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LEGISLATIVE ASSEMBLY. 
Tuesday, !n.t January, 1930. 

The Assembly met in the Assembly Chamber of the Counoil House at 
Eleven of. the Clock, Mr. President in the Chair. 

MEMBERS SWORN. 

Mr. William Alexander, M. L. A. (Madras: European); and Mr. G. W. 
Chambers, M. L. A. (Associated Chamber of Commerce: Nomina.ted Non-
Official). . 

QUESTIONS AND ANSWERS. 

CoMMISSIONlCR OJ' MlCDICAL QUALIFICATIONS IN INDIA. 

25. -Dr. B. S. Moonje (on behalf of Mr. Gaya. Prasad Singh): (a) Is it 
a fact that, in consequence of a letter addressed by Sir Donald Macalister. 
Chainno.n of the General Medical Council, to the Secretary of State for 
India, on the 12th June last, Colonel Needham was temporarily appointed 
Commissioner of Medical Qualifications in India, and that he was expected 
to ossume charge on the 1st November, 19291 

(/1) Is it intended to bring up again this question before the Legislative 
Assembly at the instance of the General Medical Council in England 1 

Sir Prank Koyee: (;a) The General Medical Council of Great Britain, in 
its letter of the 12th June, 1929, empMsised the necessity for the appoint-
ment of a whole-time Commissioner of Medical Qualifications and Stand-
ards. Government decided to offer the post to Bt.-Col. R. A. Needham, 
but the offer was subsequently withdrawn. According to the original 
arrangements, Bt.-eo!. Needham would have sailed for India. on the 1st 
November, 1929. 

(b) The question of the measures which should be adopted to ensure 
the continued recognition of Indian menical degrees by the General Me-
dical Council is still under consideration of Government. 

Dr. B. S. Moonje: Was any compensation paid for cancelling the 
appointment? 

Sir 1'r&DJr Koyee: No, Sir. 

CONDITION OF INDIANS REPATRIATED FROM SOUTH AFRICA. 

26. ·Dr. B. S. MOODje (on behalf of Mr. Gaya Prasad Singh): (.a) Will 
Government be pleased to say how ma.ny Indians have been repatriated 
from South Africa since the scheme has been in force; and what provisions 
have been made by the Government, and what facilities have been provided 
for the repatriated Indians after their arrival in this country from 'South 
Africa? 

( 93 ) 
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(b) Has the attention of the Government been drawn to the Lead", 
dated the 20th October, 1929, (page 7) in which a letter is published over 
the signature of P~ B. Naidu, Allahabad, a repatriate 'from South Africa, 
in which he complains about the distressing (londiItion of the repa.triates. 
from SoutH Africa on their arrival in India, and the failure of the Govern· 
ment to make any provisions for.them in this countly? 

! Sir I'r&Dk :Noyce: (a) The total number of Indians who have so far' 
returned to India from South Africa under the scheme of assisted emi-
gra.tion is 7,376. As regards the second part of the question, the atten-
tion of the Honourable Member is invited to parts (a) and (b) of the 
reply given on the 11th September, 1929, to Mr. Raft Ahmad Kidwai 'Il 
question No. 899. . 

. ,(,b} Yes. Mr. N aidu is not an "assisted emigrant" and returned to-
India long before the Cape Town Agreement was concluded. Strictly 
speaking, therefore, he is not one of those for whose ass,istance the spe-, 
cial stoff in Madras hAS been appointed. But the Government of India. 
take 11 broad view of their responsibilities in the matter, and are doing 
what they ean to secure employment for Mr. Naidu. Government have 
no reason to believe that the hardship eomplnined of by Mr. N aidu is 
common among those who have come back from South Africa under the 
scheme of assisted emigratiori. 

GRIEVANOES OJ' INDIANS IN F!JI. 
, 27. ·Dr. B. S. Moonie (on behalf of Mr. Gaya Prasad Singb): (a) Is 

it a fact that in Fiji the number of Indians is more than 60,000 while 
that of the Europeuns is about 4,000 only, but that in the Legislative 
Council of Fiji, according to the preRent conRtitut,ion, the Indians elect 
three, and the Europeans six members, through R£'parate electorates? 
Why is the rep!esentlltion of the Indians so small? 

(b) Is it a fact thnt the motion of ,the Indian members recommending 
the provision of a common electora! roll WBS rejected by the votes of the 
European members in the Legislative Council, and that the Indian memo 
hers resigned in protes,t? 

(r) Are Government aware that l\ Royal Commission, which WRS fl:cently 
Appointed to inquire int.!') the grievances of the Indians in Fiji, have recorded 
thn.t "JndinnR have been deprived of representation on the Municipal 
CQuncils Rinee 1915, and have no facility for participating in Municipal 
affairs to look Rfter their requirements and interests"; that the Municipal 
Council of SUVA. "is not carrying out its obligat.ions to Indian rate-payers"; 
that "most of the roads in Indian areas are in a disgraceful condition , light. 
ing arrfmgemcnts in such Areas are bad, and mea.sures of discriminllIfion 
ha-ve heen adopted on racial grounds in the matters of public baths and 
library"; and that the Levuka Municipal Council "coUeets education rate 
from IndiAn taxDAyerR. although Indian children are not admitted to the 
puhlie school at Le'VUka."? 

(fZ) Are Government prepared to maIm Ct statement indicating in brief 
detail when And what steps they have so far t,aken to remove the grievances 
of the Indians in Fiji, and with what result? 

Sir I'rank 11'0101: (a) The AUention of the Honourable Member is in" 
vited to the o.nt:lwer given hv Mr. G. S. 13ajpai on the 4th 8ept.ember 1928 
to his un starred question No. 22. 
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(0) The motion was su.pported only by the Indian Members of the 
Legislative Council who withdrew after its rejection and subsequently 
Pesigned. 

(c) The statements quoted by the Honourable Member occur in the 
Minority Report-of the Indian Members of the Municipal Franchise Com-
mittee set up by the Colonial Government and not bya BOyalObm-
mission. . 

(d) Papers rela.ting to the Indian position in Fiji were published itt 
the Government of India, Department of Education, Health and Lands, 
Resolution No. 24, dated 12th January, H127. Since then the Municipal' 
question, referred to in part (c), of the HonQurable Member', interpella-
tion, and the franchise question, referred to in part (,b), have again come 
into prominence and are at present the subject of correspondence with 
His Majesty's Secret,ary of State for Indin. I regret that it is not pos-
sible for me to disclose the contents of this correspondence, which is 
confidential. I can, however, nssure. the House that, tho representations 
of the Government of India on ~  questions will always be framed 
with due regard to the legitimnte views and wishes of the Indian com-
munities concerned. 

Dr. B. S. Moonle: The number of Indians is more than 60,000 and the. 
number of Europ(;Jans is about 4,000. May I know whnt wnf:, tho principle 
on which this representation of three for t,he Indians and six for the Euro-
peans. was baMd? 
Sir !'rank Noyce: As already stated I would refer the Honourable Mem-

ber to t.ll(;J nnswer given by Mr. Bnjpni to 1\ similnr quest.ion on the 4th of 
September. 
Pandlt Blrday Nath Xunzru: Have Government received the. Report of 

the Municipal FrAnchise Committee? 

Sir Prank Noyce: Yes. . 
Pandit Btrday Nath XWlIru: Will 8, copy of it be placed in the I.ibrary? 

Sir Prank Noyce: I will see if that cnn be done. 

Dr. B. S. Moonie: Who asked for the separate electorates? Was it the 
Europeans or the Indians or the Bureaucracy whd asked for separate elec-
torates? . 

Sir Prank Noyce: I am sorry I could not quite follow the Honourable 
Member's question. 

Dr. B. S. Moonle: Who asked for separate electorates in Fiji? 

Sir Prank Noyce: I should like to ask for notice of that question. 

INTERESTS OF INDIANS IN CEYLON. 

28. *Dr. B, S. Koonle (on behalf of Mr. Gays Prasad Singh): (a) Is 
it s fact that 40 to 50 per cent. of the Indians in Ceylon were permanent 
residents, and ent,iUed to franchise, if otherwise qualified? 
(b) Will Government be pleased to stRIte how far the recommendations 

of the Donoughmore Report have been dealt with, in ~  far a8 they affect 
the rights and interests of the IndiRns in Ceylon? 

Sir I'raDk lfOfc,: (jII) Government have no information beyond what is 
given in chapter V, pan II 9£ the Report of the SpeciBl Commission on th!l, 
Constitution of Ceylon. 
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(b) The reoommendations of the Governor aJ;ld the orders passed thereon 
are contained in the Ceylon Sessional Paper XXXIV-192Q, a copy of which 
has been placed in the Library of the House. The matter is now the sub-
ject of correspondence between the Governmept of India and His Majesty's 
Secretary of State foJ.' India. 
- Pandlt IDrday Bath :S:UIlUU: Is it a fact that the orders reoently passed 
by the Colonial Secretary will place the Indians, that is the emigrant In-
dians in Ceylon at a disadvantage? 

SIr l'raDk lfaye.: I think the Honourable Member is asking for an e:z:· 
pression of opinion? . 

Pandlt Birday lfath KUDlra: I am nob asking for an expression of opi. 
nion at all. M:,e.y I know whether the recommendations made by the Oeylon 
Refonns Commission were more liberal than the orders passed by the S'eore· 
tary of State for the Colonies? 

Sir Prank lfoye.: That is 80; but I think the Honourable Member is as 
oapable of drawing that inference as I am. 

Pandtt Birday Hath KWW'U: May' I know whether under the orders 
passed by the Secretary of State for the Colonies the number of Indian eleo-
tors will be the sarne as under the recommendations of the Ceylon Com· 
mission? 

Sir I'raDk Boyce: I cannot say off.hand. 
Pandit Btrday Hath KUDlru: Has the Honourable Member read the des-

patch of the Secretary of State for the Colonies to the Government of 
Oeylon? 

Sir Prank Hoyce: Yes, Sir. 
Pandlt Birday Hath Kunzru: Is it not I\. feature of that Report? 
Mr. Arthur Moore: May I ask, Sir, if the Honourable Member is aware 

of it, why should he aRk a question? 
Pandlt Birday Hath Kunzru: It is for the President to regulate the pro-

ceedings of the House. I did not know that there was more than one Pre-
sident. 

Is it, a faet that, under the orders of the Secretary of State for the Colo-
nies, the number of IndirlO electors would be less than it would· have been 
had the recommendation of the Coylon Commission been accept,cd? 

Sir Prank Hoyce: That is so. 
Pandlt Birday Hath Kunzru: Have the Government of India brought that 

matter to the notice of His Majesty's Government? 
Sir Prank Hoyce: I have infonned the Honourable Member thnt the 

matter is under correspondence between the Government of India and His 
Majesty's Secretary of Rtnte for India. I mny alro add for the infonnation 
of the Honourable Member that the Government of India propose to refer 
the matter to the Standing Emigration Committee Bnd obtain their advice. 

THE EAST AFRICAN QUESTION. 

29. ·Dr. B. S. Moonje (on behalf of Mr. Gaya Prasad Singh): (a) Has 
the attention of the Government been drawn to the following passage if! 
their despatch of 1920 on the East African question? 

.. We desire to reiterate our opinion that there should be a rollllDOn electoral roll, 
and 8 r.ommon franeblO!e on 8 reailOn8ble property buill. pltu an cduoational teft 
without raeia) dbcriminatioJl, for all British subjects. We believe that thil! 18 the true 
lolution of the Eut Afrit-an problem ". 
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• 
(b) Have the Government, in their recent despatoh of September last 

to the India Office, emphasised the above points and are they prepared to 
publish, the despa.tch? If not. why not? 

strJ'rank ~ (a) Yes. 

(b) The Government of India still hold the views quoted by the nonour-
able Member. As regards the Honourable Member's request for publica-
tion of the despatch, Government, regret their inabilit.y to consider the 
matter until the decision of His Majesty's Government on the East African 
question has been announced. Until then the correspond"nce must be 
treated as confidential. 

+80*-88*,. 

REOOMMENDATIONS OF THE RoYAL ~  ON AGRIOULTURE. 

39. *.r. O. Dura1swamy Aiyancu: (a) W;ill Government be pleased to 
state how many of the recommendations of the Royal Commission on 
Agriculture will be given effect to in this and the. ensuing ye8l'B? 

(b) Which are the recommendations that will be given effect to? 

(c) Do Government propose to recruit from outside India in carrying 
out the proposals of the Royal Commission? 

Sir Prank Noyce: (,a) and (.b). Statements showing the action taken by 
the Government of India and by Local Governments and Administrations on 
the recommendations of the Royal Commission are under preparation and 
will be placed in the Members' Library as soon as they are complete. 
(c) Yes. 

~  

REBATES FOR CO.OPERATIVE SOCIETIES. 

43. *Itr. O. Duratswamy Atyangar: (ia) Is it a fact that rebates to the 
extent of 75 per cent. are granted to the co-operative banks and societlel5 
in the Bombay Presidency on the money order and insurance charges 
paid by them? 

(,b) Is a similar concession shown to s.imilar societies and banks in 
the other Presidencies? If not, do Government propose to order rebates 
even in the case of other provinces? 

Sir J'raDk Noyce: (!l) In Bombay the Local Government refund to Co-
operat,ive Societies three quarters of the commissd.on on postal money orders 
when these are employed for remittances between Ei'ocieties. 

(ob) A similnr concess;on has been granted in some other provinces. As 
the cost of the concession falls on provincial revenueR, the Government of 
India do not propose to issue orders on the subject. 

+44*-61*. 
MEJrlBERS OF THE HISTORICAL REOORDS COllrlJrlISSION. 

62. *Itr. K. S. Auey: (a) Will Government be pleased to give the 
tota.l number and names of the members of the HIstorical Records Commis-
sion? 

(b) How is the selection of these members made? 

(c) Are bodies carrying on historical research work in the oountry. suoh aa 
!tihns Sanshodhak MandaI of Poona cODsulted? 

tFor these queationl andth.ir &D.wel'1l. ,ee ProeeedlDglof the llltb January, 1930. 
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(cl) What are the facilities, such as travelling allowances, etc., given to 
the members of the Commission? 
(e) Is uny discrimination be'ng made in regard to these facilities between 

ordinary members and co-opted members? 

, (f) If the answer to part (6) is in the affirmative, will Government be 
,pleased to. state whether they propose to take steps immediately to exteJ;l.d 
the same facirties to' co·opted members as are being given to the ordin.ary 
members? 

Sir Prank lfoyce: (.a) A list of the members of the Indian Historical Re-
cords Commission is placed on the table. 

(b) They are Hppointed by t.he Government of India. 

(c) The reply is in the negat.ive. I may, however, state for the 'Honour-
able Member's information'that two like members of the !tilins Sanshodhak 
MandaI of Poons (vit., Sir Jadunath Sarknr and Mr. G. S. Sardeeni) al'e 
members of the Commission. 

(If) Member8 of the Commission who arc Government servnnts draw 
,travelling and dnily allowances, whcn they attend the annual meeting of the 
CommiF;sion, at the rates admissible to them under the rules for journeys 
. on Government husiness. Non-official members are granted these allow-
'ances at the rates admissible to first grade Government, servants. 

(e) For the !1nnual meeting of the Commission it Is usual to co-opt mem-
bers from the province or State in which the meeting is heM. Other mem-
bers are co.opterl ut the' request of Local Governments, Indian States and 
Universities, which presumably meet their travelling expenses. A few 
oorr('sponding members and other persons interested in histories! researchl 
who desire to attend the meeting of the Commission at their own expense, 
Rre also appointed as co-opted members. 

(f) Government do not consider that, the present rules are inequitable. 

Permanent M ember8 of the Indian H iBtorical Record8 Oommi8tion. 

1. The Seoretary to the ~ of JIndiil, nepartment ID;r;·oJ!i.cio President. 
of F.duoation, Health and Landa. 

2. The Keeper of t,he Recorda of tho Governmellt of India 
8. The Keeper of the ReC!oro.. Bengal 

4. The Curator, Madras Record Offioe . 

II. Sir Jadun&th Sarkar, Kt., C.LE., Caloutta 

6. Mr. H. O. RawlinlOn, M.A., I.E.S., Poona • 

7. Mr. H. L. O. Garrett, M.A., I.E.S., I,ahore 
8. Mr. G. S. Sardesai, B. J\., of Bombay 
9. Dr. Shafaat Ahmad Khan, M.A., D. Litt., Allahabad • 

E:r,·ojJlcio Secretary. 
ID;e·ojft&lo Member. 

E;r;·oJJlcio Member. 
Member. 

Member. 

Member. 
Member. 

Member, 

RULBS FOB TJU: APPOINTMENT OF THE HISTORro.u. RBCOBD8 C.oMMISSION. 

63. ,-Mr .•. S. Alley: Will Government be pleased to lay on the table 
any ~  or rules which ~  ?light have framed for the appointment 
of the Historlcal Records CommISSIon and regulation of the procedure, etc.? 

Sir I'r&Dk Royce: A copy of the ~  of ~1  Resolution No: .77, 
~  .the 21st March, 1 ~  announcing the establishment of the Indian 
a,.torJc"lBecor9& Comtn,liIlI\9A ~  been ~~  ~~  .Bouse. 
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SUPPLY '10 RESEABOB INSTITUTIONS. OF RECORDS OF TKl!llIISTORICAL RECOBDS 

CoMMISSION. 

64. -Mr. K. S. Alley: (a) Will Government he pleased to furnish a futt 
of the historical research institutions in this country to which the copies of 
the reports of the Historical Hecords Comm:ssion are supplied free of cost? 
. (b) If there be no such list maintained for the supply of aopies free Qf 
cost, will Government be pleased to state whether they pr9pose to consider 
the suggestion favourably in the near future? 
SIl' Frank Noyce: (a) A ~ of the institutions in ~  to which copies 

·ofthe proceedings of the eleventh 8ess;on of the Commission (last ~

ed) were Rupplied free of cost is placed on the ttlble. 'rhe Indian Universi-
ties are also on the free distribution list. 

(b) Does not arise. 

List of institution8 to fchich. the proceedings of tI,! elet'enfll. session of ~ India" 
Historical /leco,dR Gom-mission were 8ul1:Jied free of cod. 

1. Bhal'ft.t Itihll8 Banaodhak Mandai, Poonll. 
2. Servants of India Society, Poona. 
3. Gauthami Libl'ary, Rajahmundry. 
4. Asiatic Socirty of Bengal, CalcuttA.. 
5. nangiya Sahityllo .Pari8had, Calcutt.a. 
6. The Muslim Institution, Calcutta. 
7. The Imperinl Library, Calcutta. 

t65*-67·. 
CONGESTION OF DELHI CITY. 

68. *'I'he Bevd. I. O. Chatterjee: ( a) ArE! Q()ven1ment a ware that the 
old city of DeIhl is greatly congested and that public health is endangered 
by the existence of a large nwnber of iron foundries and fao tori es within the 
-city area? 
(b) Are Government prepared to allot land outside the city for the re-

moval of these foundries and factories? 

Sir J'ruk Noyce: (Ill) Certain parts of the old city are greatly congested. 
There nre several factories and iron foundries within the city limits, but they 
are under the supervision of thel Municipal Health Officer. I would invite 
the Honourable Member's attention to section 121 of the Punjab Municipal 
Act, 1911, which is applicable to the Delhi Province. l.'his section requires 
inter alia that a licence shall to obtained from the Municipal Committee 
before s place CRn be used as a manufactory, engine-house or place of busi-
'ness from which offensive or unwholesome smells, noises Or smoke arise. 
(b) If the Delhi Municipal Committee at any time decides to refuse 

such licences, and if application is made to Government for the location 
·of the factories elsewhere, the matter will receive due consideration. 
The Bevd. 1. O. OhatterJee: Are Government satisfied that the Delhi 

Municipality have used their discretion rightly in the matter of alI oWing fac-
tories and engine-houses to be erected in the admittedly congested parts of 
the old city? .' 

Sir I'rank :Noyce: I have no infonnationon the subject. 
TIl. &evC.I. O. OhatterJ,e: Will the Honourable Member make inquiries 

into the matter. as it concerns a matter of vital importance to ·the public 
~  of the city? 

Sir J'raDk Koyce: Yes, Sir. 



100 
:ur:OUILATIVE ASSBJlBLY. 

[21ST JAN. 1980. 

Bus SnvloE BETWlIIEN NEW AND OLD DJIILlD. 
I 0 OhaUerjee: (a) Are Government aware ~~  no 

69. --rhe Jte.vd. .: I'ata between the old Bnd the new O1t18S of 
regular bus or tram servIce ex 
Delhi or between the old city and its suburbs? 

(b; Ha Government taken any steps to provide suitable means of com-
munioatio:e between these parts and if not, do they propose to take up 
the matter at an early date? 
Sir J'raDk Noyce: (a) Yes. 
(b) The question of providing transport. facilities ~ ~  Old and New 

Delhi was considered in 1926, when the rallway authoritIes. proposed to run .. 
R motor bUR service from the Delhi Main Station to New Delhi. The pro-
posal,however, involved the grant of a monopoly t.o the railway which the 
Local Government WI1S not prepared to allow. A similar scheme put for-
ward by the Delhi Electric Tramways and Lighting Company, Limited, 
was also negatived as the Company could not agree to the routes proposed. 
The next scheme emanated from the Gwalior and Northern India Transport 
Co., Delhi. Th;s involved a Government subsidy and was eventually reject-
ed by the New Capital Committee. 
A scheme framed by Messrs. Govan Bros. was submitted to the Delhi 

Municipal Committee in 1929, but the Committee were not prepared to give 
the monopoly asked for. 
The matter is primarily one for private enterprise, and Government are 

not prepared to provide a bus service themselves. 

The Revd. 1. O. Oh&tterjee: Do Government recognise that considera.ble-
hardship is caused to the general public by the absence of adequate com-
munications between the two cities? 

Sir Frank Noyce: That may be so, but the!r view is that. the remedy for 
that hardship is that given in my reply. 

The Revd. J. O. Ohatterjee; Do I understand that in case tne local 
bodies are not able or  willing to do their duty, Government refuse to take 
any steps to provide these conveniences for the public? 

Sir Frank Noyce: As I have sRid, Government regard this matter SF, one-
for private enterprise, which I underRtand is not entirely lacking in th;g: 
matter. I believe t,here are a. certain number of private buses which ply 
between Old and New Delhi, at any rote. 

The Revd. J. O. Ohatterjee: Are Government prepared to make an in-
quiry into t,he subject in order to facilitate the provision of this convenjence· 
between the two cities? 

Sir rrank Noyce: No, Sir. I cannot give an undertnking to that effect. 

t70*-74*. 

GOVlllRNMENT POLICY BE MEDICAL CoLLEGES IN INDIA. 

75. *JIr. Jl&m Narayan Smp: (a) Are Government aware of the-
fact that the attitude of the British General Medical Council towards the 
Unive1'8itiss and the Medical Colleges in India has caused great reseDttnen. 
allover this country? 

(b) Will Government be pleased to state their own policy in connection 
with the subject referred to in part (a)? 

tFoi' theaequitione and their anlwerl, Ie« Prooeodings of the D.h Jaauary. 1m 
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Sir JIr&Dk .oyoe: (a) Government are fully cognisant of public opinion 
on this question. 

(b) The action which should be taken to ~  contin:ue? recognition 
of Indian medical degrees by the General MedIcal CouncIl IS at present 
under their consideration. 

MEDICAL DEGREES IN BRITISH COLONIES. 

81. -Dr. B. S. XoonJe: (a) Will Government please state whether-
the medical degrees of the British colonies such as Canada, Australia and 
South Africa are recognised as registrable by the General Medical Council 
in England? . 

(b) If the reply to part (a) is in the affirmative, is any British officer 
or are any officers of the Indian Medical IS'ervice or are any other officeN 
a.ppointedby the General Medical Council of England as ~  

of Medical Qualifications for examining the system of medical education· 
of those countries for certifying it as fit for recognition? 

(c) If the answer to part (b) is in the affirmative, who pays for them?-

Sir ~  :Royce: (a) The medical degrees granted by certain Universi. 
ties and medical colleges in Canada, Australia and South Africa are recog-
nised as registrable in Great Britain by the General Medical Council. 

(b) No. These countries have their own Statutory Medical Councils. 

(c) Does not arise. 

MEMORIAL FROM INCOME-TAX OFFICERS IN THE BOMBAY PREsIDENOY. 

91. -Kr. Lalchand Jravalra1: (a) Will Government be pleased to-
state when orders will be passed on the memorial submitted by the Income. 
tax officers of the Bombay Presidency regarding annual increments? 

(b) Do Government intend to give retrospective effect to the promotion-
of these officers, at least from the time when their memorial was received' 
by Government? 

The Honourable Sir George Schuster: (a) The position at present is that 
this proposal has been before the StAnding Finnnce Committee who huvp. 
recommended that it might. justifiably be postponed. 'rhe proposal, 
togt·ther with a number of other similar proposals, is still under considern" 
tion by Government. 

(b) Is at present a hypothetical question rmd may not arise. I can in-
form the Honourable Member however that it is an almost invariable rule 
that retrospective effect should not be given t.o such revisions. 

JIr. LalchaDd ... valnl: Is it a fact that the pay of the Secretary of the-
Central Board of Revenue has been increa.sed from Rs. 1,700 to Rs. 2,5001' 

The ~  Sir CJeorI' 8ehUlMr;. I do not see how that quelotioDl 
arises out of the Honourable Member's question to which I gave an &nswer: 

tFor thNe quel.tioDl 'ed their aD.wen, .u Proceedingll of the Dh .Tailu.'r, 11130. 
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lIlr. Lalchand Navalral: It nrises this way, thll t if that increllse of pa.y 
nas been snnrt.ioneo to the Secretary, there is absolutely no reason for post-
poning this increment in the esse of subordinates .• 

The Honourable Sir George Schuster: I am afraicl I must adhere to my 
own opinion that that question does not arise out of the question to which I 
gave un answer. 

Mr. Lalchand Navalra1: I would submit thnt this arises in the way in 
which I have explained. 

Mr. President: It does not arise. 

ApPOINTMENTS IN THE CuSTOMS DEPARTMENT, KARACHI. 

92. *Mr. Lalchand NlWalra1: (a) Will Government be pleased to 
;state if they have received a. scheme from the Collector of Customs, 
Ka.rachi, regarding an increase in the nwnber of appraisers, examiners 
.and clerks and as to increment of their salaries? 

(b) If the reply to part (a) is in affirmative, will Government be 
pleased to state if the scheme has been submitted to the Standing Finance 
,Committ-ee? If not, why not? 

(c) From what date will the scheme come into operation, after it is 
:passed? 

The Honourable Sir George Schuster: (a.) Yes, but no increase in pay 
,,'as recommended by the Collector of Customs in respect of existing posts. 

(b) Yes, the case was submitted to the Standing Finance Committee and 
that body hilS recommended that the proposals should be held over for the 
present. 

( c) Does not arise. 

ApPOINTMENTS IN THE INCOME-TAX DEPARTMENT IN SIND. 

93. *JItr. Lalchand Navalral: (a) Is it a fact that non-qualified men 
"Who are not eligible for Government service have been recruited in the 
Income-tax Department in Sind in contravention of Memorandum 
No. P.-186/25 of the 5th February, 1926? 

(b) 1£ the reply to part (a) is in the affirmative, will Govermnent be 
'pleased to state reasons? 

The Honourable Sir George Schuster: The Government of India have 
'cnlled for a report, the result of whieh will be communicated to the Hon-
.ournble Member in due course. 

THE NEW PENSION RULES. 

94. ·1Ir. Lalchand .avalral: Will Government be pIeuad toetate 
'how much more time they will take in passing the new pension rulea? 

. 'l'be lloIlourable Sir GeolIe ~  All' regards the ProVincial . and 
Subordinate Services UDder the Pm'f'incial Govel1lmente, I 1Vbutd i'efer the 
Honourable .Member to my reply to unstarred question N:Pt 8i). by :K. .. B: 
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Sarfaru Hussain Kha.n, published on page 81 of the Legislative Assembly 
Debates for the 2nd September 1929. The pension rules for the other 
.8ervic6s. are still uuder preparation. I must hesitate to promise any 
d.efinite. date for their completion. I can only give the Ilonourable Mem-
ber the assura.nce that they are being proceeded with as rapidly as possible 
consistently with. the claims of other work and with9ut engaging speoial 
t;\dditionnl staff. 

LEAVE PAY OF PEONS IN THE INCOME-fAX AND CUS'l'OMS DEPART-

MENTS AT KARACHI. 

95. ·Kr. Lalchand Kavalr&l: (a) Will Government be pleased to 
'state if it is a fact that the peons in the Income,tax and Customs Depart-
ments at Karachi, when proceeding on privilege leave, do not get their full 
.pay, if their sUbstitute is appointed, wherells clerks and other officers' 
get full poy while on privilege leave? 

(b) Do Government contemplate passing orders thllot peons should get 
full pay while on privilege leave, even if their substitutes are appointed? 

'The Honourable Sir George SchUlter: «(t) The Government of India have 
iS811ed general orders under Fundamental Hule 2 continuing the restrictionB 
formerly imposed by Articles 147 (iii) and 321 (a) of the Civil Service 
Regulations on the grant of leave to inferior servants. The result is th9.t 
th(;-absentee allowance of the substantive incumbent must not exceed what 
remains from his pay,. nfter provision is made for the effioient disoharge of 
hip, duties during his absence, except when, in the resulting acting arrange-
ments, au inferior servant who bllH no substantive appointment is given 
more than half the pay of the appointment in 'which he acts, in which case 
the excess over half-pay granted to him may, at the discretion of the author-
ity sanctioning the leave, be disregarded altogether in calcwl/tting the sum 
available for the leave allowance of the absentee, and the acting allowance 
,paid in consequence of his absence. . 

(b) I would refer the Honourable Member to the first paragraph of the 
answer which I gave on 2nd Saptember last to uustarred question No. 51, 
put, by Khan Bahadur Sarfaraz Hussain Khan. 

CHARGES FOR DISINFECTANTS AND FILE BOARDS IN SECOND CLAss HEAD 
POST OFFICES. ' 

96. ·Jlr. AnwlII-ul-AlIm: Will Government be pleased to state 
whether the feuiles and flat files used in second class head offices are 
sanctioned from the allotment of fluctuating charges placed at the disposal 
of the SupCl'intendents of Post Offices? If 80, why are orders issued to 
some ;)£ tb(, Superll't.tmdents of Post Offices t.o meet such charges out of 
the contingent allowance sanctioned for head offices? 

Mr. B. A. Sams: It is presumed tha.t the Honourable Member's ques-
tion relates to the purchase of disinfectants and file boards by Head Post-
tnasters from' th'e allowances sanctioned '£or each 'second clasS' head post' 
offioe for the p.roviaion of ~  (twine and sealing wax, etc.),needed 
idr. ~ ~  ·of ~  in their offices.. No orders haTe been' iutaed' by 
.. he· Director Genetal,w, the terms desonbed bv tJ;e. Honourable Member. 
Ra the ooti"tPary, in preecrlbing a 'fonnul. for·-caloulatiag·the cOIltmgelit 
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allowances for all post offices (including head post offices) it has been 
expressly laid down that the eost of such items as ~  brooms, etc., of 
like nature to disinfectants should be specially sanctIOned by Postmasters 
General or Superintendents. If the Honourable Member can acquaint me 
with the names of the postal divisions in which the orders to which he 
refers haVe! been issued, I shall correct any misunderstanding which has 
arisen. 

APPoINTMENT OF INSPECTORS OF POST OFFICES. 

97. ·.r. Anwa.r-ul-Aztm: Will Government be pleased to state 
"hether It is a fact t,hat the posts of the Engineering Supervisors of Tele-
gra.phs were formerly filled up exclusively by the telegraph!sts, and that 
now-a·days 50 per cent. of the posts are filled up by outsIders? If so, 
why cannot such procedure be introduced for the posts of the Inspectors 
of Post Offices:l . 

'!'he Honourable Sir Bhupendra Kath Kltra: Yes. It is a fact that 
50 per cent. of the posts of Engineering Supervisors are filled up by direct 
outside recruitment, 8R a sufficient number of qualified candidates are not 
a"ailable departmentally. 

Direct recruitment foJ' the cadre of the Inspectors of Post Offices is not 
considered necessary, as a sufficient number of officials "ith the requisite 
educational qualifications and practical knowledge of Post Office work are 
available from men already in the service. 

,ApPOINTMENT OF MUSLIM CLERKS IN OFFICES OF SUPERINTENDENTS 

OF POST OFFICES. 

98. ·.r. Anwa.r-ul-Alim: Are Government aware of the fact that 
Muslim clerk!! are never employed in offices of the Superintendents of Post 
Offices, nnd thnt, if employed, they Act for very short periods? If so, why? 
How many clerk!'! are there in the Offico of the 'S'uperintendent, Post Office, 
Chittagong And how many of them are Muslims? 

The Honourable Sir Bhupendra Nath Mitra: Muslim clerks are employed 
in offices of Superintendents of Post Offices. . 

The second part of the question does not therefore arise. 

In the office of the Superintendent of Post Offices, Chittagong there are 
four ~ 8  Of. whom at present none is a Muslim. There was lately a 
MuslIm clerk In thnt office for It period of over a :vear and eight months, 
but he has recently been transferred to a !post office as a signaller. 

INCREASED WORK CAUSED BY MAINTAINING SERVICE ROLLS FOR POST 

OFFICE RUNNERS. 

99. ·.r. AnW&r-ul-Allm: Are Government aware of the fact that 
orders have been issued to maiDtain service rolls for the runners and that 
the runners Rhould get ~  leave as is granted to other menials of the 
Postal Department, Ilnd that t.h:s has caused a heavy increase of work ill 
the Acoount. Braneh of the head aft\ces? If so, what action, if ~ 
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has been taken by Govern,ment to inareale the staff to meet the situation? 
If DOt, why not? 

JIr. H. A. SQBI: The aDSwer to the first part of the question is in the 
affirmative. As regards the second part, Government have no infonnation 
wbether the new procedure has resulted in any heavy increase of work in 
the Accounts Branch of Head Offices, but, if it has, it is within the com-
petence of Heads of Circles to entertain such additional staff as may be 
lIlec9ssary to cope with it. 

REPRESENTATION OJ' MINORITY COMMUNITIlCS IN TBlIl POSTS AND 

TELlCGBAPHS DEPARTMENT. 

100. -llr. ADwar-ul-Alim: Will Government be pleased to state 
whether it is a fact that the orders issued from time to time regarding the 
ill-representation of minority communities in the Posts and Telegrapha 
Department are not properly attended to? If so, do Government propose 
to introduce a chapter in the annual report of the Department regarding 
the ~  communities in the Department? If not, why not? 

The Honourable Sir BhupeDClra .ath Mitra: The attention of the Hon-
earable Member is invited to the reply given to part (a) of his question 
No. 128, in the last Session of the Legislative Assembly. Government do 
not propose to introduce in the Annua.l Report of the Director General a 
chapter regarding minority communities, but the Director General will intro-
duce a statement showing the distribution of new recruits by communities. 

ADVERTISEMENTS FOR THE POST OF DEPUTY SECRETARY IN THE 

LEGISLATIVE ASSEMBLY DEPARTMENT. 

101. -Mr. AnW&l'-uI-Alim.: Will Government be pleased to state 
in how many Bengal newspapers the post of the Deputy E'ecretary in the 
Legislative Assembly Department was advertised, and for how long? 

The Honourable Sir James Orerar: The advertisement relating to the 
post of Deputy Secretary in the Legislative Assembly Department was, 
according to the standing practice of the Public Service Commission, pub-
Hshed in OIle issue of the following newspapers in Bengal:-

1. The StateBm.an, 

2. The Anglo-Indian Review, nnd 

B. The Young men of India, Associnted Press. 

It was also published in the Calcutta Gazette. 

CONVEYANCE OF THE POST FROM CHITTAGONG TO Cox's BAZAR. 

102. *1Ir. Anw&l'-ul-.A..I1m: Will Government be pleased to ~ 

what is the distance of Cox's Bazar from Chittagong town and how long 
it takes now for the post to travel from Chittagong to that place? 

_ Mr. B. A. Sams: The distance between Cox's Bazar and Chittagong is 
1H miles. The mails take 34i hours to traverse that distance. The ques-
tion of speeding up the mail is receiving my attention. 
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EXTENSION' OJ' THE DolIAZW CBrrrAGONGLnim OF THIl ASSAM BJ:1tGAL 
RAILWAY. 

10S-, -Mr. ~  Will Government be pleased -to itate 
whether the Dohazari-Cbittagong line of the Assam Bengal Railway will be 

~  beyond" Dohajari? If so, up to what place? Are Governmtlt'.' 
aware that Sho1asahar Station on the Chittagong Nazirhnt Railway is 
at annwkwara-'anduninhabited part of Panchaillish Thana. and that t-hat 
is giving an impetus to the motor trade at the expenlle of the ~ 

Is it f. fact thut Sholasahar Station is four miles from court and that 
mostl} the people of the north side get down there to come to court? 

Mr. A.  A. L. Parsons: No extension of the l)ohazari-Chittagong line 
beyond Dohazari is at present contemplated. GO\Temment are not 8we.re 
that Sholasuhar Station is awkwardly situated, but I am drawing the atten-
tion of the Agent. Assam Bengal Railway to this portion of the Honourable 
Member's question, Sholasahnr Sttation is about three miles from the 
centre of Chittagong, but trams from Dohazari will run into Chittagong and 
not tenllinate at Sholasahar. 

NUMBER OF MUSLIM LAWYERS EMPLOYED BY THE ASSAM BENGAL RAILWAY.--

104. ·Mr. Anwar-ul-Azim.: Will Government be pleased to state 
how many railway pleaders /Lrc employed by the Assam Bengal Railway 
and at what annual cost? How many Muslims are employed by this Rail-
way system 1\8 lawyers? -

Mr. A.  A. L. Paraona: One plemier. who is a Hindu. is retained by the 
Assam Bengal Railwll.Y Administration on a retaining fee of Es. 100 per 
mensem. beRides which he receives fees for CARes conducted on behalf of the 
Administration. 

In addition, for the conduct of cases at out stations, local pleaders are 
engaged Sf' found necessary, and paid fees for the work done by them. 

ROAD BOARDS IN 'l'HE PROVINCES. 

105. *Mr. Anwar-ul-Alim: Will Government be pleased to state-
how many provinces in India have got Road Boards, a.nd wha.t are ~ 
relations with the Central Road Committee? 

The Honourable Sir Bhupencira 5ath Jlttra: So far as the Government 
of India all1 Awnre. seven provincell have Road Boards. The Boards have 
no relations with t.he Central St.anding Commit,tee for Roads. 

THE ASSAM BENGAL RAn.wAY. 

106, ·.r. Anwar-ul-Aaim: Will Government be pleased to state 
whether it is a fact that they are abandoning their idea of making ~  

Assam Bengal Railway a State Railway? If so, why? 

Mr. A. A. L. Pal'lons: The question of taking over the Assam BeI;lgal 
Railwa,'; on the expiry of the working contrnct with the A:SRBm Bengal Rail. 
way Company on the 3Jst December 1931 is under consideration and no-
decision has yet been arrived at. 
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NAVIGABILITY' OF THE PORT 011' CHITTAGONG. 

107. -Mr. ADwaNIl-.Amn: Will Government be pleased io sta.te 
whether it is a fact that the port of Chittagong is not fit fOr navigation fllr 
24 i)oul!s, and jf so, why? Is that oompatible with its status 86 a. major' 
port? 

The Bonourable Sir G'eorce ~  The Government of India understand,. 
on inquiry from the Port Commissioners, that the Port of Chittagong is fit: 
for navigation throughout the day. The latter part of the question does nob 
arise. 

SITE SELEOTED FOR QUARTERS FOR EKPLOYEES OF THE GOVERNMENT 011' 
INDUPBlDsll 1:DT NBW DJIILBJ. 

108. ·Xr. E. 1'. Sykes: (a) Do Government recollect replying to pa.rtf 
(g) of my starred question No. Q27 of 6th March, lQ28, 'Vi •• , "are Gov-
ernment prepared to consider the question of locating the press in the 
IndUistrial area, or.in some site other than that at present sele('ted?" and 
that the answer was in. the negative? 

(b) Are Government aware that nevertheless the press quarters have 
already been erected on the extension of Parliament Street beyond 
Barakhambl' ? 

(c) Was this done with the approval of the Government of India? 

(tl) If so, will Government please explain the very sudden change iIll 
their determination not even to cOllsider another site? 

The Honourable Sir Bhupendra Hath lIitra: (a), (b) and (c). Yes. 

(d) The attention of the Honourable Member is drawn to the ~  given 
by me in this House on the Brd April, 1Q29, to part (a) of Mr. S. C. Mitra'l:\ 
unsta.rred question No. 459. 

COST OF OPERATION ON VARIOUS RAILWAYS. 

109. -lI[r. E. r. Sykes: (a) Has the attention of Government been· 
called to the figures given below and abstracted from the Administration 
Report of the Railway Department for the year 192'7-28, Vol. II? 

(b) Will Government give explanations of the extreme variations 
exhibited therein, more especially with regard to the following comparisons? 

(i) The North Western Railway with a passenger density slightly: 
less than that of the Bengal  and North Western Railway 
and 8 lead slightly greater, spends 2'61 times as much per 
passenger mile as the Bengal and North Western Railway. 

(ii)The East Indian Railwa:v with a passenger density more than 
twice that of the RohiLkhand and Kumaon Railway and a. 
passenger lead nearly twice as great nevertheless. spends ten 
per cent. more on carrying a passenger a mile. .. '._.. ..' 

~ ....... _ •. , .... ~~  ,n'". ."" ' ..... ~ ~ •. b",' ~ .... ~ "'"",_. ,-, ........... " .. ,..... • .... ~ ... ~ ... ,"" ,  •  - ~ • ~  ~  •• ".,_. ,-" • 
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(iii) The goods density of the East Indian Railway is 5·28 times that 
of the Bengal and North Western Railway, its haul 1'85 
times as long, its wagon loading double, and yet its cost 
of haulage per ton-mile is only six per oent. less, 

(iv) The goods density of the North We-litem Railway is three times 
that of the Rohilkband and Kumaon lw.ilway the haUl a good 
deal over twice as much, and ~  the cost of haulage per 
ton-mile is only two per cent. less. 

PASSBNGD. 

(Percentages calculated from B. N. W.=l00.) 

CIaIs I 
Administration. E. I. N.W. B.N.W. B.K. By.. 

"--_._ .. 

'Obargcl-

~ 8 per pe88enger mile 3'16 3'42 2-41 2'01 3'44 

Per oent. 131 142 100 121 143 

COBts-

.PieR per p80lSmger milo 1'64 2'46 0'011 1'!IO N.A. 

l'or cent, .  . 173 261 100 IIiS N.A. 

I 

~

~P 8 per running track 
milo per annum. 

737.697 1133,336 666,58<1 3211,433 1130,961 

I 
Per oE.nt. III 80 I 100 48 79 

Lead-

Miles . . , . . 49'3 4lZ'l 36'8 26'2 3<1'1 

Peroent. . . . 1315 1115 100 71, 93 

l.oading-

P ~  mi\e& P!'r hUncir.,d N.A. N. A. N,A. N. A. N,A. 
Beat mUell. 
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GOODe. 

(percentages calculated from B. N. W. = 100.) 

, 

Administration. E. I. N.W. B.N.W. R.K. Class I, 
Rye • 

- ~

I 

. __ .. _---.--
c harglR-
PieI per ton mae . , . . .. 4'01 6·U. 7'12 7'a2 6'00 

Per cent. , , . · 117 '89 100  103 81-

Coate-

PiM per toll mile , , , 2'fi() 4'12 N6 4'24 N.A. 

Per cent. . .  . · 9" 155 100 158 N. A. 

Density-

TODI per rllDuing track mils 1,252,3611 456,4J3 I 2-.0,964 161,283 549,035 
perazmum. I 

I 

Per 'Cent. 0 . 0 · 1123 188 I 100 62 228 

Ba'Ol- t 

I 
MileI . 0 , . · 272'3 210-a i 147'6 91'7 192 

Per cent. 0 . , 18G 143 : 100 62 130 
I 

I 
I , 

Loading- , 
BoG,U'O 

TODI per wasou , , ., }('4 11'4 I 7"0'7 .9'42f 
I M.G. 6'59 

lIr. A. A. Lo PanoDl: Sir, as my reply is long and technical, I will, it 
the Honourable Member has no objection, lay it on the table. 

(a) Yes, except that figul"68 of 'collta-pies per p8BBeQger mile' are not to 
be found in the Mimmistratioa Beport referred to. 

(b) The comparisonsmacie aTe vitiated owing to the figures bf cost per 
il8Ssenger mile as given by the Honourable Member not being correct. 
Apart from the fact that it is impracticable to anocate definitely to passen-
ger tRftic the oost of the DtIDI.at111 operations which are joint for &11 traffic, 
the allocation of cost as between "COBChmg" ,nd "gGOds" sern .. made 
by railways for statistical pa:rposes is in prbportion to the ames ton miles 
in etlCh case: anarran:getnell't which is purely empirical and, therefore, Dlay 
DOt coincide with the ac'tua.! facts. But even if a comparison were possible,. 

B j 
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there would be variations as between the railways referred to for the follow-
ing reasons: 

(i) the North Western and East Indian Railways are broad gauge. 
whereas the Bengal and North Western and Rohilkund and 
Kumuon Railways are metre gauge. Their density figures to 
be comparable must, therefore, be expressed as a. percentage of 
their respective capacity. Moreover, about one fourth of the 
total mileage of the North Western Railway consists of strate-
gic lines where the cost of operation is higher than on the rest 
of the system, 

(ii) the Bengal and North Western Ra.ilway passes through :Bat 
country having only l' 6 per cent. of its line with a grade 
steeper than 1 in 300. Similar figures for other lines are:-

RohUkund an"-Kumaon 9'1 

North Western 

East Indian • 

~ 22'S 

'. 12'6 

Consequently, less tractive effort is necessary to haul trains over the. 
Bengal and North Western and Rohilkund and Kumaon Rail-
ways than over the North Western and East Indian Railways. 

(iii) The  Bengal and North Western and Rohilkund Bnd Kumaon 
Railways operate over areas where the standard of wages is 
low as compared with the areas traversed by the North West-
ern and East Indian Railways. 

(iv) The cost of fuel on the Bengal and North Western and Rohil-
kund and Kumaon Railways is considerably lower than on the 
North Western Railway qwing to the relatively short distance 
from the coalfields. 

(v) The Bengal and North Western and Rohilkund and Rumaon Rail-
ways' systems do not include important through routes as do the 
North Western and East Indian Railways'. Their tra.ins are 
consequently comparatively slower and so large an expenditure 
on t.he Ulpkeep of track, station equipment, etc:, as on the 
North Western and East Indian Railways is not called for. 

(vi) The adoption of more modern practices in railway working in 
regard to .the interlocking of points and signals. the provision 
of. vacuum brakes on goods trains, high level platforms, etc., on 
the North Western and East Indian Railways necessitate 
greater expenditure. 

INDIAN TRADE CO:maSSIONEBS, 

110. -:Mr. B. Das: (4) Will Government be pleased to state at. 
what stage the correspondence with the High Commissioner for openjng 
Trade Commissionerships at New York. Milan. and Hamburg stands at 
present? 

. (b) Have' Government reached conclusions in the matter and will the 
establish,nent of these Indian Consulates materialise in the near future? 

The Bonour&ble Sir George B&lny: (a) A detailed scheme for the .ap-
pointment 9f ~  Commissioners at Hamburg, Milan and New' 
York has been prepared in consultation with the High Commissioner for. 
India. .. 
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(b) It is expected tpa.t aftnnl decision'in the matter will be renched 
shortly., but I am not yet in a ,position to say if and when the appointments 
willactuaUy be mlide. . 

Mr. B. Das: Is it, a fact that Government have gone beyond the recom-
mendations of the Council of Stote nnd also thA Advisory Committees to 
tbe Department of Commerce nna nre going to appoint men of the Indian 
Civil Service into these posts of Trade Commissioners? 

The Honourable Sir George Rainy: I mUl;t ~  for notice of t,hnt ~  
beCHuse it conta.ins soV€ral points that I cannot answer ·off-hand, For 
inst.ance, the question referred to a. recommendation of tbe Council of State 
llnd that is not in my mind at tho moment. 

Mr. B. Das: Is it the intention of Government to appoint men in Indian 
commerciRI pursuits 6S Trade Commissioners in  these places? 

The Honourable Sir George Ra1ny: The intElntion of Government with 
Tegard to these appointments, acting on the advice of the. High Conunis-
gioner and the Trade Commissioner in London, is that, in the firl't instAllce, 
tho officers selected for these appointments, if they are made, should be 
officers" already in Government service. 

:Mr. B. Das: Do I take it t,hat the High Commissioner in London has 
.advised that they should be men recruited from the Indian Civil Service? 

The Honourable Sir George Ra.iDy: Yes, Sir; that is the advico we have 
l'eceived from the High Commissioner. 

INDIAN TRADE COMMISSIONERS. 

Ill. *Mr. B. Das: (a) Will Government be pleased to state if 
they have come to any decision regarding the establishment of Trade 
Commissioners in Aeiat.tc countries including European Turkey and also 
Africa? 

(b) What was the recommendation of the Meek Committee on this 
matter? 

(0) What steps have Government taken since the publication of that 
report to expedite the opening of trade relations with those countries? 

(ll) Did Government consult the various Cha.mbers of Commerce, and 
if so ~ are their views? 

The Honourable Sir George Rainy: (a) A detailed scheme for the a p-
pointment of Indian Trade Commissioners in· Europe and in the Near East 
nnd Africa hnsbeen .prepared, and it is expected that a finnl decision in 
tbe matter will be reached shol'tly. 

(I) The Trade Mission's recommendatiqn was .that Indian Trade Com-
missioners should be ~  at Durban, Mombasa and Alexandria. 

(c) Thjs part of the qucsliion is ~  by my reply to part (a) r ... 
• •  •  - <If '. • ••• 

(d) No, Sir, butth!lY . have receryedseveral ~  .frqmcom-. 
mercial.8Dil industI?al Associati.on!; strongly sppporting thi:.'rl'ade Mission's 
rooommenQa"tion. .' . 
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TELEGRAPHIO  ABBRBVIATIONS. 

112. ·Mr. B. Das: (a) Will Government be plea.eed to sta.te whethet 
abbreviations like "M. L. A." and "M. L. C." cannot be taken as one word 
in telegraphic transmission? . 
(b) Is "M. P." taken as one word for telegraphic communication by the 

British Post Office? 

Mr. H. A. 8amB: Presumably the information required is about the use 
of these abbreviations in the address of a telegram. 

(a) The reply is in the negative. 

(b) No. 

THE CoNTRACT WITH THE IMPElUAL BA.NK OF INDIA.. 

113. ·J(r. B. Das: (a) With reference to the reply of the ~  

Sir Basil Blackett to question No. 992 of 24th February, 1925, regardmg 
the future contract with the Imperial Bank of India, will Government 
be pleased to state if the reply that no departure from the arrangementb 
provided 'for in the Imperial Bank of India Act can be made unless the 
Act is amended still holds good? 

(b) Have the Government of India been approached by the Governors 
of the Imperial Bank for the renewal of this contract, and if 80 ha.ve they 
reached any conclusions regarding amendment of the contract? 

(c) Is it a fact tha.t the agreement of the Government with the Imperial 
Bank of India will terminate in 1981? 

(d) Will Government be pleased to state if they intend to renew the 
agreement Rnd oontract with the Imperial BanK thereafter, and if so for 
what period? 

(/J) Do the Government of India propose to inh'oduce a Bill to omend 
the Imperial Bank of India Act, 1921, and if so for what period would the 
existing arrangement remain in force? 

The Honourable Sir George SchUlter: (a) Yes. 

(b), (c) and (d). Under clause 16 of the agreement between the 
Imperial Bank and Government, the agreement may be determined on the 
27th January, 1931, or at any time thereafter by either of the parties giving, 
notice of a desire to tenninate it, Rnd if such notice is given, the agreement 
will cease to operate twelve months after the giving of the notice. In the 
absence of such a. notice by either party, the agreement automaticallv 
remains in force. The earliest date at which the Imperial Bank could give 
twelve months' notice of the terminBt·ion of the agreement would be the 
27th January, 1980. No such notire has yet been received from the Bank. 
Similarly, the Government of India could give twelve months' notice of 
the termination of the o.greement on the 27th of January, 1980, or on any 
subsequent date. They have ~ ~  fluch notice should be 
given. but have decided not to do 80 for the present. There are many 
reasons"y it i. diftidult to take a filial decision at the present stage, 
pending the Report of the &nking Inquiry Committee, &nd the RepOl't of 
the Statutory Commission. The position therefore is that, after J &Iluary 
21th of this year, the agreement ~ 1  remain in force subject to ~  
at any time by either party on twelve months' notice. 
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(e) GovernmenU at present have no intention of introducing a. Bill to 
;amend the Imperial Bank of India. Act. 1921. 

APPOINTMENT OF Ali INDIAN AS M.uiAGING ~  OJ' mil lMPllBUL 

B£Nx. OJ' INDIA. 

114 .• Jlr. B. D .. : (P) With rderence to question No. 475 of the 
30th 1anuary, 1925, of Mr. K. C. Neogy, regarding the appointment of 
till Indian Managing Governor and with reference to the reply of the 
Honourable Sir Basil Blackett to parts (c) and (d) thereof that, "the inten-
tion of the Government is to appoint the persons best qualliied irrespec-
tive of race after considering the recommendations of the Central Board, 
which, I may mention, contains several Indians. The question of a duly 
qualified In,clian has not hitherto arisen" will Government be pleased to 
state how many vacancies of Managing Governors have occurred  since the 
above reply wa.s made? 

(b) Was the name of any duly qualified Indian recommended by the 
Central Board when these vacancies arose l' ' 

(~) Have Government taken any steps to train any Indian bankere 
with a view to their eventually becoming M911aging Governors of the 
Imperial Bank? ' 

(d) Do Government propose to fill up the next vacancy of the Managing 
'Governor of the Imperial Bank by an Indian? 

The Bonour&ble Sir George Schuster: (a) Two. 

(b) No. 

(c) It is not part of tho functions of Government to train bankers, but 
the Imperial Bank have taken spocial steps to provide opportunities for the 
training of Indians, which is a step in the direction desired by the Honottr-
able Momber. 

(d) As there is no immediate prospect of a vacancy, the Government 
cannot be said to have any proposal before them on this subject. The policy 
of Govemment has always been, as stated in the first part of the question, 
to appoint as Mf\D6ging Governors the persons best qua.lified, irrespective 
of race, after considering the nominations of the Central Board. 

:Mr. B. Das: Is the Honourable Member aware that since 1927 when 
the Indian Ourrency Commission's Report was published, the Imperial 
Bank have not taken steps to enroll an annual quota. of Indian probationers 
and officers? 

The Bonourable Sir George Schuster: I sha.ll be very pleased to give 
the Honourable Member full particulars of what has been done by the 
Imperial Bunk in order to encourage the recruitment of Indians to tae 
staff of the Bank. The figures on the subject showing the incrense in the 
proportion of Indians in the supervising staff of the Bank ore very con-
vincing. I have not got them a,t hand as I did not expect the question to 
arise out of this question, but I shall be very pleased to furnish them to 
the Honourable Member after the sitting. I • 

lIr. B. Das: I am grateful to the Honourable Mem'Eier. 
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INDIAN MEMBERS IN THE CENTRAL BoARD OF THE IlIIPBlUAL 
BANK OF INDIA. 

U5. .1Ir. B. DaB: (a) Will Government be pleased to state the 
names of Indian members in the Central Board of the Imperial Bank of 
India and the specific qualifications for which each Indian Governor was 
nominated by the Government or by other interests? 

(b) With reference to part (b) of the previous question, did any of 
the Indian members of the Central Board make any recommendations 
regarding the appointment of an Indian Managing Governor at the time 
cf vacancies or did any of them record any protest regarding non-appoint-
ment of an Indian l' 

(c) In case any definite protest was recorded, will Government be 
pleased to place on the table a copy of the Bame? 

(d) Will Government be pleased to lay on the table a copy of the rules 
governing the selection of the members of the Central Board, indicating 
the powers and privileges they exercise? 

The Honourable Sir George Schuater: (a) With' effect from 27th January, 
1930, the Indio.n Members of the Central Board nominated by Go:vern-
roent are as follows: 

Honourable Sir Dinshaw Wacha, Kt. 
Honourable Sir Maneckji Dadabhoy, K.C.I.E. 
Sir Rajendranath Mookerj'ee, K.C.I.E., K.C.V.O. 
Honourable Raja Sir Annamalai Chettiar, Kt. 

Government do not consider it desirable to attempt to specify the quali-
fications of these gentlemen who, on account of their intimate connection 
with and long experience of commerce, industry or finance, are obviously 
representative of these interests in the Provinces in which they reside. 

The other Indian members are Sir Purshotamdas Thakurdas and Mr. 
S. V. Ramaswamy Mudaliar who are the representatives of the Bombay 
and Madras Local Boards respectively. The selection of these gentlemen 
is a mutter for the Local Boards, and while it is not for me to express an 
opinion as to their qualifioations, 1 would suggest that they must be suffi-
ciently well known to the Honourable Member. 

(b) No recommendation or protest was received by the Government of 
India. 

(c) Does not arise. 
(d) The Honourable Member is referred to the Imperial Bank of India 

Act Rnd the bye-laws framed under the Aot. 
Mr. Vldya Sagar Pandya: May I inquire from the Honourable Member 

how many times each member has Bat on the Board, and for bow many 
ycarR At n time and in all nndwhether they can be removed except by 
au act of God? (Laughter). 

LETTER FROM THE SECRETARIES OF ZAMINDARI RYOTS SANGAM, 
ANDDRADESH AND GANJAM DISTRICT. 

116. ·)(r. B. P. Naldu: (a) Will Government be pleased to 
state whether they are aware of the fact that an open letter was addressed 
to the ])rivnte Bocretary to H. E. the Viceroy to be placed before him, OD 
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the 11th or 12th December, 1929, by Messrs. R. Mandeswara. Sanna and 
Narayana Panda, Secretaries of Zamindari Ryots Se.ngam, Andhradesh sud 
also 01 Ganjam District? 

(b) If so, will Govern,ment be pleased to place the letter on the table? 

(c) Has any inquiry been made on the questions raised in the letter? 
(d) Did the Government of India have any correspondence with the 

Government of Madras on the question,? . 

(6) If so, will Government be pleased to lay the correspondence on the 
table? . 

(f) What action is proposed to be taken in the matter? 

Sir !'rank Boyce: (a) Government have no information. 
(b)-(f). Do not arise. 

MANA.GEMENT OF PBOPBIETOBY ESTA.TES BY OJ'FIOBBS OJ' TRII INDIAN 
CIVIL BUVIOE. 

117. ·Mr. B. P. Baldu: Will Government be pleased to state: 

(a) Whether they are aware of the fact that officers of the Indian 
Civil Service are deputed on foreign service to manage pro-
prietory estates either under zamindars or in zamindaries 
under the Court of Wards in the Presidency of Madras? 

(b) Whether they have considered the ~  of lending such 
officers, who very soon go as Collectors of Districts with pros-
pects of getting into the highest offices under the State? 

(0) Whether they are aware of the fact that the znmindari ryots 
have protested against this policy? 

(d) Whether they would consider the inadvisability of auch loan 
services being allowed to private persons and estates? 

'!'he Honourable Sir James Orerar: The condition of employment of 
I. C. S. as of other Government ollicere on foreign service is that t,he 
duties to be performed must be such as should, for public reasons, 'ue 
rendered by a Government servant. The question whether in 0. particular 
case the condition is fulfilled is for the Local Government to decide, and 

~ Government of India do not propose to interfere with its discretion. 

BIRTH AND MARRIAGE REGISTERS. 

llS. -Mr. B. D&I: (a) Will Government be pleased to state if they have 
consulted the Provincial Governments regarding up· to-date birth and mar-
riage registers to suit the conditions imposed by the Sardo. Act? 

(b) Have Government come to any decision .regarding the uniformity 
of theso registers all over India? 

(0) Is it not 0. fact t,bltt the villagE' chowkidar at present registers births 
and deaths in every British Indian village? 

(d) Is it not also a fact that in almost every case the village chowkidar 
happens to be illiterate? 

«() j Do Government propose to utilise the services of village chowkidars 
"for birth. death and marriage registers, or do they propose to introduce 
any elaborate machinery for register of births and marriages? 
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(I) Do Gonrnment anticipate any extra ex,penditure over the mainten· 
ance of proper birth and marriage registers? If so, what will be the addi· 
tional expenses peT annum to he incurred hy (i) the Government of India 
~  (li) Provinoial GOV{lrnments? 

The Honourable Sir .James Orer&l': (a) and (b). The LOcal Governments 
have heen cODSulted on the recommendations of the Age of Consent Com· 
mittee. Their views are awaited before a. final decision is arrived at. 

(0), (d) and (e). These matters relate to a. provinoial transferred subject, 
and are not primarily the concern of the Governor General in Council. 

en It is possible that extra expenditure may be involved but Govern· 
ment are not able to state even approximatelywbat it will be, if any. 

DELIVERY OF LETTERS FROM THE BALDEO POST OFFICE. 

119. • JIIr. :Mukhtar Singh: (a) Is it a fact that within the circle 01 
Baldeo Post Office, Muttra District, the post is distributed only once a 
week? 

(b) Is it a fact that before the year 1926 when the Baldeo Post Office 
was opened, the post used to be distributed twice a week? If the answer 
be in the affirmative, will Government be plea.sed to sLate the reasons for 
making this change in the distribution of the post? 

(0) Will Governmept be pleased to state whether the amount of work 
in this circle has increased or decreased during the period Baldeo Post 
Office has been opened? 

Mr. H. A. SimS: (a) and (b). I have no inionnation on the subject. 
Inquiries have been made from the local postal authorities and, all soon 
I1S a. reply is received, the facts will be communioated to the Honourable 
MemLer. 

(c) I have no precise information, but it may be assumed that the 
amount of work in the United Provinces Circle as a whole has increased 
since 1926. • 

DELIVERY OF LETTERS FROM THE JUOSENA POST OFFICE • 

. 120. • Jlr. Jlukhtar Smp.: (a) Is it a fact that village Angai in Muttrs 
DIstrict used to get its post daily till the time the post office at Jugsena. 
was opened? 

(b) Is it a fact that now the people of village Angai get their post only 
once a week? If the answer be in the aUirmative, will Government be 
pleased to state why the people of this village have been deprived of this 
facility? 

~  B. A. Sams: (a) and (b). I have n.o information in the subjeot. 
Inqu1l'les have been instituted and the result will be communicated to the 
Honourable Member in due course. 

POST OFFIOES DISTRIBUTING LETTERS WEEKLY. 

121. *Kr. Mukhtar Singh: Will Government be pleased to state:' 

(a) the number of post offices in whose circle the post is distributed 
only once 8 week; , 
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(b) ~  these post offices are distributing their post only once 

a. week since the time of their opening or the system has been 
introduced later; and 

(c) if it has been introduced later, the reasons why the system has 
been changed? 

Kr. B. A. Sams: I regret that I cannot answer the question as it 
would entail an elaborate inquiry und ana.lysis throughout India and Burma. 
I may, however, assure the Honoura.ble Member that the number of 
offices from which there is only one delivery weekly is very small, and that 
the tendency is in general  towards an increase in the frequency of deli-
veries as indicated for example by the increase in the past five years of 
the Humber of village postmen from 8,461 to 9,008. 

ABOLITION OF SERVANTS' COM1'ABTMENTS ON STATE RAD..WAYS. 

122. "'Oolonel J.D. OraWford: Will Government· plea.sestate whether 
the Railway Board have taken any decision on ·the question of the a.bolition 
of servants' compo..rtments in their coaching stock? 

Jlr. A. A. L. Parsons: Government ha.ve infonned railways that ser-
vants' compartments may be provided in desigDs for non-corridor upper 
·clnss stock. 

DELAY IN DEJ,JVERY OF AIR MAn. AFTER ARRIVAL IN KARAOHI. 

123. *lIr. O. S. Ranga Iyer: (a) Has the attention of Government 
been drawn to the following editorial observation of the Sunday Observer 
(London) of December 8th, 1920? 

., MuddUng tho Air·Mail-

In India, too,' there ~ a maDift,at oase for reform of postal methods, for the ~  
saved by the air.mail is being squandered aft.Pr it hal ~  lll.nded. ~ oarried out b, 
Imperia.l Airways Bhow that the delays which admittedly oCC'Jr In t·he delivery of the 
air·mail arille after the arrival of the mail-plano at Ka.ratlhi. The matter should be 
thoroug}1ly examined." 

(b) Will Government be pleased to state: 

(i) if it is not a fact that "the time saved by the air mail is being 
squandered after it has been landed"? 

(ii) if it is not a fact that delays Occur in the delivery of the air 
mail after the arrival of the mail.plane at Karachi? 

(c) Will Government be pleased to state if they propose (i) to ap.point 
a non-official cum Expert Committee to examine the matter or (ii) to 
examine it in some other way" 

(d) If the answer to part (c) (i) is in the negative, will Government be 
pleased to state why? 

(e) If the answer to part (c) (ii) is in the negative, will Government 
explain the reasons, and if the answer to the same be in the affirmative, 
will Government be pleased to state the method they propose to adopt 
to bring the subject under thorough inquiry? 

The Honourable Sir Bhupendra Nath Xltra: (a) No; but the Honour-
able Member's quotation from it has been read. 
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(b) (i) No. I may draw the attention of the Honourable questioner-
to the reply to Mr. Price's question No. 148, dated. the ~ ~  
1929, and to the answer given to Mr. Gaya Prasad s questiOn No. 14;). 
dated 4th September, 1929. 

(b) (ii) No evidences of any delays in the deliveries of the air mail 
have reached Government beyond those referred to in the reply to Mr. 
Gaya Prasad Singh. 

(0) The answer to both parts of the question is in the negative. 

(d) and (e). Government are satisfied, after due inquiry, that at the 
present moment no change in the method of handling the air mails for-
onward despatch after they are landed at Karachi is actually called for. 

Am M..uL SERVIOE IN INDIA. 

124. *Mr. O. S. Rang. Iyer: (a) Are Government aware of the progress 
made in aviation in Europe? 

(b) Do Government propose to consider the question of an inter.pro· 
vincial air·mail service throughout India? If not, why not? If yes, when? 

The Honourable Sir Bhnp.endra :Hath lIitra: (a) Yes. 

(b) Government are proceeding with the organisation of the main air 
route across India as rapidly as funds will permit. Government hope that 
it will, later on and as funds can be made available, be possible to organise 
subsidiary services linking up with it. 

AlB MAIL SER r lCE IN INDIA. 

125. *Slr Darcy Lindsay: With reference to the statement recently 
made in Bombay by the Honourable Member for Industries and Labour 
at the meeting of the Associated Chambers of Commerce, are Government 
again prepared to examine the position, with a view to providing for an air 
mail service (not necessarily with accommodation for passengers) between 
Karachi, Bombay and Madras and Karachi, Delhi, Calcutta and Rangoon 
or any of these services at a. more early date than the end of 1930·S1 and 
1931·32? 

The Honourable Sir Bhupendra :Hath Kitra: A weekly air service 
between Karachi and Delhi was inaugurated on the 30th December, 1929. 
Proposals for the extension of this service to Calcutta and Rangoon have 
been approved by the Standing Finance Committee, and subject to the 
provision of funds, Government hope to operate the extension to Calcutta 
towards the end of the year H.l30, and to Rangoon shortly after, provided 
the necessary ground organisation is complete. It may, however, be neces-
sary t.emporarily to discontinue the servico to Rangoon, during the monsoon 
of 1931. -
Any furt.her extension towards Bombay and Southern India can only 

be put into operation as and when funds permit, but the importance of 
these serviccs has not been lost sight of. 

Sir Darcy Lindsay: Will Government examine the position as to the. 
llossibility of R coimter·servicc between Allahabad and Karachi vilt JhaDsi 
and diverting t,he present service from Karachi to Delhi to Karachi.Bombay? 
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The Honourable Sir Bhupendra Nath Kitra: I shall be quite ready to 
have the matter considered, but I should like to warn my Honourable 
friend that it is bound to involve expensive ground organisation. 

CONVEYANOE OF PASSENGERS ARRIVING AT KARACHI BY THE AIR MAlL. 

126. ·Sir Darcy Lindsay: Is there any obligation upon Government 
implied or otherwise to convey passengers by air service who may have 
arrived at Karachi by air mail? . 

The Honourable Sir Bhupendra Nath Kitra: There is no actual obliga-
tion, but Government have announced that the Indian State Air Service 
between Karachi and Delhi will carry passengers and a schedule of fares 
has been published. It is obviously desirable to encourage through tra.ffic, 
and witb this object in view Government are in communication with Imperie.l· 
Airways Limited regarding the issue of through tickets between places on 
the London·Karachi route and places on the Karachi-Delhi route. At 
present accommodation required for through passengers is reserved by tele-

. gram and rebooking i!; canied out at Karachi. 

COST OF SMALL AND LARGE AEROPLANES nOM KARACHI TO DELHI AND 
CALOUTTA. 

127. ·Slr Darcy LIndsay: What is the approximate difference in cost 
between a 10/12 passenger and mail plane and a smaller plane suitable 
for conveyance of mails only, and the respective maintenance and running 
cost of either over a given mileage say Karachi to Delhi and thence to 
Calcutta? 

The Bonourable Sir Bhupendra Kath Kitra: Government understand 
that it would be possible to purchase an aoroplane suitable for carrying 
up to 8W-1,OOO lbs. of mail matter for approximately 8 fourth of the cost 
of a lurger plane capable of carrying 10-12 passengers and mails and that 
the maintenance and running costs of such an aeroplane over a given· 
mileage, say Karachi-Delhi, would be approximately three·fourths of those 
of the larger aeroplane. 

EXTENSION OF AIR SERVICE TO CALOUTTA. 

128. ·Sir Darcy Lindsay: (a) Were Imperial Airways asked to quote 
for extending to Calcutta the chartered service now arranged for Delhi 
only? 

(b) Were Imperial Airways asked to quote for a mail service only? 
The Honourable Sir Bhupendra Nath Kitra: (a) Yes. 
(b) No. 

ESTABLISHMENT OF AN AIR MAIL SERVICE BY THE POSTAL DEPARTMENT. 

129. ·Slr Darcy Lindsay: (a) Has any air service company been 
fOJ;medin India, and have they made definite proposals for the conveyance 
of mails by air route? If so, will Government be pleased to state the 
terms proposed? 

(b) Are Government again prepared to examine the position as to 
whether it would be practicable for the Postal Department with or without 
the assistance of the Royal Air Force to establish its own air mail service 
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and maintain the same on Q special grant or until such time as private 
enterprise can offer ~  services (mail and passenger) on reasonable 
terms and conditions? 

The Honourable Sir Bhupendra Hath II1tra: (a) Three companies have 
been registered in India with the object of engaging in commercial air 
transport. Of these, one ~  submitted to ~  d?finite pro-
posa.ls for the carriage of aIr malls. After careful conslderatlOn of the 
l1roposals put forward, Government decided that the financial resources of 
the oompany were not such as to. justify the placing of a. contract. 

(b) As the Honourable Member iR no doubt aware, proposa.ls for the 
establishment of a Government air mail service in. extension of t,he existing 
-service between Karachi and Delhi have recently been approved by the 
Handing Finance Committee. 

AIR SERVICE BETWEEN INDIA AND EUROPE. 

130. Sir Darcy Lindsay: Do the Government oi Indin intend to make· 
eyery endeavour to co-operate with the British Government in the efforts 
that are being made to establish a reliable air service between India. and 
Europe? 

The Honourable Sir Bhupendra Hath Kitra: Although the Government 
of India have made no financial contribution to the air service beteen India 
and Europe, which was established in April of last .year, they have co-
operated with the British Government to the· extent of supplying terminal 
ir.cilities nt Karachi, together with wireless nnd meteorological services. 
Thf'y are most anxioUB to see the service firmly established. 

TIME OF AIR JOURNEY FROM CALCUTTA TO CROYDON. 

131. ·Sir ,Llarcy LIndsay: Is it a fact tha.t the air journey from 
Calcutta to Karachi has recently been completed by a. non-stop flight in 
under 16 hours nnd with halts from Karachi to Croydon in about 81 days? 
The Honourable Sir Bhupendra Hath Kltra: 'l'he journey by air from 

Calcutta to Karachi WI1S recently accomplished by a non-stop flight in 151 
hours. Government have no information as to the further progress of this 
flight. . 

POSTAGE ON AIR MAIL LETTERS TO GREAT BRITAIN. 

132. ·Slr Darcy Lindsay: Will Government explain why the postage 
charge for! oz. air mail letters from India to Great Britain is nine pence 
(8 nnnas) I1S against 6i pence for the outward journey? How much of 
{lither postage is retained by the Indian Post Office ? 

The Honourable Sir Bhupendra Hath Mitra: It is presumed thl\t the 
Honourable Member's question relates to the postage and air mail fees 
pa.id on correspondence travelling by air between Karachi and Croydon 
and vice versa only and not to the hiclusive rates charged over the Indian 
State Air Service from Delhi. The charge of eight annas on westbound 
traffic conveyed to London is made up of postage at the rate of 2 annss 
nn ounce or part of that weight ·and of nn' air mail fee of 6 annas per 
half ~  or part of that weight. The entire postage rate is retained by 
the IncllUn Post Office under the termFl ~  the Universal Postal Convention_ 
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Of tht air fee, a. sum of nearly 5 annas per half ounce is paid to the 
British Post Office in accordance with the Hague air mail regulations, for 
the conveyance of the air mails by Imperial Airways as the service main-
tained by them is under the control of the British Administration. The 
balance of slightly over one anna per half ounce is retained by 'the India.n 
Post Office and goes towards the .extra expenditure incuiTed in connection 
with the handling of the westbound nir mail. The charge of 6td. in the 
reverse direction on letters originating in Great Britain is made up of an 
sir fee of 5d. and a postage rute of ~  This air fee and postuge are 
both retain£ld by the British Post Office in accordance with the International 
Regulations a.lready referred to. The Indian Administration could not 
afford to reduce  its postage rate to the equivalent of the British rate. 
~  is no element of reciprocity in these matters and the Postal Union 
allows each country to fix its rates of foreign posta.ge on financial grounds. 
The air fee adopted is levied to cover the expense of the service, and only 
• experience wiJI show whether the margin allowed can with safety be reduced. 

Sir Darcy LlD48&y: Can the Honourable Memoer explain why the 
extra one anna for, as he puts it. handling the air mail is necessary when 
he is already charging two annas for the Indian postage? 

The Honourable Sir Bhupendra Bath Jlttra: The reClson is this, Sir. 
Additional expenditure will havtl to be incurred for handling the air mail. 
To give a specific case, for example, it may involve an extra evening deli-
very at Delhi for the purpose of delivering aIr mails. 

00lonel J. D. Orawford: Mav I ask the Honourable Member how it came 
about that the British Post Office fixed the rate for air mail from England 
to Indi-a only up to Karachi and did not at that timt) include a.n additional 
chat'ge for delivery throughout India? 

The Honourable Sir Bhupendra Bath Jlitra: It is not possible for me 
to answer that question, Sir, as I do not know the precise reason why 
the British Post Office took that particular action. 

Oolonel J. D. Orawford: When the Government of India were con-
sulted, did they consider this question of delivery throughout India? 

. The Honourable Sir Bhupendra Bath Jlitra: I should prefer to have 
notice of that question, but to the best of my recollection, the Government 
of India were not consulted at that stage. 
Oolonel J. D. Orawford: What is going to be the result to Indian reve-

nues of aHowing this to escape? Will not letters then be posted only to 
Karachi, and nobody pay the additional fee for delivery throughout Indio. 
by air mail? 
The HODourable Sir Bhupendra 1fath Mitra: I think I have already 

explain·oo. Sir, that whatever air mail fee is charged by the British Post ,-
Office for letters posted in England is retained by the British Post Office. 

Oolonel I. D. ar.awford: But the Indian revenues will get nothing out 
of delivery in India. People will not use the air ma.i1 throughout India.. 
They will simP. use the air mail for Karachi and you will not get the 
air mail in India used' 
'I"aI .0II0II'UIe SIr aIlllpeD4ra lfa&h .va: That may he Sir., but We 
~ possibly foroe people who do not wamto use tlie air mail service 
mil Karachi on.n. to use tla&t s.-.iDe. 
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Oolonel J. D. Orawford: Am I to understand that there is some mis-
understanding, some blunder, in this matter between England and Innia? 

The Honourable Sir Bllupendra Kath Mitra: rrhere has been no blunder 
tit, all. The Government in neither country (Jan force the users of the air 
mail service to take any particular course of action, 

Sir Darcy Lindsay: Are we to understand then that the air mail service 
that hus now been inaugurated between Karachi and Delhi is for the use 
of outward letters only, and not also for the lIir mail that comes from 
Europe? . 

The  Honourable Sir Bhupendra Kath MItra: There is nothing, Sir, in 
any of the answers that I have given which can lead to that impresPoion. 
The point is this: If an individunl, say, in London, wants that his letters 
should be convayed by air mail only up to Karachi and thereafter by the 
ordinary mail, say, to Delhi or Calcutta, neither the British Post Office 
nor the Indian Post Office can compel him to take any other course. _ 

Sir Darcy Lindsay: That I entirely understand, Sir,hut my point is 
how he can be put in the position of having his mail conveyed from 
Karachi by the air mail service throughout India? 

The Honourable Sir Bhupend1'a liIath Mitra: Well, ISir, if he pays 
the air mail fee, right up to Delhi, he will huve his letters conveyed by 
air mail to ~ 

Sir Darcy Lindsay: Is it known throughout Europe that, by nn extra 
charge, the sender will have his letter conveyed by air mail throughout 
India? 

The HODourable Sir Bhupendra Nath Kltr&: I believe, Sir, that is now 
lmown. 

TWlIl SAVlIlD BY INAUOURATIONOF THlIl AIR MAIL SERVICE TO DELHI. 

133. ·Sir Darcy Lindsay: (a) Have arrangements been made to make 
tt known in Europe t,hat an Indian State Air Mail Service has now been 
inaugurat.ed bet,ween Karachi and Delhi, giving the time that will be saved 
in delivery at important centres and the extra postage charge? 
(b) With the inauguration of this Service what will be the saving in 

time of transit between say Calcutta and Knruchi and viee versa., givlhg 
approximately time Ilnd days of train arrival nnd departure? 

The Honourable Sir Bhupendra Nath Mitra: (a) Yes. 

(b) With the establishment of the Service, the transit time occupied 
bet ween Karachi and Calcutta nnd vice versa hus been reduced by 10 hours 
21 minutes in the ellstbound direction and by 14 hours in the westbound 
diroction. The journey from Karachi by t.he combined llse of aeroplane und 
rail eltn be accomplished in 50 hours 50 minutes against a train journey 
t,hroughout of (j) hours 11 minut,es und in t;he ~  direction, tbe use of 
aeroplnne and railway reduees the journey to one of 45 hours 24 minutes 
ngainst 59 hours 24 minutps. by ran throughout. Departure from Karachi by 
nir at 5 P.M. makeij possible an arrival at Calcutta on the third day at 10 
minutes to 8 P,M. Depnr:ture from Calcutta by rRil at 6 minut,es paRt 8 P.M. 
to .Delhi.Bnd thence by air to KarMhl provides for Em arrival .Bt 6·30 P.M. 
on the afternoon of the' third day, The corresponding time of departure 
from Calcutta by rail throughout isS minlites past 8 'P.M. mid an arrival 
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at Kartlchi at 7-80 A.N. on the fourth day, while in the re'Vel'Ae direction 
the departure is timed for 5 minutes past 10 P.M. and an arrival on the 
fourth day at 16 minutes past 11 A.M. The time given is Indian standard 
time. 

Sir Darcy Lindsay: . Does the Honourable Member consider that any 
advantage is gained by arrival in Calcutta at 8 P.X. BS against arrival by 
train at 7 o'clock the next morning? 

The Honourable Sir Bhupendra Ifath Kitra: I admit that there is no 
appreciable advantage, and for that reason we Ilre trying to alter the time 
to I) P.M. which will permit of an evening delivery the same day. 

Sir Darcy Lindsay: Does the Honourable Member think that that will 
fl't1preciubly serve commercial correspondence after the offices are closed? 

The Honourable Sir Bhupendra Xath Kitra: .Well, Sir, that is the most 
we cnn do. It is not possible fo1' me to say whether it will meet the re-
.quirementa .of commercial correspondence, though I know that in some 
eases even business people are particularly anxious toO get the evening 
.delivery in preference t.o a delivery the next morning. 

DELAY OF TRAINS CONNECTING WITH THE OUTWARD AIR SERVICE FROM 
KARACHI. 

134. ·SIr Darcy LiDdJ&y: What has been the recent. experience of 
-trains not running to time to connect with the outward air service from 
Karachi? 

Mr. H. A. Sama: There have been no failures of the trains to connect 
with the westbound aeroplane from Karachi. 

DEVELOPMENT OF AIR SERVICES IN INDIA. 

135. ·Str Darcy Lindsay: (a) With a view t,o the development of air 
services other than purely military, have Government considered the ex-
pediency of fo.rming (\ Civil Branch of the Royal Air Force by recruitment 
in India for services suoh as air survey, oarriage of mails and war on 
insect life (locusts and mosquito)? 

(b) Have Government considered the possibility of recruitment in India 
{or the Royal Air Force with a system of training for cadet officers holding 
temporllry (five year) commissions similar to the arrangement nt the trniniI!g 
depots of the Royal Air Force located in Egypt? 

(0) Will Government be pleased to state the location of the training 
depots in Inditl? 

lIIr. G .•• YOUDR: (a) The answer to the firat part of the question is in 
the negative. The Royal Air Force is a fighting service, and it would not 
be prRctieable or desirAble for it to undertake TClntUlerative work con-
nceted with civil aviation. . , . 

(lJ) Ilnd (0). 'fhere is no training cstnblishment of the Royal Air Force 
in Mldia. A certain number of British cadets are selected for ·abort ser-
vice commiRsions in India, but when so selec.ted they bave to be sent ·to 
England for training. 
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RATlD-01' INTEREST PAYABLE ON STATE RAILWAY PROVIDENT FUND 
BALANOES. 

136. ·OolODel J. D. Orawford: (a) Is it a fact that the rate of interest 
payable by Government on State Railway Provident Fund balances was 
reduoed from 5i to 41 per cent. from 1st April, 1927? 
(b) If so, will Government please say, ~  in view of the higher 

rates they are now paying on loans recently Issued, they have under con-
sideration an increase in the rates of interest payable on balances in State 
Railway Provident Funds, oorresponding to that which now prevails? 

The BODOUl'able SIr George Schuster: (<<) The rote of interest payable 
by Govt'rnmt'nt on ba.lances in t.he> State RnilwllY Provident Fund was re-
duced from !)! to ~ per cent. with effect from the 1st Arril 1927. 
(b) The matter is under consideration and I hope to be able to give a 

definite reply very ~  

GRIEVANCES OF THIRD CLAss RAILWAY PASSENGERS. 

137. ·Xr. Sarabhal lIemchand Bail: (a) Is it a fact that the Railway 
Bou:'d invited the opinion of the Great Indian Peninsula Railway Adminis-
tration on the subject of ameliorating the grieva.nces of the third clas"! 
passengers ? 

(b) Is it true that the Chief Traffic Manager of the Railway before deal. 
~ with the subject had invited Mr. Jivaraj G. Nensey and Khan Bahadur 
.P. E. Ghamat, Honorary Joint Secretaries of the Passengers' and Trame 
Relief Association, Bombay, to offer suggestions in the matter? 
(c) Will Government be pleased to stat,e whether those recommendations 

hal'f; been received by them, and if so, what action the Railway Board 
desire to take and when? 

(d) Have the Railway Board likewise called for suggestions from other 
Railway Administrations, and Local Advisory Committees thereof? If thb 
answer be in the affirmative, will Government be pleased to name them. 
and state how far their recommendations will be accepted by Government? 
(e) Will Government be pleased to state whether the views of the 

Pnssengers' Associations in Bombay, Belgaum, Calcutta and Madras weft' 
called for by the Railway Board? 1£ not, will Government state the realO1t 
wry? 

JIr. A. A. L. Panoaa: I would refer the Honourable Member to the 
reply given by Mr. Rau to an almost identical stlUTed question No. 1081, 
put by Mr. Ghanshya.m DBS Birla on the 18th March 1929. 

OvERCROWDING 01' TmBD CLASS PASSENGEBS. 

138 .• J[r. La.lchand Bavalrai: (a) Has the attention of Government beeIl' 
drawn to the contribution by Miss Mirabai (Miss Slade) published in Nov-
ember or December, 1929 in Young India and reproduced in the Sind 
Obl6,.,e, .. dated the 20th December, 1929, as to her personal experience with 
regard to the unbeara.ble overcrowding of third class passengers between 
AUahabad ad Daoea and the DOte of Mahatma. Gandhi thereon? 
(b) Is it a fact that extreme incO'Dvemence of overcrowding is aaum fo 

third class pasaengen on all the State Railways on a.ccount 'of cUe DOt 
being taken to provide additional carriages in time? 
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(c) Is it proposed to create special travelling ofHcel'B to take a census 
-of third cla8s passengers in running trains and arra.nge for their accommod",,-
tjUh by getting additional carriages attached wherever overcrowding ocours? 

(Ii) Is it a fact; that, State Ruilways recently created the posts of inquir,Y 
ckrkE. as a tentative measure at a few stations to afford convenience to third 
o('.I!!FS pnssengers? 

(e) Are Government aware that they stay at the gate and only guide the 
pl1s!'Icngers to particular platforms and take no part in arranging their seats 
·or removing overcr?wding in trains? 

(f) What steps do . Government propose to take to uproot this nuisance 
·of overcrowding in tr.ains? 

Kr. A. A. L. P&rIOD8: (a) Yes. 
(b) The inconvenience of overcrowding in third clal's carriages has been 

'teduced during recent years by the provision of ndditionnJ trajns and more 
passenger coaches. During the five years ending 31st March, 1929. the 
third class seating capacity of the passenger carriages cn all railways bas 
inc!rc8sed by 14 per cent. and the mileage of passenger trAins by 29 per 
-cent., " .. hile the number of third class passengers carried has increased 
by 8 per cent. only. 
(a) Railways have been taking a periodical census of thirdclasf! p9.8S-

engers in running train!1, Ilnd of the actual seating accommodation, to 
cnl\bk an opinion to be arrived at as to what extra carriages may be 
'l'cquired. 

(tl) Yes. 
te) The primary duty of an inquiry, clerk is to give information to pasjI-

<engers who arrive at 8 station to undertake a journey. This matter was 
~  with the Central Advisory Council for Railways in September 

J92!'l, Bnd the concensus of opinion was that the best place for an inquiry 
'Clerk was in the third olass waiting hall. The actual placing of pass-
engers in their carriages and the prevention of overcrowding is attended 
to ly station masters and their ~  platform inspectors, gURrds and 
.travelling ticket inspectors. 

(I) My reply to part (b) of the Honourable Member's question indicates 
i,hat the overcrowding in trains is decreasing and not growing. The ques-
f.ioll of the provision of more trains and more coaches where necessary is 
.a maHer that receives the constant attention of Railway Administra.tions. 

IIr. Lalchand B'avaJr&i.: Will the Honourable Member plea'Se explain to 
wJlat extent the inconvenience referred to in this particular case is being 
reduced all round? 

Mr. A.. A.. L. Parson.: I think it is clear from my reply that a great 
dent has been done. But it is impossible for any TIailway Administration, 
-either in this country or anywhere in the world, on ull oecasions to pre-
vent overcrowding. I cannot say eXl\Ctl:v how it occurred in this parti-
cul!\r elIse, though I can well understRnd t.hnt the train might he over-
l'rowded, if Mr. Gandhi was travelling by it. 

Xr, It. O. N'eogy: With reference to the personal afo:pects of Miss 
Mirabai's complaint, is it a fact tbat the Honourable MembE\ll' has adviscd 
her t{) revert  to her EUroPBflD name and her European mode of dre8s and 
trovel in third class compartments reserved for Europeans? 
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Mr. II. S. Aney: Has the Honourable Member n:> repl.y t<, give? 

The Honourable Sir George Rainy: I am afraid, if the Honourable Mem-
ber's question was addressed to me, I did not eatch it. 

Mr. It. O. lfeogy: It was addressed to the Honourable Member who. 
ausln-rct! it on behalf of the Government. 

Mr. A. A.. L. ParsoDB: I' caught the question, but it struck me that-it 
WIlS more argumentative than asking for information. 

Mr. Lalchand lfavalral: Will the Honourable Merfiber be pleased to 
SBy if Government arc prepared to remove this distjnction bet,ween Indian 
lind Anglo-Indian in the third daBs compartments ~  

Xr. A.  A. L. ParSODB: ']'0 the best of mv recollection, smne instruc-
tion!' have becn iRsued to that effect, which tile Hono\l1'6bJe Member, who 
put to me the previous supplementary question, is either' not aware of or' 
bclipves have not been followed. 

REFUSAL OF RAILWAY CoN(JESSIONS FOB THE KUMBH MELA. 

139. ·Xr. Lalchand Kavalra1: (a) Are Government aware that the great 
Kumbh Meln at Allahabad takes place on the 14th January, 1980 or there-
ououts·' 

(b) Is it a fact that the Rllilway Board was asked, in view of the great 
profit railways make on such occasions, to extend. the time of the Christmas 
('oDr,ession tickets to a' few days more in order to enable passengers to retum 
11l1der concession tickets? 

(c:) Is it a fact that t,he Railway Board expressed inability to interfere 
and referred the matter to the Agents of the respective State Railways who 
uerlined to accede to the wishes of the public? 

(el) If the am1\ver to part (0) be in the affirmative, will Government be 
pleuRed to state if the Agents of the Railways concerned consulted their 
Advisory Committees? 

(el Will Government be pleased to state the reasons for which th<.> 
~  of the State Railways refused to extend the concession? 

(f) Is it a fact that t,he State Railways have made a considerable profit 
owing to this Kwnbh Mela having taken place? 

Mr. A. A. L. Parsons: (a) Yes. 

(h) Let,ters were received by the Railway BOB.rd Bflking that the perioli 
of nVllilabilitv of the ChristmnR concession tickElts should be extended so· 
as tcr include the Kumbh Mela at Allahabad. 

(r) The Railway Board, replied that such letters hl\d been forwarded for 
dispo!'nl to the Agent"'of the railways concerned who were the competent 
out.horities to deal the matter. 

(d) No. 

(e" The Railwa,y AdministrationI'! were of opllllOn thflt an extension of 
tIll' Christmal'! concession would not lead to sufficient addition!!.l passengers 
travelling t.o compensate for the lower fare charges recove'red. 

(f) I am unable to say whether this will bec.;o or not, 
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PaDdit Birda,. •• th JtUDZrll: Has any ';One£lSf'it,rl ~  made wittt 
regard to retW'n tickets issued for t,hc Kumbh Mela 1 

Mr. A. A. L. Parsons: I Rm afrllid I mU!'lt ask for notie£'. It is quito 
possible of course that some railways have given concessions with regard 
to the :Melfi; but they would not bE' the Christmas c.:>neeeHionr; to which 
the Honourable Member who put the original quest,ion rdt·rred. 

INCOME-TA.X RETURNS IN SIND. 

140. -:Mr. Lalchand :R'avalra1: 1. Will Government be pleased to state 
whether they have under contemplation the amendment of section 80, read 
with section 48 of the Indian Income-tax Act in order to enable aggrieved 
parties to file appeals against the Income-tax Officer's refusal to grant 
refunds? 

2. Will Government be pleased to state the following particulars show-
ing for each of the Income-tax charges in Sind for the years 1927·28 and 
1928·29 : 

(a) Number of cases in which the returns were sent blank by 
assessees, with a forwarding letter supplying information about 
int:lOme but not actually filling the returns owing to want of 
proper assistance; 

(b) Number of cases in which notices under section 23 (2) of the 
Act were issued in reference to such returns which were con-
sidered as valid; 

(0) Number of csses in which notices under section 22 (4) were 
issued in consequen\3e of the returns being treated as invalid; 
and . 

(d) Number of cases in which assessment ordel'R under section 23 (4) 
were passed without issuing notices under section 23 (2) or 
22 (4)? 

S. Do Government propose to issue instructions to Income-tax Officers 
to render assistance to the assessees in filling up the returns properly? 

The Bonourable au GeorgeSchuter: Wit.h your pemlission. Sir, I will 
8D.!1Wer questions 140 to 146 and 148 to 151 together. 

The Government of India have called for a ':"ep()rt, the result of which 
will be communicated to the Honourable Member in due course. 

Mr. L&lchand •• "aJraf.: That saves supplemcntlU'y questions. 

INCOME-TA.X NOTICBS IN SIND. 

t141. *Kr. L&lchand lfavalra1: Will Government be pleased to 
supply a statement showing separately for each of tha charges of Income· 
taf Officers in Sind for each of the two years 1927·28 and 1928·29 the 
following infonDation : 

(a) Number of cases in whioh notices under section 23 (2) were 
issued; 

tFor answer to this qaestion, 888 answer to qnestlon No. 140. 

c 2 
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~ ) Number of ollses in which, after such notices were issued, (;>vidence 
Bnd accounts were produced and yet assessment orders were 
passed under section 23 (4) instead of section 23 (3); and 

(0) Nwnber of CIlSOS in which action was taken by the Assistant 
Commissioner or Commissioner on inspection of t.he recorde. 
and tho Income-tax officers were directed to issue proper 
notices of demand allowing the right of appeal? 

J . 

ORDERS AND APPEALS UNDER THE INCOME-TAX ACT IN SIND. 

t142. ·lIr. Lalchand lfavaltal: Will Government be plenFled to 
give the following information showing for each of the different charges 
of Income-tax Officers in Sind for oach of the years 1927·28 and 1928-29: 

(a) Number of cases in which orders under section 23 (4) were 
passed and appeals preferred under scotion 30; 

(b) Number of cases in which appeals were thrown out simply 
because the assessment order purported to be passed under 
section 28 (4) without going into the merits of the case 
whether or not the order really fell under section 22 (8) or 
section 21} (4)? 

INCOME-TAX NOTICES IN MOFUSSIL AREAS IN SIND. 

f 148. -Xr. Lalchand Havalraf: Will Government be plensed to 
Rtate if it is a. fact that in several cases notices under section 22 (2) of the 
Indian Income-tax Act, are issued in English to Income-tax nssessees re-
siding in mofussil arells in Sind, although forms of notice nnd return ho.ve 
been translated and printed in Sindhi and are available for issue? 

BUSINESS ACCOUNTS TN MOFUSSIL AREAS IN SIND. 

+144. *Xr. Lalcband Havalral: (a) Will Government be pleBRed to 
~  if they are Bware that in mofussil areas in Sind it is customRl'V to 
mnintBin accounts for two or three or more years8ccording to the local 
lIsngp., Rometimes for the entire period of partnership nt a stretrh without 
heing squared up every year? 

(b) If the reply to part (a) be in the affirmative, will Government be 
pleased to state how such accounts are dealt with for Income-tax purposes 
and what instructions, ,if any, have been issued in regard to the !\CC'eptnnce 
of such accounts covering a period of more than twelve months? 

PETITIONS FROM BIND SUBMITTED TO THE COMMISSIONER OF INCOME-TAX, 
BOMBAY PRESIDENCY. 

I 14!'i. ·lIr. Latchand Havalra!: Will G-overnment be pleBAed fo 
state the number of caRes reviewed by the Commissioner of Income-tax, 

+For answer to thiR question, ato answer to queRt.ion No. 140. 
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Bombay Presidency, in eaab of the charges of Income-tax offices in E'ind, 
in consequence of the petitions submitted to him and also those in which 
no such petitions had been sent and the number of cases in which he hlld 
caoeeUedor upheld the assessment or the appellate orders? 

PROCEEDINGS FOR SUPPLEMENTARY ASSESSMENT IN RIND. 

t14tl. tKr. Lalchand N'avaJrai: Will Government be pleased to 
lay on .the table a statement showing for each of the years 1927-28 and 
H128-29, the Dumber of cases in which proceedings were instituted for 
the supplementary as!:!essrnent of escaped income under section 34 of the 
Indian Income-tax Act, 1922, in each of the seven charges of Income-ta,,, 
Officers in Sind and in how many cases these proceedings were filed simply 
Lecause the result of the supplementary proceedings were unfavourable to 
Government in that refund would have been made if orders were passed 
under section 23 (3) of the Act in such cases? 

HULES FOR THE REGISTRATION OF FIRMS. 

147. tKr. LalchaDd Navalrai: Will Government be pleasEld t,o 
"tate whether they have received any representation in regard to the 
alteration of the rules relative to the registration of firms frained by the 
Central Board of Revenue under section 59, of· the Act on the ground that 
after t,he amendment of section 26 of the Act by Act III of 1928, these 
would no longer be consistent with the spirit of the law? Do Government 
propOEl8 to issue an amended set of rules immediately? 

TIle Honourable Sir George Schuster: The Government have not re-
IJeiveri any Eluch representation. The rule has nlrcndy been amended so 
as tc bring it into confonnit.y with umended r,;ectiJn 2(1 oj' the Indian 
Income-tax Act by the Central Board of Revenue Notificat,ion No. 15, 
dated 24th AUgJ.1st, 1929. 

ACTION TAKEN UNDER SECTION 34 OF THE INCOME-TAX ACT. 

t148. tXr. L&lchaDd Navalral: (a) Will Government be pleo.sed to 
state if it is a fact that in the Karachi Inoome-tax Office, cases have 
occurred of action being taken ~  section 84 instead of section 85 of the 
Income-tax Act, beMuse of the bar of limitation to take aotion under the 
latter section? 

(b) If the reply to part (Il) be in the affinnative, will Government be 
pleased to state if they propose issuing instructions in' this behalf or amend· 

~ section 84 of the Act limiting the period to the same extent as in 
section 35? 

(c) If the reply be in the negative, will Government be pleased to give 
their reasons? 

tFor answer to this qUBlltion, lee answer tc question No. 140. 
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l\1UlLUlMADAN INSPEOTORS OF INOOME-'.rAX IN SIND, 

+149. *lIr. Lalchand Navalral: (a) Will Government be pleased to 
state the number of Hindu and Muhammadan Inspectors of Income-tax 
in Sind? 

(b) What are their qualifications respectively? 

'(c) Is it It fact that one of the Muhammadan Inspectors who hilS been 
employed studied only the Subordinate Accounts Service course for two 
years ? 

(d) What is the number of Hindu asscssees in Sind as compared to 
1\1 uhammlldan 8ssessees? . 

P ~  OF A MUHAMMADAN AS EXAMINER OF INCOME·TAX IN SIND. 

t 150. *lIr. Lalchand Navalral: Will Government be pleased to 
state whether recently a Muhammadan matriculated clerk was made an 
l'xaminer of Income-tax in Sind. superseding geverRl Hindu clerks senior 
to him, including a graduate? If so, why? 

ApPOINTMENT OF l\1UHAJDlADANS IN THE INOOME-TAX DEPARTMENT IN SIND. 

H51. *1Ir. Lalchand Kavalral: (a) Is it a fact that three Muhammadans, 
who have passed no examination qualifying for Government service, have 
been taken recently in temporary posts in the Income-tax Department in 
E'ind although there were a number of other qualified applioants? If so, 
who appointed them? 

(b) If the answer to the second question in part (a) be that the Assistant 
Commissioner did it, what action has the Income-tax Commissioner taken 
in the matter? 

PROTECTION FOR GLASS MANUFACTURE. 

152. *lIr. S. O. Mitra: (a) Will Government be pleased to state when 
t.hey received representations from the Indian G1as8 Manufaoturers Associa-
tion for protection? 

(b) What action have Government taken so far? 

(c) Do Government intend to make an immediate reference to the Tariff 
Board? 

The Honourable Sir George RalDy: (4) GovemmE:llt received two repre .. 
Rent.ations, one in 1926 and the other in 1927, 

(b) nnd (c). In reply to the first represent.!l.tion. Government stated 
that they well'e not satisfied that there was 11 prima facie case for refer-
encE' to the Tariff Board. On receipt of the seoond representation, whicn 
asked for protection to globeware, the applicants were sakel1 to furnish 
information on certain specified points. This informtltion was reoeived in 
August, 1929, A fresh spplicl1tkn WI\S recei:vec1 subsequently for protec-
tion for sheet glas8. nece8sitating further inquiry. replies t.o which have 
bf'E'J1 received very recently. The applications Are undflr consideration 
tOlZether. 

tFor anlwer to thi8 qaelition, ~  answer tt qaeetion No. 140, 



:STATEMENT BY MR. PRESIDENT OF HIS PO,SITION IN RELA· 

TION TO THE BOYCOTT ~  THE LEGISLATURES. 

Mr. Prealdent: I think lowe it to the House and 010;0 to my consti· 
tuency a.nd the country that I should make a rtatement explaining my 
.owu position as President in reference to the Tccont Het!oJution of the 
Indian National CongreHs I\dvocating the ~  of ~  The 
w/;lll established principle which governs t.he <.Ollduct ·)f the Speaker in 
the House of Commons in !!uch matters has been described thus: 

~ man who occupies the high ~ of Speaker is outside and above all part,y 
conflict. Like the Sovereign, the Speaker as such, haa no politics. It ill true that he 
1s returned to the Bouae of Commons originally sa a political partisan. It is true aoo 
that it ill as a party nominee he is first appointed to the Chair. for the Speakenhip 
remains one of the principal prizes of political life. But as he is being ceremoniously 
conducted by his proposer alld seconder from his place on the benches to t,he Chair 
he severs the ties that bind him to his party. He doBs his vivid party colours, be 
they bull' or blue, crimaon or yellow, and weara instead the white flower of a neulral 
political life;" 

(Laughter from an Honourable Membel1 on the Official Benches.) 

"and once in the Chair In spite of the jeer8 of the Honourable ;Member, he is regarded 
,as the choice of the whole House, from which his authority is derived Bnd in whose 
name it is exercised. It i8 said that, after hi8 appointment, he never enters a political 
·club." 

]n pursuance of a Resolution of the Indian NRtional Congress, the 
Swaraj Party, which was then a. distinct party within the Congress, set 
up candidates at the General Elections for Legislatures in HrJ3. I was 
electt'd to this House on the ticket of the Party and accordingly took my 
,seat in January, 1924. In August, 1925 the Swaraj Party in the Assembly 
sele(·ted me as their nomiDtle for the office of the President of the Assem-
hl,\ . On my election to the Chair and following the centuries·old prio. 
eiple of the House of Commons described above, I made th", following 
,declaration from the Chair to which I was called: . 

"From this moment r cease to he B party man. r belong to no party. r belong to 
.all parties. r helong to all of yon and I hope Ilnd trust, my Honourable friend, the 
Leader of tho Swaraj Party, will take immediate st.cps til :,bsolve me from all the 
,obli;;ationB of a Swaraji.t Member of this HouBe, if, indeed, it has not been done hy 
'implica.tion in cOll8equence of my election to this Chair." 

In Murch, 1926, the SWllraj Party decided to walk out in a body from 
the Assembly, and some Members expected me to participate in the walk· 
-out on the ground that, having been returned to the Asscmbl.y on the 
Swaraj Party ~  I was bound by the ~  of the Party. At tho 
risk of being misunderstood, I declined to join the Party in their action, 
Ilnd for the first time established 0. convention that the PJ'tlsident of the 
Assembly, like the Speaker of the House of Commons, is above all party 
politicf', and therefore not bound to accept the mandate of the party to 
whicll he belonged before he wall elevated to the Chair. 

'j'hf' end of 1926 saw the General Elections ngnin. Some endeavour 
WAS made on that occilsion to set up a Congress candidate in my eonsti. 
12 NOON. tuency and I was also allked whether I would be willing to 

accept the Congress l>&rty ticket. I thought that, as I had 
-mllde up my mind t.o serve the Ass('mbl.v again as its President if  I was 

( 131 ) 
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elcctl:'d the safer course for me was to stand as an independent candi-
dat tl ~ order to guard against any future misunderstandings. I accord-
inglv did so and was returned unopposed. Wh.m thf! . election of the 
President took place, the Leader of the Congress Party, among others, 
proposed me to the Chair and I was unanimously re-elected. I then made·. 
tlw following declaration on the occasion: 

"From ~ Llrief experience th8:t I had as the occupant of this .Chair I have. found, 
as I stilted when I was addressing you last, that anyone who aspires to fill tlus great 
office with any hope of Buccess must lay IIsido all that ill perlOnlll, all that is of party, 
all that savours of political predilection, and learn. to subordinate everything to. the 
great interests of the House as a whole. Not that It IS p08elble for IIny one to divest 
himself so completely of the influence of his political associlltions and the teachings 
of n lifetime. He may have his political opinions, he may retain them; he may hav6-
his prej tldieeH; but in his general decisions lind '111 his treatment of individual Members' 
no trace of ,·hem should find any place. I do not know whether I have in the pa .. t 
lived up to that ideal, !lor can I ea.y whether it would be poesible for me to live up' 
to that ideal in the future. All I can promise is that I shall ever endeavour to the· 
Lest uf my capacity to regulate my conduct in the Chair on the lines which I have 
just indicated." 

Since the Resolution of the Lahore Congress, many friends are anxious 
t() know how I propose to act on this occasion. I am making this state-
ment to-day to set at rest all speculation on the qucstinll and to re-
nthrm and emphasise the principle that the President i" (ib0Ve all parties 
and he would be unworthy of the confidence reposed in him if h(; (~  

to {(!low his conduct to be influenced by any party in or outside thil; 
House. I venture to think tha.t this principle must nnd will hold good 
under any form of Government. In these circumstances, I feel I would 
be nullifying and indeed destroying all the work it i1! dnimed I have 
don£' during the last. four years and morEl, were I to tender my resigna-
tion in obedience to the mandate of· the ~  

1 t has beell suggested to Ine that the absellce of the Congress Purty 
in ~ House would materially handicap me in the discharge of my duties 
to the. best interests of the country. I am afrA.id I :un unable to agree, 
with this view, for I have no !reason to think that other parties in tho 
llnuee. as also those who would replace Congressmen, would not sccord 
thl> same support to me as I have been fortunate enough to receive from 
the House 8S a whole during my term of office. In any CQse the moment 
I find that the holding of this office under altered conditbnr. is inconsistent. 
,\,ith the maintenance of that absolute indepentlenee and impartiality.-
th:: two essential attributes upon which at once tho inflUl.HlcC:. of the Presi-
dllot and the confidence reposed in him are founded,-thnt moment vou 
will not find me in this Chair. " 

Whilst, therefore, I am quite clear that it would be wrong, and indeed' 
dangerous, for any President to act on the mandate of any political party 
in or outside this House, I am equall'y emphutic that C'ircumstanced ss 
India is, a situation might arise when, in the larger igtol'esfs-of the COlmtry, 
the President of the Assembly might feel called upon t.o tender his re-
signation with a view to return to a position 0f hrenter freedom. Such Q 
situation had, I thought, arisen when His Majesty's Government BU-
Ilounced the personnel of the Simon Commission and the overwhelming 
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majority of my countrymen decided to boycott the Commission. I was 
theu seriously contemplnting resignation with B vinw to actively parti-
cipate in the boycott agitation. I was, however, advised that I would ~ 

serving the ca.use of the country . better by my retention of the o'ffuJo. than, 
otherwise.' I accepted the advice and issued a t:ltatemcnt to the Press 
QI!t'ordingJy. That statement I to-day lay on the tablE' for the inform a-
tien of Honourable Members. IlTe$pective of the general situation in the 
country, I had on several occasions in the past contp.mplatd resignation 
became of mv fundamental differences with the GovE'rnment of India on 
matters of great moment. I was on. each occashn advised that, so long 
as I retained the confidence of the House as a ~  I should continue 
to serve them, leaving the party dissatisfied to tllble a vote of no con-
fidenc£. To be frank, I shoq.ld not have oontinued so long in this Chair 
had it not beeu for His Excellency Lord Irwin, weo on more than one 
')Ccllsion by his timely intervention had averted", crisis in the past,. 

I ha V8 given my mO'lt anxious ~  to the situation in the 
country to-day arising out of the Vicercgal announcement and the He-
soIut-,jon of the LAhore Congress, and I have come to Ulf\ ('onclusion that. 
in the interest of the cause itself, apart from other considerations, it is. 
nee('spury that I should continue to occupy this Chfiir at thi;; juncture. T 
have always maintained and still maintain, the dlll.nge in the Congress 
creed in favour of complete Independence notwithstanding, that the rela-
titlllf; between Great Brit.Ain and India ca.n only br' tinully ~  on the 
busi" of India's right to Dominion Status being acknowkdged without 
nny reservation, and the method of giving effect to that decision being 
examined' in somo joint and equal conference between the plenipoten-
tiurit'R of the two countries, and that the greater the delay in finding It 
solution of the prcblem on these lines, -the lesser the chllnoe(, for favour-
aLle atmol;plwre for the purpose and its genm'sl ftcceptunee in thi.-i 
country. I have missed no opportunity during the last four years that I 

~  been in this Chllir, to press this view a8 !'trongl;{ as I CGn upon the 
nttcntion of the authorities concerned. I am a.ware that the Viceregal 
anuouncement does not go so far, but viewing the !'itulltion RS a whole, r 
om bound to admit that it represents a genuine IUld hODflst attempt of Il 
sincere Viceroy anxious to find a way for peace in the most difficult cir--
CllTIlstnnces. The Congress no doubt remains dissatisfied at th,) announce-
ment, . and it will be a. gra.ve mistake to underrate the strength behind ths· 
Congress. I endeavoured in my own way to bring about rapprochement. 
I confess I have failed, but perhaps it is not still irnpossible, by mutual 
give' nnd take, to evolve a fonnula. acceptable to all parties. I only hope 
thHt, it is not already too late. 

In these circumstances, and holding the v:iews I do, I have decided to 
continue to serve the HOllse and the country 88 best Ill! J can from this 
Cha.ir for the present. 

StatfTlUPtlt issued if) "".e Prus 11,1 Mr. P ~  alter the Ann3unctment 01 tlle Pn,onnel 
01 tll,· Simon Comm;"tion. 

A httle over two years IIoJIO I acr,epted the post of President. of the A88flmLly 
~  I. believed ~  I could therehy serve my country better. I thought then, and 

I. stili ~  that It W!-I not. right for myaelf, or for any other patriotic Indian 
IlmJlnrly Illtuated, to reJect tillS method of serving Indln. At the slUIle time, it in 
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f"'ident that any occupant of my present post nectlSlIIIorily labours \l.nder a ( ~  
ability. There may be circumstances, as is the case t:oday, by whIch strong pohtlCal 
feelings are aroused and in I'ega.rd to which the Pl'eilldent of the Assembly ~  h?ld 
pronounced views. 'If ht' were a privat.e inrlividllal, he wou.ld. naturally 1;,1\'e. full 
utterance t{) these views; but whatever may he the pe!'s.one:i. ~  of any 1 ~  
01 the A8sembly, the fact remaius ~  he ~ a ~  p,?sltlOn and, whtle he 
occupies the Presidential Chair, he. 18 hound. III hIS offiCial capacltr t,o reme.mber th,at 
he represents not one section but all sections of the body whose prmcipal officer he. 18, 
and to act as the guide and dirf',ctor not ouly of all ~~  who, ~  hIS ~ pohtlcal 
associatt>8 but of all sections of the House. My polIttcal opInIons are WE'll known, 
and they 'have not at all varied since I assumed the office, o,f P ~  of the· Assem1:>ly. 
There will therefol'e be no doubt whate\-er of the opInIOn which I would publicly 
desire to ~ 8  P~11 the question of thp forthcoming Statutory Commissioll if I 
were not debarred hom speaking freely by the l'esel'V(, imposed tlpon me by my office. 
As a matter of fact, I have not hesitated to express that opinion privat!'ly to the 
.authorities conerned in most unmistakable language, IIn!i repeatedly made it cleat· 
to them what sort of l'eception a purely Parliamental'y Commission would have ill 
India. Indeed, J and my friends of the Congress have 8 ~  maintained that 
the question of the relations between Gl'eat Britain and India can only he finally 
.adjusted on the hasis of India's right to Dominion Status heing a.cknowledp:etl without 
any reservation, and t.he method of giving effect to this decision being examined in 
some joint and equal conference between the plenipotentiaries of the hl"o countries. 
I am also aware that the general scheme of procedure IIIInctioned by the British Par-
liament, in IJO far as it ignores that claim, and also by reason .of the exclusion of 
Indians from the Statutory Commission of Inquiry, stands condemned in the eyes of 
politically minded Tndi&. At the sarne time. while lUI President of the Assemhly I 
have taken note of the views entertained by the originators and Bupporters of that 
IICheme, that under it the conlltitutional position of the Central Legislature is more 
definitely recognised by His Majesty's Government than has previously been the C8lle, 
and that this precedent, if ultimately established, may have far-l'eaching results, I 
cannot pel'8lUade myself to believe that this is in Wly sense Blly real advance towaTdll 
the recognition of the position India is fighting for. 

In these circumstances, I have anxiously considered whether I should vacate my 
office and return to a position of ,greater--freedom and of a responsibility le8s restricted. 
I am convinced that I cannot enjoy that freedom and take my legitimate place ~  by 
side with my friende of the CongreiS in the agitation now going on in the ~ ~  this 
question unless I tender my re8ignation. After conllUltillK fl'ienda, to whose opinions 
I attach the .greatest weight, I have come to the conclusion that, for the present., no 
useful purpose would be served by my 80 acting, I have, therefore, decided to wait 
and watch future developments in the hope that they might bring into being a com-
hination of circumAtances making it poS'Sible for the British Government to rpcogllise 
the justice of the claim made hy the Congress and satisfactorily settle India's pl'Ohlem 
to the lasting benefit of India and Britain alike. 

In the meantime, I feel I should be guilty of desertion of India's cause were 1 to 
thro,w &;Side ~ opportunity ~  !"y prellent office affords to me of proving that an 
IndIan 18 not mcapable, of 8 ~ ~  the duty of one Of. the most responsible posts 
under the present conabtutlon In CIrcumstances however dl1ficult, and of serving the 
Legislative AiSembly aa best aH I can at this crisis of India's fortunes. 

STATEMENT LAID ON THE TABLE. 

REPOllT ON THE CREW SYSTEM OF TICKET ~  AND COU.ECTTNG. 

The HODOurable Sir George Rainy (Member for (1 ~  and Rail. 
wo:vs): Sir, I ~  on the table a copy of the Report on tho Crew System 
~)  l.'icket Checking R?d ~  19 ~ 9  by t.he Chief Operating Super. 
mtendent, East IndIan Rallwa.y, September 1929, with reference to ffie 
replies given to questions Nos. 1105 to 1111, lR71 to 1878, 1380, 1381, 
l38\l to 1891 and 1398, asked by Maulvi Mohammad Yakuband Mr. Amar 
Nnth Dutt on the 18th March and 2nd April, 1929, r(;lflpectively. 
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R&porl on 1M Crew Sf/Item oj Tieka OheeTcin'1 and OoUeceing 1996 -29 by the Olliel Operat. 
ing SUpllrinUndll7lt, JCrue lndian Railway, Septembe" 1929 . 

. 1. Terms oj RflJerellCll.-During the March·April 1920 Se88ion of the Legialative 
A88embly 8 series of  questionll in connection with the working of the Crew System we.re 
asked, and the Railway Board in their lettel'l'l Nos. (a) 100·T., datod 16th March, lfl29, 
(b) 109·T.·I, dated 8th April, 1929 and (t') )(.9·T.·5, dated 20th May, 11129, calltld for a full 
and detailed report on the Crew System together with aQSWEll'l! to thel!le questions; it 
was further stated that this report would be laid on the table beforo t.he House, and 
accordingly the following has been prepared. 

2. Railway, j'unctio1l8 oJ.-A Railway is primarily intended for the carriage of 
Passengers, Animals and Goods and ~ therefore a gigantic business organisation, operated. 
for the convenience and benefit of the g£'neral publio. To sur-reed in any business under. 
taking no matter how small or large, stringent measures have to be adopted to guard 
.a6ainat p088ible financial los8, Railways have all!O had to deviHe suitable safegusrdH. 

3. Fraud, Nature oj.-(a) The general publio who are a Railway'l! oustomers, are in 
the main honest, but there are certain sections of them who are not, whi('h necel!8ita.te 
Railways adopting counter. measures to cope with the activities of the latter. 

(b) The commonest form of F'raud perpetrated on Railways is that of Pa8l!ellgers 
Travelling Without Ticket and this evil if! not ~  to this Railway only, but it is to be 
found on all Railway Systems in India. 

, (c) The problem of eomba.ting this evil h  s for many years now been engaging the 
attention of the different Railway Administrations, who from time to time have adopted 
various me&llUre8 ; these have led and do lead, to the detection of a considerable number 
·of such Ticketless PassengeR but they do not in any way prevent Fraudulent Travelling. 

3. Fraudulent Travellillu.-(d) It may be of interest to detail what oomprises Fraudu-
lent Travelling, and the following are Bome of the principal items: 

(i) Adults Travelling Without Tickets. 

(U) Adults Travelling on Child's Tiokets. 

(iii) Children over 3 without Tickets. 

(iv) Travelling on ticket of Expired Date. 

(II) Over-riding. 

(vi) Travelling in Higher Class. 

(vii) Unhooked Luggage. 

(e) Extent of.-The extent to which this evil exists on this Railway can be gauged 
from the following figures : 

I ! Total No. of Passengol'l 
Total No. of PaaRengers! i detected and EXl-eBS F arel 
cllrripd and ~ in· Avel'age· exclusive of penalty 
! duding Traftk froUl fare i aud ('XVI'S!! luggege 

Period. i Foreign Raikvll) 8. I per I I·calised. 
I I pa88f'n· 

i1924·25 

!1925·26 

1926.27 

'1927·28 

11928·29 

--- : ger. (----

I 
I I Number 

Number. . Amount. [ I! *Appl'oxi. Amount. 
i matr. 

--------.-----1-----
Rs. 

75,760,000 6,43,14,000 

71,700,700 6,03,89,000 

71,989,300 5,79,95,000 

76,365,00() 6,18,05,000 

71,576,400 5,72,117,000 

0·86 

0·81 

0·81 

0'80 

715,487 
Re. 
6,10,319 

~ not available. 

753,998 

515,658 

385,810 

6,10,738 

4,17,688 

3,08,648 

* Actual figures not available, theee numbers have been arrived at by dividing the total 
amount of Exoeu Fares realised per year by the average fare per pa.aeenger obtained in 
that year. 
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(1) It will be obaerved that in 1927·28 and again in 1928·29 there ie a progrel!8ive 
clecrea56 in the Number of Pasaengers detected and in tbe amount of Exoess Fares realised. 

4. EXUlting Law.-The Law does not recognise Travelling Without a Tioket 88 a 
penal offence. for in Seot,ions 112 and 113 of the Railway Act it ie treated as Non.CogniB. 
able and the Penalties preacribed are BO mild ~  they do not act as a deterrent. 

5. Indian RailWCl1/ Conference A 88ociation-VieW8 of.-Railway Admini8trations 
finding this evil widespread and being unable to devise effective means of prevention. 
came to the conolusion that the only remedy lay in amending these two sections of the 
Railway Act by making thie offence Cognisable. and with this object in view the matter 
was referred to the Indian Railway Conference ABBOOiation as far back as 1911. • 

(0) In lOll the Conferenoe resolved : 

"Thie Conference do not think it desirable to ask for Legislation on this question, 
and ml1st loave it to individual Ruilways to prcvent entry into their Trd.ins 
of persons not having Tickets." 

(b) In 1922 'lowever, the Conferenoe paB8ed the following resolution: 

" That in view of the increase of numbers of P88sengers travelling Without Tickets 
and of the loss to RailwaYB and to the Government caused thereby, this Con. 
ference recommends to the consideration of the Railway Board the advisa· 
bility of revising the Railway Act in order to provide better security for 
Railways in recovering fares and penalties for travelling 'Without Tickets." 

(c) The Railway Board, however. replied that it was not desirable to require an' 
Ilmendmcnt of the Indian Railway Act until all other possibilities had been tried,and, 
they were of .the opinion that the evil oomplained of should be met by itnproving the 
checking and collection of tickets. 

(d) In 1024 the Conference again discuSllOd the matter when it waq deQided that com· 
mencing from .January 1925 all Railways in India should maintain certain statistics in 
connection with the total number of persons found travelling "ithout tickets, of the 
numbers prosecuted under the different sectionl!, and of the results of BUch prosecu. 
tions. 

(e) In the Conference of 1926, it W88 decided to continue recording the above figures 
and in addition for each Railway to submit a note on the actual methods adopted to 
('ornhBt t,hiR evil of fraudulent t.ravelling; also, It further requ')st wos made to the Hail· 
way Board to re·consider their previolll! decision. 

(f) The Railway Board do not appear to have replied, but in view of their previous 
reply it ill evident the Board do not contemplate approaohing the Government of India 
to revise the existing Law, hence each Railway continues to conoentrate on this problem 
of effectively checking Fraudulent Travelling. 

6. E:ri8ting Method.-App. 1.-(a) Mr. W. H. Scott, 1\ Senior Officer of the ACe 
counte Department, in hie printed Report on the .. Experimental Introduction of the 
Crew system on this Railway" has very ably and forcibly summarised the existing 
methods adopted by Railways for dealing with this problem, their defects and the ad-

~  of the C_ ~  over the former, itncl ~ from paras. :i to 7 and 14 to 
16 from part I of his report are attached loll App. 1. 

(b) On this Railway Ticket Collectol'll were employed at the larger Stations and also 
Travelling Ticket Examiners; their functions being for the former to check and collect 
Tickets at stations where posted and for the latter to travel in Trains and recover fares 
from those deteoted without tickets. 

7. Main 188U6.-(a) Any System to be IUccessful, must in the main (i) Substantially 
reduoe, if not eliminate entirely, Fraudulent Travelling, and (ii) Proportionately incre886 
the RailwaYII Revenue. 

(b) Crew SlImm. Introduction of.-That this had not been 8 ~ is clear ~ the 
foregoing remarks. and a new scheme called the Crew SY8tem of TIcket Check1I1g and. 
Collecting W88 introduced as an experimental measure for 6 months on the Howr.h. 
A8aneol Ber-tion including the Dandel·Naihati and Tarakeswar BrlUlch, and operations 
commenced from 1st August 1926. 

(e) Thie portion of the line was chosen for the experiment as ·it carries very heavy 
lJuburblUl traffic, and the Passenger earnings are approximately equal to about 1/15 of the 
entire Possenger earIDngs of this Railway. 

(d) With the introduotion of this System the existing staff of Ticket Collectors and, 
Travelling 1'ickot Ellaminers were withurawn and absorbed in the Crew. 
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8. FundatMntal PrinciplcR.-The fundamental principle8 of the Crew System are: -(i) To prevent any person who has not a proper ticket from entraining. 

(ii) To prevent over· riding. 

(iii) To see that all Luggage ill booked. 

(iv) To colloct Tickets from ·p&ll88Jlgers at or before deatination. 

9, Method 01 Working.-(a) In a·ctual ~ this system provides for a oertaiu num· 
"bcr of men or in other words a  " Grew" to travel with each train t"roughout its run ; 
-eaoh Crew consists of a man in charge designated" Crew.in·Charge .. and sufticient number 
()f Crewmen to enable one man being allotted to each 3rd Class and Inter Class Carriage. 

(b) Dutiu.-The duties of each member of the Crew are to enforce the principles 
'mentioned in paragraph 8 above. 

(0) Onw.in·Oharge.-The Crew.in.Charge attends to Upper Clau Carriag8ll. and in 
addition supervises generally the working of the Crewmen; further he alone is empowered 
'to recover Excess Fares from passengers deteoted for any irregularity. 

(d) Orewmen.-Crewmen attend to III Clas8 and Inter Class Carriages and are 
.prohibited from recovering Excess Fares; Passengers detected by them must be t.aken 
before the Crew.in·Charge. 

10. Practical AppZication.-(a) It will be observed from the above brief description 
·of the new procedure that it differs from the old in that its main feature is that of Preven· 
'tion in contrast to that of Detection which belongs to the exillting method. 

(b) From the outset, however, it must be admitted that the first two items of the 
.fundamental principles quoted above cannot at. preRent be worked to in thrir entiret,y, 
as the existing oonditions of working make this impracticable; there are two great obstacles, 
firstly the type of carriages in use whioh are Non·Corridor and are ~  divided into. 
'COtirely separate comparlments, thus preventing the Crewman from moving from one 
e<¥Ilpartment to another in the same carriage while the train is running between statione, 
'and secondly the want of adequate fencing or oiher form of barrier, at a large number of 
.stations, so as to prevent unauthorised ingress or egress to and from Station Platlorms. 

(e) In spite, however, of these handicaps it is claimed that the Crew Svst,em does 
'tend towards the curtailment of Fraudulent Travelling and to a corresponding increase in 
.Railway Revenue. 

11. Experimental Seage.-App. 2.-(1l) As previously stated the experiment of tho 
'Crew System was started on a portion of the Howrah Divillion from 1st August 1926 and 
after IS months the result. obtained have been detailed in Mr. Scott's Report. ' 

(b) Exten8ion8.-From these definite results which fully justified the 'experiment the 
·Railway Board in their letter No. I09·T .• dated 30th Maroh 1927,sanctioned the ~  
of the system to the whole of the Howrah Division including a small portion of the Asansol 
Division for one year from 1st April 1927 ,and to its introduction on the Lucknow Division 
from 1st May 1927 to 31st March 1928. 

(c) On the Howrah Division the ent,ire extension took place ~ lOth. June 1027 and 
on the Luoknow Division the system was completely introduced from 11th June 1927' 
the executive controlof the organisation was also at the Bame time vested in the resF entiv; 
Divisional Superintendents. 

(/I) The results oontinuing to be satisfactory the Crew System was further extended 
.as under: 

(i) Lucknow.Shahjahanpur Section on the Moradabad Divisiofl sanctioned by tile 
Railway Board in their letter No. 57675, dated 13th December ]927 ; opera. 
tions commenced from let May 1928. 

(ii) Asanflol.Moghalserai 8ectjon excluding ~  sanctioned by the Railway 
Board in theirletter No. 6307.E .• dated 15th May 1928, for one vearfrom 1st 
Allri11928. Thill brought practically the whole of the Asansoi and Dinapore 
Divisions under the scheme: the Crew eommenced working from lst Tuly 
1928 and by 16th August 1928 was in full operation. • 

(e) Th? Rl\ilway Board}n theirletter No. ~  ~  16th October ]928, sanct.ioned 
'the extensIon of thc Crew System to the whole of tillS Railway, temporarily till 31at March 
1030, hut no further extengionll have yet, taken place, M it was decided 'that hl1fore thill 
was done the scheme should be re.organised with regard to the number of staff af!( ual.lJ' 
.required, and aooordingly a Revised Scheme is being Ilubmitted separately. 
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12. Ruult8o! Working: 

(~ Howrah Di"ision-Appendice8 2 and 3.-Pa.rtial introduction from lit August 
1926. Complete extension from 10th ~ 1927 : 

(i) Similar results for the period If!t, January 1927 to 3lat May 1927 prior to the 
oomplete extension compared with thQse for the lIame period of 5 months 
in 1926 before the System was introduced are also given in Appendix' 2 ' :-
these again are on a par with those obtained during the first 5 months of the 
experiment. 

(ii) A further comparison is made in Appendix' 3 ' of the results obtained from 
June to December 1927, after the complete extension with a corresponding 
period in 1926 and 1925; the increalleA are satisl'actory. 

(iii) A final comparison iA also detailed in Appendix '3 ' shewing the results of 8 
complete year's working from January to December 1928, with the two. 
preoeding years 1927 and 1926: here the increases are remarkable. 

(b) Lucknow DilJision--Appendix i.-Complete introduction from 5th June 
1927 : 

(i) Tn Appendix 4 the results obtained after 6 months trial from .July to December 
1927, comparerl with the figures for II similar period in 1926 and 1925 are 
given; 011 this Division also there ill a rnarl(ed increase. 

(ii) A final oomparison of a complete yeBr's working from .Tanuary to December 
1028 with thil two preceding years 1927 and 1926 are also detailed in Appendix 
4; here again as for the Howrah Division, the incrclUlel3 are surprising. 

(c) DinapOre Di"i"ion-.Appcndix ~  intl'C(:t:dicn fICm ] 6th August 1928. 

The results obtained after 5 months of working from 1 1~  to Deepmber 1928, 
a8 compared with similar periods in 1927 and 11l261lrE' given in Appendix 5; 
here alao there ia a very appreciablE' increase. 

13. Oommsnts.-On 2 Divisions, Howrllh and Lucknow, the Crew System has been 
in oomplete operation for over a year, and the results obtained.after a full year's working 
oan therefore be compared with figures of the prC('eding ypars with a greater degree of 
oonfidenoe than ill polIBible for shorter periods. TheBe figures for Howrah and Lueknow 
Divisions as detailed in Appendices 3 and 4 shew inerE'aEP8 as follows: 

(a) Under" Total number of PaB8engers broked frem Stations on a ~  to a,)11 
Stations on the :E6I:It Indian Railway with ~1  "  : 

Incrense in PasBengl'l'f'. I JrwrelU<f' in EarningR. 
Division. 

I 
11127 over 1928 over 1927 over 19211 over 
1926. 1927. 1926. 1927, 

------------
Re. Rs. 

Howrah . . 831,079 1,046,769 7,79,187 7,87,81Q 

Lucknow . . 1,099,329 1132,507 4,72,274 4,45,883 

(b) Under '" Total number of P ~ booked from Stations locally on a Division 
to all other Stations 011 the lIarnt' Division with Earnings ": 

In('reaMe ill paMsenger:-1 Incr,'asf' in Earnings. 

Division. -----r-----_ .. -'" ----.-,--
1927 over 1928 over 1927 over 1928 Over 
1026. 11127. 1926. 1927. 
--------._-----

R •. Rs. 
Howrah 731,290 6H9,032 4.0(l,8H8 5,62,833 

Lucknow 466,7116 328,715 3,511,160 3,20,541 

.. 
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(c) Under·e Luggage Earnings" : 

Division. 

Howroh 

Lucknow 

(d) Under" Excess Fares Earnings: 

Division. 

Howrllh 

Lucknow 

Inert'Me in Earningi'. 

1927 over /1928 OVE'r 
1920. 1927 • 

. _-------
Re. 
50,550 

Rs. 
20,61l> 

] o,37i ILesH by 3,943 

Illcrea.se in Earningp. 

1927 over 1928 over 
1926. 1927. 

Rli. Rs. 

30,828 Leas byHI,'71 

11,600 .. .. 6,109, 
14. Non.Orew Dit/i.iMl8-Appendia: 6.-Similar figurea for 9 months-April to De. 

cemher-HI26,1!l27 and 1928 are detailed in App<'n<lix 6 for the Allahabad and Moradabad 
Divisions where the Crew System has either not yet been introduced or extended; taking 
the first two headings only the flguree are : 

(a) lTnder" Total number of Pll8IIeIlgers booked from Stations on a Division to all 
Stations on the East Indian Railway with Earnings .. : 

Increase in Paasengers. Increase in Earnings. 

--'----"--
Division. 

1927 over 1928 over 1927 over 1928 over 
1!l26. 1027. 1020. 1927. 

-
Rs. Rs. 

Allahabad . 336,012 Less by 478,146 3,77,501 Less by 1,93,1)05 

Moradabad . 516,866 .. .. 346,'91 5,41,816 .. .. 2,43,120 
(b) Under" Total number of Passengers booked from all Stations on a Division to .. 

all other Stations on the same Division with Earnings .. : 

i 

I 
Increase in Passengers. Increase in Earnings. 

Division. 
1927 over 1928 over 1927 over 1928 over 
1926. 1927.  1926. 1927. 

Rs. RB. 

Allahabad 

: I 

242,287 Less by 384,330 2,46,397 Less by 1,31,779 

Moradabad 436,146 .. .. 242,954 6,08,195 .. .. 2,00,378 
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r f th e figures paras 13 (a) and (b) lI.uti 
15. Oompa:is.on oj Beaulls.-(a) 1 ~~  ~  0 C:w ~  ( ~  and Ll1cknow) 

14 (a) and (b) It IS seen ~ on eac ~ 0 as:enw rs I\nd ~  in 1927 over IH26. hut 
there ha.a not only been an ~~~ ~ ~ t thr position is different on the two Non-Crew 
also in 1928 when compared Wit ,u h  n increaRe both in P ~  and 
)) ~  ( 8 18 ~ 9 ~  8~~ ~ ~~11~ 8  under ea.ch head in 1921S when 
E8ornmg& occurret' In '" over -, 
.compared with 1927. "  . 

. the results of th('1!C 3 yt13rs 1926, 1927 and 1928 It 
(b) When, however, c,?mparmg '. 

muat be remembered tha.t 10 : 

(i) 1926 -Inter and III class long distance faref:l were reduced from lBt January ~ ~  would tend to stimulate tr80vel but the whole year was marked by 
a general decline in passenger traffic. , 

(ii) 1927 -From 1st February there was a genera.! reduotion in Fares of all ~ 
~  added to this BtimulUII W88 the great Kumbh Mela at ~  to whloh 
thousands of Pilgrims travelled; the year was therefore propitIOUS. 

(iii) 1928.-Nothing unusual occurred but as in 1926 the year again witnelll!6d a 
general decline in Passenger Traffic. 

(e) The-incrs88e9 in ]927 over 1926 can therefore bejlocc0llI!ted for by the. stimulation 
'of traffic brought about by these reductions in fares and to the ~  bookmgs for the 
Kumbh Mela. hut the continued ~ in 1928 over 1927 occurnng on the Howrah and 
Lucknow Divisions in contrast to the dE)9rea&e8 found on the Allaha.bad and Moradabad 
Divisions, without the influence of any subsidiary fa.ctor, must in the main be attributed 
,to the activities of the Crew. 

(d) A more eq uitabIe oomparison therefore liM between tbe figures for 1028 and 
1926, and on t his basis percentage incre&11e8 and decreues have been ca.lculated. 

16. (0) Booking to Foreign Linu-Appendia: 7.-Tbe Chief Aocount. Officer wa' 
unabIe to furnish readily figures similar to those mentioned in para. 13 (a) but -shewing 
the total bookings sep80rately by Divisions to Foreign Railways and the Home Line pro· 
'portion of such Earnings; the total Paaaenger traftlo, however, from this Railway 8S a 
whole to Foreign Railways for the years 1926-1927, 1927-1928 and 1928-1929, aN' detail-
ed in App. 7, but these figurt's naturally cannot be utilized for compariso by Divisions. 
Comparative figures &8 used in this Report are confined to Local Traffic only. 

17. P ~  1 ~ 8  and Deere/Uu.-Tbe percentage ~  or decreases for 
the number of passengers carried and the earnings during August to Det,ember 1026 lIB 
oompared with the period August to December 1925, and for 11)28 as compared with 
1926 are tabulated uelow : 

(a) .. Total number of Passengers booked from Stations on a Division to 8011 Stations 
-on the Eut Indian Railway with Earnings" : 

Division. 

Howrah 

Luckno", 

Allahabad 

Moradabad 

PASSENGERS. 

Increase or 
decrease 
August to 

. December 1926 
: oompared with 
, August to 
December 1925. 

1 • 5 per cent. 

Increase or 
decrease 
in 1928 
compared 
with 1926. 

! 
112 per cent. 

: 21 

1-2 
I 
I 

I 2 
! 

" 

EARNINGS. 

Incre813 or 
decrease 
August to 
December 1926 
oompared with 
August to 

I December 1925. 
I 

Rs. 

-1' 7 per cent. 

Increase or 
decrc88e 
1928 

compared 
with 192ft 

Ra. 

13 per cent. 

11 

:I 

7 
" 
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(b) .. Total number of pusengen booked froD). StatiODI on a Divilion to aU S_tiona 
()D the -.,me DivilioD with E8I'I1iq8 "  : 

DivilioD. 

Howrah 

Luck!low • 

AUahabad 

Moradabad 

PASSENGERS. 

Inore8le or 
decreue 
August to 

December 1926 
oompared with 
August to 

December 1925. 

Increue or 
decreaae 
in 1928 
compared 
with 1926. 

-----

EARNINGS. 

lnoreue ---or--------
decreele Inereue or 

I August to deereue 
December 1926 1928 
compared with compared 
AUgllllt to with 1926. 

I December 1926. 

I RII. 

:10' 7 per cent./l. 4 per cent. 

8'8 .. 

~  ::1 

3 per cent. 

BAl. 

21 per cent. 

11'6 ,. 

3'2 :-. .. 
-.. 

" 

(c) If to the Earning!! recorded under heading (b) above are added the increases 01' 
-decreases rewlting from .. Unbooked Luggage" and .. Excess Fares" the Percentage 
~  in Earnwga become: ---

Division. 

Howrah • 

Lucknow 

Allaha.bad 

Moradabad 

EARNINGS. 

Incre&116 or decrease 
August to December 
1926, compared with 

AlIgUst to December 1925. 

I 

Increlll!e or decrease 1928 
oompared with 1926. 

11'7 per cent. . I 20·1 per cent. 
ll'3 

3·7 

10'6 

I " 

'1 .. 
(d) Allerage Pel'cel1lage8.-0f these two main headings the latter (Total Number of 

Passenger. booked from Stations on n Division to all other Stations on the Rame Division) 
is relatively the more important. for as it embraC'es all pass('nger Traffic within a Division, 
it it! more directly connected with Crew ,",rlring ; as such a C'ompariRon between the average 
percentage increases obtained from the actual results of }!l2S over 1926 on the two Crew 
Divisions (Howrab and Lucknow) with tllose on the two Non·Crew DivisioDB (Allahabad 
-and Morada.bad) 18 of interest; the figures are : 

Division. 

Crew 

NOD.Crew • 

Average Percentage Increase or 
Decrease. 

Passengers. -

9·7 

-0·2 

Earnings. 

115'7 

7·1 

D 
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(e) Theae average Percentage ~88811 which" are far ~  on the two DiviaionI 
where the Crew System ia in operation than for the two D1V1sions where the .98tem h.-
I10tyet been introduced, olearly indicate, as also mentioned in para. 115 (c), tlie benefits 
derived from thil System. 

18. Finaneitd RuuUl.-(a) ~  from the same figures quoted in ~~  
17 (6 II 0) above, the net incre_Bln Earmnga on the Howrah and Lucknow DiVlB10D8 In 
1928 oover 1926 were: 

Excess 
Divi,ion. Earninp. Luggage. Fares. GrOll Total. 

Ra. RB. Rs. Rs. 

Howrah • . . . . . ',13,721 77,065 115,3157 

} 
11,49,675 
or 

Luoknow. . . . . . I 8,76,701 11,434 8,397 1 fJ,lIO,OOO 

(b) From January to December 1928 the inclusive coat of the Crew staff employed OIl' 
the Howrah and Lucknow Divisions was: 

Howrah 

Luoknow 

4,88,1522 J 
Total COlt Re. 7,78,4611. 

2,89,946 

(e) Con o//ormtJl' ltaJ!.-Prior to introduction d the Crew the former annual sanctioned 
eGlit of Tieket Collectors and Travelling Ticket Inspectors for the Howrah and Lucknow 
Diviaiollll was: 

Howrah 

!'ucknow 

2,56,524 J 
Total cost Rs. 3,69,951. 

1,13,433 

(d) .Additional ~  additional cost of the Crt:w sta.ff cn .these .two Divi8iona is 
therefore (b.c) or Re. 4,03,511 per annum. 

(e) 008t 0/ [Tni/orm8, ete.-Under either AYBu>m (oM or nf'w) ( ~  of tTnifclms, HouEe 
Rent Allowances, etc., would have to be added but as the Crew Staff out. number their 
predecessors an estimate of 10 per cent. increase haA been taken on the additional cost to 
cover all such expenditure; the additional cost of the Crew staff thcrefore comes to 
Rs. 4,43,862 or in round figures Rs. 4,44,000. 

(f) Net Proflt.-Hence on these two divisions an additional expenditure of Rs. 4,44,000> 
ha8re11ultcd in all inorease of Rs. 16,50,000 in earnings. 

(g) It i8 ~  claimed that. the whole ?f ~  increase is due to the Crew System, but it 
may be oonsuiered that 71S per «lent. of It 18, and &II such these figures furnish complete 
justifioation of the system. 

19. Exee", ~  Eamings.-(a) !rom the figurel quoted in paragraph 3 (e) of the 
total ~  of E;x:cess Fares exclUSive of Penalty and Excess Luggage realized on the" 
whole Railway, ~  

1924.25 

1925.26 

1926.27 

1927.28 

1928·29 

• Re. 6,15,319 

Not available. 

RI. 6,10,738 

RII.4,17,683 

RI,3,08,648 

it will be notioed that in 1927.28 and 1928.29 ~  d  .  . . th til 
of total reooveries realised ;thia coincides with the eX.-81· f teh eCrcreaseS Inte e &mad°un. 1927 and 1928. " .... " on 0 e aw yl m  m  e In 
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(b) On (our -Divition.; Crew and Non-Crew, siaular figurea but including Penalty 
and Exoeaa Luggage 'are: . 

Crew Divisions_ 
. 

Non-ci-ew Divisions. . . 
Period. Period. 

Howrah. Lucknow. Allahabad. MoradabM. 

Rs. Rs. RI. RI. 

Jan. to Deo. 1926 · 1,48.9515 1.38.720 A"ril to Dec. 76.1041 152,460 
926. 

Jan. to Dec. 1927 · 1,79.783 1,415,226 April to Dec. 1,01.844 154.491 
1927. 

Jan. to Dec. 1928 · 1.64,812 1,39.117 April to Dec. 
1928. 

71,1581 152.638 

(0) On the two Crew Divisions there is an appreciable rise while on the two Non-Crew 
Divisions the figures show no great variation. At f\.ret sight this would appear to Itultify 
the remark. made in paragraph 19 (a) but it must be remembered that the nature of 
these two settl of figures dil!er from each other in that the figures in paragraph 19 (a) 
represent recoveries of Excess Fares only. while those in paragraph 19 (/I) include Exces. 
Fares, Penalty Charges and reooveries on Excess and Unbooked L\lggage. Moreover. 
on the Crew Divisions there is now operating a greatly inoreased staft compared with 
the former staff of Ticket Collectors and Travelling Ticket Examiners employed on the 
Non-Crew Divisions. which in itself enforces a closer check resulting in an increase in 
the number of irregularities deteoted. These inclusive figures. in proportion to the in-
crease in the number of passengers booked. do not show an increase. 

This is illustrated by the following tables: 

---
Per-

In- centage 
Increase Per, elusive of Excess 

Total No. in Pasa- oentage Excess Fare .. to 
Division. Period. of Pass- engers inorease Fare Total No_ 

engera over over reoover- of Pass· 
booked_ previous  previous ieB. engers 

year. year. booked. 

Rs. 

Howrah · January to Decem- 15,585,541 .. .. 1.48,955 ~ 

ber 1926_ 

.. · January to Decem· 16,410,620 ber 1927. 
831,079 1S·3 1,79.783 1·09> 

.. · January to Decem· 17,403,389 1.040,769 0·3 1,64.312 '9' 
ber 1928. 

Lucknow · January to Deoem- 9,882,6411 .. .. 1,33,720 1·3 
ber 1926. 

.. · January to Decem- 10,981.974 1,099.329 11·1 1.45.226 1·3 
ber 1927. 

", · January to Decem. ll,914.4gr 932,507 8.411•39,117 1·1 
ber 1928. 

D 2 
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20. Pro.teeutioA oJ P/JI'Mlfer,.-(a) The total number of pauengel'l! pr08eC\lted under 
the:a Seotions 112, 113 and 182 of tbe Railway Act, for tbe whole RAilway are : 

1928 • 32,647 

1927 • 

1021' • 
Here alao there il a progreuive deore8le similar to that given in paragraph 19 (a) 

above. 

1 

1 

926 

927 

928 

(b) On Divilionll, Crew and Non-Crew, similar figures are: 
I 

Crew. 

Period. I 

Howfah. I Lucknow. Dinapore. Alansol. 
. 3.418 8.492 1,742 2,913 

1.167 1.482  1.759 2,100 

2.706 590 458 2,096 , 
" -

Non,Crew. 

Allahabad. Moradabad. 

7,496 8.487 

8.140 8.943 

4,216 2,1528 

(Ill Here a110 at firet sight it would appear that the largest decreases oocut'red on 
the Non·Crew Division/l. but as the number of Passengel'il prosecuted bears a direct ratio 
to the numbers deteoted for Fraudulent Travelling. the reasons set forth in paragraph 19 
(0) aillo apply here; moreover the moral effect of the Crew System aillo In a meaAure 
make" itself felt in t·he neighbouring Non-Crew Divisi0D8, the oumulative result being 
a marked deoreMe in the returns for the Railway as a whole. 

21. J/J;(Iisting difficulties.-(a) As briefly mentioned in paragraph 10 (b) the System 
ill being worked under very real diffioulties. In accordance with the fundamental prin. 
ciples. the following inlltructions are issued to each Crewman: 

"  A Crewman on taking charge before the departure of the train must examine 
ticketa of all passengers travelling in the carriage allotted to him and any 
person found without a proper ticket or pass be at once removed." 

.. During the run he will be responsible for the prevention of passengers ent,rain-
ing without tiokets and With unbooked Excess Luggage and for the collection 
and oanoellation of tiokets from p8llsengere at their destination ... 

(b) The working oonditions under which these duties are required to be performed 
are euily viSllaliHed ; each train oonsists of from 10 to 12 carriages; each carriage ill 
divided into 4 or more separate oompartments. and each compartment has at lcast one door 
on either aide. A Crewman placed in ohargo of a oarriage is responsible for ~  out 
his d (~  in respect of each of tho 4 oompartments. This can be done nt Train Starting 
Stationq whioh are generally provided with suit.able barriers. but once the train oommenOell 
fllnning:. one man ~  possibly evon check the tickets of passengers entraining at Stations 
'Where the Atoppago of tho train is for only two or three minutes. 

(e) Again whilo tho train is rllnning between stations the Crewman cannot move from 
compartment to oompartmcnt aA there is no interior means of communication such a8 a 
oorridol'. hence pA.rticula.rly on long non· stop runA much valuable time is wasted owing 
to the Crewman being confined to one compartmcnt, in which after the first 5 minutes.. 
oocupied in ohooking. he must perforce remain idle till he ORn move into another oompart-
ment at the next atop. ThuH on a run B Crewman can only enter each compartment of 
the carriage under his charge for purpose of recheck, onco after every 11th stop. 

(d) A passenger after having his ticket checked once will naturally object to Bub-
sequent inspections if called upon frequently to produce his tioket. 

(e) Thus it is diffioult under existing conditiona for the Crew staff on a Running Train 
to prevent Tioketless Passengers from entraining and to prevent over,riding. 

22. SuggUCiona.-(a) TheRe diffioulties could be overcome if each carriage was of the 
(lorridor type, and a very considerable 8aving in working costs would be obtained if not 
cnly carriagee but entire ral£es were so oonstruoted. 

(h) This type of carriage is now being used on the Light Train Rakes, Omnibuses 
and Sentinel Coaches in service on oertain IleCtions. 
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(c) The question of effectively barricading each station could only be done at enor. 
mous expenae, but so far 88 the larger atationa are concel'lled the matter ia receiving 
attention by Divisional Superintendents. 

23. Future Outlook.-Notwithstanding these drawbacks the 8UCCesa of the 1~8  
88 ia evident from Y&r88. 12 to 18 of this report, is apparent, and the ultimate fulfilment 
of the fundamenta principles is merely a question of time and future development. 

24. MiSSing Ticket.. •. -(a) No statistic8 8hewing the percentage of missing tiokets 
either by Stations or Divisions have for recent years been prepared, but it was evident 
from the Registel'R of Collected Tickets maintained at StatiotllJ that the figure was high; 
this was not due, as would appear at fil'Rt sight, to failure on the part of the Crew staff 
to collect tickets but rather to their mischievous disappearance after collection to avoid 
the labour involved in 80rting and p08tirig up these Registel'R. . 

New Punch.-(b) In order to prevent this a patent" Ticket Collector and Punch .. 
was deviRed, manufactured and has now been i88ued for service. This Punch aerve8 a 
dual purpose of automatically collecting one half of a ticket and at t.he same time stamping 
and dating the (lther half portion which IS return! d to the pllssenger : furthermore tickets 
once collected ill the punch cannot be deBtroyed or otherwiso misused. 

New Ticket.-(c) For the purpose of this Punch revised forms of Local Tickets both 
for ~  and Return Journoys for all classes wore introduced, and are now being issued 
'to StatlOnR ill complianco with Indents. . 

(d) When the new form of Tickets are in complete  circulation and wit.h the use of 
this new Punch, there should be cent.· per cent. oollection of Local Tickets. 

25. Furtller  Adoollf.ageB.-'The aotivities of the Crew are not only 'oonflned to their 
fundamental principles of prevention of Fraudulent Travelling, but they are of immense. 
benefit in other directions both to the Railway Administration and to the Travelling 
Public; these are briefly :-

(a) The ready preparation of accurate and timely Census returns shewing the extent 
to which Trains are filled on different aeotiona on which bnmediate action can be taken 
either to prevent overcrowding or ~  curtail running of non.paying trains. 

(b) Reduotion in crime, i.e., thefts of Fittinge from Coaching Stock. 
(c) Added lecurity and 881istance to the Travelling Public due to the preaence of a. 

Railway Servant in each coach. 

26. H08teZs.-The method introduced by Mr. Soott of housing the large number of 
Crewmen employed by the provision of suitable HoatelB haa been found to be satisfactory ;. 
no change is therefore contemplated. 

27. Assembly Quutiona.-Replies to many of the Questions wed in the Legislative 
Auembly conceming the Crew System as mentioned in para. 1 will be found in tne fore· 
going ~  ; in addition for convenience the. c.lUMtions with their Answers will 1>& 
found. tabulated all App. .. 8 ". . 

R. E. RUTHERFORD, 

III Sepumber 1929. 
Chief Operating Superintendent. 

APPENDIX 1. 

Eretf'act8 from Mr. seaU's prinkd repon on #he Ezperimental Introduction oj the Crew S/lBUm 
on the Howrah·Aeansol Section oj #he Ecut Indian RailwaJl. 

P.UU.8. 3 TO 7 AND 14 TO 16.-PABT I. 

8. Existing SyBtem.-Most of the Indian Railways have hitherto depended upon 
one or other of the following agencies to combat the evil of illicit travelling. Theee agen. 
eiee have existed either singly or combined with one another. The agencies are : 

(a) Station ~  comprises the tioket checking and ticket collecting st.ff 
employed at important stations and junctions who in addition to this work 
are required to prepare reports 01 collected tiokets for auhmiBaion to the Audit 
Department. At roadside and smaller stations, these functions are perform-
ed by the Station Staff, in addition to their other duties. 

(b) Travelling Tic,", Checkers.-Theee are oheckers who travel on traina and their' 
duties are to detect perRons actually found travelling ~ 1  tickets or 
with improper tiokets and to realiee Railway fares and other penalties 
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tlvlaDJe from them under the Railway rules and the Indian Railways Act. 
They are also required to ~  ~  wh? are. found ~ ~  any. 
of the various offences in oonnectlon with travelling without or with IlIlproper 
tickets, under the Indian Railways Act. 

(0) SqMd.9.-Theae Hquads which arc composed of varying nwnbers of Inspector 
and men carry out Burprise checks either at stations or on running trains 
P8IIBengers found without ticketB are exoessed or, illegal action is oalled for 
in any 0886, it ia initiated. 

4. It hu been Btated tllat these agencies have proved a ~  This is evidenced 
by the fact that the Travelling Ticket Examiners, where they exist, ~  large .SUDUI 
from the public. Further, leat it may be supposed that these large recoveries ~ 8  
to the sum total of ticketleBS travelling, it should be stated that the recovenes morease 
with the appointment of inoreased oheckers. 

• • • • • • • • •  • 
Ii. Now the statement may be surprising but it is true nevertheleas that the ~  

travelling existing on Indian Railways is the direct result of the very methods which 
• have been and are in force to stop it "In the first place the method of work has definitely 
the oharacter of a Bystem of detection. The machmery for the detection ill primarily the 
Gate and Travelling Ticket Staffs u above indicated, and the eftlciency of their work ia , 
gauged by the amount of their collections. The more illicit travelling there is, therefore, 
'the more efficient appears to be their work. When, in addition to thill, it ill consid"red 
that it ia the euieat poaaible thing for them to divert 8 8 ~ from the booking office 
and exoeBB them in the train, it is clear that not only are they in a position to encourage 
ticket_ ~  to entrain but there ia a strong inducement for them to do 110, and 
very few, if any, are able to resist it.·· .... The first indictment againllt ~  metlloda 
ia therefore that it foaters the diversion of earnings from the booking office under cover of 
what appears to be efticient work on the part of the atafi. 

6. The next point is BUbsidiary to this. The ~  having been diverted from 
~  booking oftlce it h8B not so far at 8IIy rate been poBSible to deville an aocount prooedUJ'e 
to ensure that such monies ultimately reach the cofters of the Railway. A portion of 
it doea and is refleeted in the statements of recoveries made by the staft &B already indicated; 
the ~  is plWldered. As a second count the lIyBtem thus engenders a misappropria· 
tion of public monies. 

7. There is one other fundamental defect in the system. It lies in the fact thai; 
pel'lOnal responsibility for illicit travelling when it is detected cannot be brought home 
to any individual member of the staff. Thus if a Travelling Ticket Examiner finds a 
passenger without a ticket it i8 impoB8ible to Bay what particular Ticket Controller let 
lrim paaa through the gates; he may not have paseed through the gatee at all. .... H. 

14. The Grew SY8tem.-l!'iI'IIrt with regard to the diversion of earnings from-~  
officea, lIS tho system providea for the issue of tickets only by booking officea, it is clear 
that the effect in working must be that all earnings will be forced into the booking offices 
where there exist accolmting arrangements which onsure that Railways Actually receive, 
the monies collected on their behalf. 

15. As regards the second defect in.the old system, ... iz., that 0; an inducement to a 
misappropriation of Railway's monies, Booing that the staff under tho now methods are 
prohibited from recovering any money from the rublic, there will in result be no Rail. 
WAy money in their charge to misappropriate. I  a member of a Crew, neverthel61!8 does 
receive money or other gratification he is not covered as a Travellulg Ticket Examiner is 
by the ~  llaving .all the aJ;lpearanccs of a ~  rliachargc of hiR rluticB, but he 
has ~  rendered himself gUIlty of a very !lerlOUs offen('e and ie liable to heavy 
legal penllltwB. Further the staff do not work alone but lire under I'Iupervision. Mal. 
proct!cE'E! must eith.or be carried ~  in (lollusion with other members of the Crew and the 
man.an.charge or It must be ludden from them. Neither of these alternatives is alto. 
gether ellBy. •  •  •  • 

10. Then. as regards the question of personal reaponsibility, here again under the new 
schome the ~  of any person without a ticket or with an improper ticket or with 
unbo,?ked luggago ~  &:t ~ ~ door of the member of the Crew-in-charge of the ooaoh in 
q.ueatlon ~ deflrute ~  mellllures can be taken. As rege.rd8 the collecuon of 
tICkets ~  ISSUBB by ,each tram ma?e. by stations arc compared with the collections of 
that tram. AllY laxlt,y c:an be ~  taken up with the Crew and principally the 
Head of the Crew respoll81ble for defiolent oollections. The position is in striking contra.at 
·to the ~ where_ with heavy illicit travelling, with luggage muoh underbooked, 
and poo,r ~  of tickets, no personal responsibility for laxity can be brought home 
to any mdlvldual member of the .taft. 
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'ITATlDIBlft LAJI) 011 '1'JIlI TABLII. ua 
APPENDIX 7. 

Statement mewing proportionate earnings on account of PUIeDI8fI boobcl from all 
etatiODI OD the Eut Indian Railway to all etation. on the Foreign ~ ud. 
tIice tler60. 

-
1926·27 

1927·28 

1928·29 

Yeare. 

. . 
, 

.  . " 

No. 01 P8.IIsengers 
Amount • 

I No. of PISIIeDgen. AmoUDtL 

Re. 

. . 4,169,201 1,08,88.311 

, 6,748,248 1,46,40,070 

. .- 6,700,663 1,26,80,637 

INCREAJlIl IN 1928·29 oVBB.1926.27. 

APPENDIX 8. 

QUE8T10N8 ASKED IN rilE LEGI8LATIVE ASSEMBLY BY-

Remara. 

1,541,352 

Re.17,92,326 

(a) Yaulvi Muhammed Yakub (11ide Railway Board's letter No. 109·T., dated 16th 
March, 1929). 

Number. 1105 to 1111, and 

(b) Mr. Amar Nath Dutt ( ~ Railway Board's letters Nos. 109·T. and 109.T.·5, 
dated 8th April, 1929 and 20th Yay, 1929, respectively). 

Numbers 1371 to 1391 and 1393. 

As the questions asked by both these gentlemen are practically identioal, they are 
tabulated together, with their replies. 

Number. 

----
1105 
1371 

1106 (a) 
1371 (a) 

1105 (a) 
1371 (b) 

1105 (a) 
1371 (e) 

Question. 

!I (a) What is the average total I 
expendit.ure on the Crew I 
System per year per divi. 

Reply. 

I sion under the following I 
headings :- I 

1. Pay and allowances of com· See details in Appendix 9. 
plete establishment inclUd'l 
ing office and running staff, 
peons, etc. I 

I 

2. Hostels I 
3. Uniforms, Stationery, pro'. 

vident Fund, Leave AI. I 
lowances, etc. I 

Ditto ditto. 

Dit.to <lit.to. 

r 



.. 

Number; 

1105 
1'372 (a) 

1106 
1372 (b) 

1105 
1372 (e) 

1106 
1373 (a) 

(b) 

1106 
~  (a) 

1106 

Question. 

(b) How many PaBBenger& tra· 
velled more in the Non· 
Crew Area during the year 
1927.28 as oompared with 
1926 and 1927 , 

(e) Bow many PIIIII8I1ger1 trav. 
elled in the Crew Area 
during the same year t 

(d) If there W88 remarkable in· 
crease of traffio in the Non· 
Crew Area, what it 9as 
due lie? 

(a) What was the object oftlle 
Crew System T H.. the 
Crew System been faithful 
to ita object' If ao, in 
what manner T 

(b) How many PaBBenge1'8 were 
prosecuted for travelling 
without ticket in the 
Kowrab and Luclmow Di· 
visions during the opera· 
tion of the Crew System-
. and how many were ex· 
cessed by the staff ! 

i (e) How much was the increase 
i in excess fares in Howrah 
I Division in nine months 
I from January to Septem. 
I her H127. 88 compared 

I 
with the corresponding 
period of 1926 when there 
were no Crew System , 

[21sT JAN. 1980. 

Reply. 

No. of Paasenge1'8 travelled in ~  
Area-
1926·27 • 
. 1927·28 • 

Decrease in 1927·28 

'1,787,040 
. 40,138,572 
-1,550,'68 

No. of Paaaengers travelled hi Crew AIea-
1926·27 • 26,0.3,059 
1927·28 • 29,886,180 

Inore_ in 1927·28 -3,U2,121 
, . 

There was no increase in ·the NOD'CreW-
Area. 

'The object of the Crew System is to·pre. 
: vent fraudulent travelling in all it. 
phases, pl_ see ParasrBPh 8 
of this Report (1926.20). Yea, th& 

~ Systel,D has . attained BU00888 l?y 
an mcrease m eanungs and a decreue m 
Paaaenge1'8 detected without tiokets, 
pleue see paragraphs 12 to 15 of tm. 
Report (1926·29). 

I 
Division.! Period. 

i 

~ 

J] II j:l.,e 
c. .... Go> 

~ r! • o r! 
<:> ~1  'fo 

---1---11---1----

Howrah I Aug uat 

z Z 

1026 to 

I Decem. ber 1027. 

January 
1928 to 
March 
1929. 

Lucknow May 
HI27 to 
March 
1929. 

2,693 Fi gUre8 
not avail. 
able. 

3,483 21,42a 

2,3"" 26,290' 

Excess fare earnings from January to 
Beptember-

1926=Rs. 1,13,189. I 

1927=Rs. 1,37,302. 

Increase in 1927 is RI. 24,113 



Number. 

1106 
1376 (0" 

1176 (b) 

1376 (0) 

1375 (b) 

STA'.l'EKBNT LAID ON mB TABLB. 

QUlllltion. 

(d) How muoh amount was the 
inOreaH in exoeu fares in 
Luoknow Division durina 
4 months of June to Sep. 
tember 1927, as compared 
with the COrrellpOllding 
period of 1926 when there 
w .. no Crew Synem f 

Will Government be pleued to 
nate the number of pYMm' 
gers found travelling with· 
out tioket by the Crews 
on the Luoknow Division 
during the. said period f 

WiD Government please lay on 
the table a statement 
shewing the inoreue . or 
decrease in the excess fare 
earnings for the year 1927. 
28 as oompared with the 
earnings for tite year 1926· 
27 in tho divisions where 
the Crew SYJltem exists. 

Will Government please lay on 
the table a similar state· 
ment for the Non·Crew 
Area! 

Reply. 

Elalell fare earninp from June to ~ 

tember 1926 -Re. 68,370; 

Do. - 1927 -Re.69,SM. 

Increue in 1927 -Re. 964. 

',662 paaengera from June 1927 to Sep. 
tember 01927. Similar figures for 19!&-
are not available. 

ExOllllll fare earnings in 1926.27-, 
Re. 3,151,285. 

Do. 1927.28 .... Rs. 3,92,848. 

Increase in 1927·28=Rs. 41,563. 

Exoeas fare earnings in 1926·27 -
Re. 6,45,298. 

Do. 1927·28 ... Rs. 4,86,071. 
Deorease in 1927·28-Rs. 1,59,227. 

1107 (a) Will Government please [ On an average 2 lnIpectors of Acoount. 
1378 state how many Inspector I per month. 

of Accounts (Crews) were 

1107 
1877 (b) 

1107 
1377 (a) 

1107 

on Howrah Division duro 
ing the year 1927·28 , 

(b) How many passengers were 
detected without tickets 
by them on the Crew 
AreaP 

(0) What is the total number of 
irregularities detected by 
them on the Crew Area 
and how much amount 
reoovered P 

(d) What was the percentage of 
oheek of trains on the 
Crew Area on which the 
above irregularities were 
deteotedP 

Total of 601 Pu.ssengers on Crew Area. 

The total number of irregularities detect· 
ed was 4,686 and the total recoveries 
amounted to Rs. 17,892 on the Crew 
Area. 

6· 2 per eent. 



158 LBGI8Li.T1VB ABBBIOLY. [i1sT JAN. 1980. 

Number. Question. Reply. 

U08 '(/I) How many dilmiesed Gov· 
1380 (/I) : emment and Railway eJD· 

I ployees were appointed in 
the Crew Department in 
varioul oapaclties and how 
many of them are It ill 
working' 

Such individuals are ~  adverieDtly 
appointed: OD one oaae cornin.: to liaht. 
. the employee w .. dilcharpd 

1380 (b) Will Government please say why 
it is necessary to retain 
the servicel of diamill8d 
men in the Crew Depart. 
ment. • 

It is not neee8sary. 

1109 
1381 (a) 

i (a) Has the Crew System been Yes. 
successful in achieving 
8atisfactory collection of 
tiokets P 

1109 
1381 (II) 

i (II) What hall been the percent'j The percentage of misling tiokets for a 
I IfoRe of miesing tiCkets OD . Division 88 a whole are not oompiled, 
'I HowrttJt. Luoknow. Dina· henoe the information asked for cannot 
, poteand AsansolDivisionl be given. 

during 5 months ending 
November 1928 P 

1109 (e) Is it a fact that collection in 
1381 (e) trains has been a failure 

and that collection is being 
done by the running staff 
on gate or on platforms P 

I  -
IUO I (a) Will Government ple88e 
1389 (/I) I state on what basis the 

opinion was framed that 
the old TravelIing Ticket 
Inspeetors were not quali. 
fied for higher posts in the 
Crew Department P 

No: tickets are usually collected in train8 
except at the larger 8tations, like 
Howrah. Burdwan, etc .• where collec. 
tion is dono at gates. Pleaae also see 
para. 24 of this Report (1926.29). 

No such opinion was formed. 

1110 (b) Is it II. fa('t that Mr. G. J. No. 

1110 
1389 (II) 

Harris, Deputy Chief Ope. 
rating Superintendent 
(Crew), recommended a 
ourtailment of Travelling 
Ticket Inspectors mile· 
age P 

(e) Is it 0. fact that when t,he ~  

Crew SYHtcm WII.fI started 
in Howro.h Division the 
following from the Travel· 
ling Ticket ~ 8  es· 
tablishment were taken 
on loan to start with P 

Mr. Bhagat Ram, D. I. of T. T. 
1.'8 A. D. S. (Crew). 

Mr. Judgaly, D. I. of T. T. 1.'11 
Chief Inspector (Crew). 

.i 
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Number. Question. 

Mr. Sakir Ali, T. T. I. as Station 
Inspector (Orew). 

Mr. H. S. Gardner, T. T. 1. a. 
Station Inspector (Crew). 

" Mr. Walla Razvi, T. T. I. a. 

illO 
.1389 (0) 

UIO 
1390 

Station Inspector (Crew). 

Mr. Benjaman, T. T. I. as Senior 
, Inspector (Crew). 

Mr. Balbir Singh, T.  T. I. 81 
Station Inspector (Crew). 

And that Travelling Ticket In· 
spectors from Non·Crew 
Area were alao brought to 
Howrah Division to train 
the Crew Staff and to per. 
form varioUil other special 
dutie'J 7 

(d) Ia it a fact that most of the 
TravelliD,g Ticket Inapec • 
tors had rendered merit· 
OrioUi services in different 
capaoities on different 00· 
casioas on the Railway 
and before being oonfirm. 
ed lIB Travellimg Inspec. 
tors bad undergone selec. 
tion by the fonowing 
Oftioer 1 

1. Selection by Station Muter. 
2. Selectiou by Divisional Suo 

perintendent. 

I. Selection by Deputy Chief 
Accounts Offioer. 

(e) Is it a fact that Travelling 
Ticket Inspectors' earnings 
used to cover entire ~  
diture of their eetab ish· 
ment including stationery, 
uniforms, contingence, 
provident fund, bonU8, 
retiring gratuity and leave 
allowances and yield thou· 
sands of rur.ee8 more than 
the eXC1ture under the 
above eadings? -

Reply. 

Travelling Tiaket IDapeotors have to 
J.a an exaD:Unatiou. before they are 
oonfirmed. 

Fi.gurea in this reepeot appended :-

I 
Payawl I 

Period. allowances. I Earnings. 

. - I 

Ra. 
I 

Re. 

1923·24 1,28,126 2,58,009 
1924·25 1,44,921 3,36,899 
1925·26 2,29,472 4,81,570 

\ 

E 



ms LBGISLATIVE ASSEKSLY. [21sT JAN. 1980 •. 

Number. I 
1110 
1391 (a) 

Question. 

(J) Will Government pleaae 
state how many Travel· 
ling Tioket Impectora 
were dealt with depart. 
mentally for-

I. Illegal gratification. 

2. Misappropriation of money. 

3. Travelling without tioket. 

4. Belling or re.using used 
tiokets. 

IS. Abeoonding with Govem· 
ment property. 

6. AuaultiDg paaengera. 

Oftenoe. 

1 

2 

3to8 

Reply. 

No. of 
T. T. I. 
offending. 

Nil. 

One. 

Nil. 

7. Robbing pa8IeDprI of their 
money and property, and 1---.... ---..---------

1110 
1391 
(b) & (c) 

8. Attempting to commit rape. 

(g) Will Government state how 
many of the Crew Staff 
have been dealt with ju. 
dicially or departmental. 
ly for the offeaotlll under 
the above headinga and 
under the following leO· 
tiona of the Indian Rail. 
ways Act and Indian Peua 
Code-379, 352, 426, 342, 
334.427,323,504,120 and 
IOU 

1111 Will Government state how 
1391 (el) many of the convioted men 

are still allowed to retain 
their services in the Crew 
System , 

1393 Will Government be pleased to 
state the amount of earn· 
inga ~  BBvingrI effected 
by the mtroduotion of the 
CftlW System over the 
EBBt Indian Railway T 

No.of No. of 
OfIonoe. Crewmen offendera 

offending. still in 
eervioe. 

I 8 
! 9 
3 2 
4 Nil 
IS 15 
6 4 
7 I 
8 Nit 

Section 379 3 1 .. 81S2 3 1 .. 426 Nil Nil • .. 842 1 1 .. 354 Nil Nil_ .. 427 Nil Nil • .. 323 3 2"' .. 504 1 1 .. 20 2 1 .. 101 Ntl N,14 

See Appendix 10. 

Please see para. 18 of this Report (1926. 
29). On 2 DiviBiom (Howrah and Luck. 
now) in a period of 12 montha there WBB 
an inorease in earninga of RI. 16,50,000. 
75 per cent. of whioh WBB brought about 
by an additional expenditure of 
Rs. 4.44,000 for the Crew staff. 
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THE HINDU WIDOWS' RIGHT OF INHERITANCE BILL. 
: 

:aal Sahib Barbilas Sarcia (Ajmer-Merwara.: General) : Sir, ~ 

lIl./J that the' Bill to secure a share for Hindu widows in their husbands' 
family property be taken into consideration, I wish to point out thllt, 
owing to 6 mistake in fair cop)·ing the draft of the Bill or elsewhere, the 
words "under the Mitaksh8l'6 law" were inadvertently omitted in line 
six of clause 3 of the Bill, and I ask that those words be restored or 
inserted when the Bill is discussed. The clause should rend thus: 

"Where the husband of a widow was at the time of hia death a member of a joint 
Hindu family, the widow shall be. entiUed to such share. of the joint family propertl 
as her husband would, under the Mitakshara law, have [)een entitled to, had a partl-
iion taken place in his lifetime; and may sue for partition. This share shall become 
her absolute property." 

. Sir, before I discuss the provisions of the Bill or give my reallOllS for 
bringing in this measure for enactment, I wish to make it olear that 
.the Bill does not make any inroad into the. basic principles of the 
Hindu law of ~  or inherita.nce ; nor docs it propose to make 
any material alteration in the law governing the joint Hindu family. Its 
sole purpose is to ameliora.t.e the lot of Hindu widows by restoring to 
them their right to be owners of their husbands' property and thus 
f>nable t.hem to live their widowed lives without being left practically o.t 
.the mercy of the male members of their husbands' families. 

The right of 0. widow to inherit or rather become owner of her ~ 
band's property WfiS allowed by Hindu law givers just sa a right of in-
heritance is allowed by Muhammadan as well as English law to will.ows. 
And in the rapidly changing conditions of Hindu society it hssnow become 
necessary that Hindu widow!!, who enjoyed this right in old days should 
now be restored that rig-ht and be declared entitled to inherit their hus· 
bands' property. In old days a Hindu widow was legally entitled 
to be owner of her husba.nd's share in the family $state. Old texts 
make it abundantly clear. 

Under the Hindu law, as at present administered, B da.ughter does 
not get any share in her father's property a.s a Bon does, nor can she 
claim and sue for a share in her husband's property in the sense ~ 
son can do in his father's property. Where a widow does suooeed to() 
ber husband, her right of inheritance is limited. For all practical pur-
poses, her right has been redooed to B right of maintenance, and this 
right is often interpreted in ~  ~  law in a very narrow sense. It 
is 'the modern case-law that ha.s· really reduced her to the position of a 
mere dependent on the family and untitled her only to maintenance and 
Tesidence. The student of Hindu law who does not go to the texts them-
selves is led to believe that she has never been accorded anr hi.g!hel,'. 
rights. If anything is primarily responsible for the great hardshIp which 
bas fallen to the lot of Hindu women and which ha.s reduced thsInj 
fo their present utterly helpless condition as regards their legal rightf\ 
it is the falae notion, harboured in the present system of Hindu law, 
that the woman has got absolutely no right in the property of her 8 ~ 
band, except the right of maintenance. This was not what the law-; 
. givers of ancient times ever meant, much less did they lay it down. ~ 
order to ~ misunderstanding, it is necessary that we should ~ 

. tbe import of the texts of the Hindu law. ' 
( 162 ) 
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The fact is, by marriage a girl is cut of;£ from her father's family and 
t,ntroduced into the family of her ~  as if she were born therein 
;at the date of. marriag(l, her GotTa becoming the GotTa of. her husband', 
io..mily, she being united with her husband in blood and body. Husband 
Gn<l wife constitute bne individual, the wife being half, aTdhangini. 
'And, as the sage Datta. puts it, "Wealth is considered as common 'to the 
mamed pair". Not only was wealth regarded 8S being owned by 
husband and wife joint,ly, but whenever occasion arose for dividing the 
estate among those having an interest ill the family estate, the wife 
or mother was counted as a sharer as if she were a coparcener, and 
·this is exactly the reMon why thr. mother was given a shn.re equal to that 
(If a son on partition effected amongst her sons either in the lifetime of 
her husband or after his death. As Hn acute lawyer and, an oriental scholar 
puts it: ' 

"She get8 '" share in virtue of the co·ownership aM acquires from the moment of 
her marriage in her hWlband'lproperty, by reason of her being the lawfully wedded 
wife. It is erroneous to suppose that partition creates her right to get a share; for, 
according to the MitakshnrR, partition does not create any right l:iut it proceeds upon 
the footing of pre·existing rights." 

It is thlliS clear that the fact that the wife is the CO-Qwner of her hus-
'band's property is the only basis upon which her right to a share 011 
-partition can be explained. 

(At this stage Mr. President vacated the Chair, which was taken by 
Mr. Deputy President.) 

If maintenance was to be all that she was entitled to, that right could 
have' been secured by making a provision to that effect, 6S has been 
ma.de in favour of those who are reg£1l'ded as dependents on the family. 
Where then was the neCessity of giving-her a share equal to that of Iter 
son or husband unless it was as an assertion of her right as co-owner 
in the property. Her right to sUO(lession to the property of her deceall-
oed husband was admitted on the basis of her status as co-owner with 
her husband,; ,and Mitakshare. expresBesit ip. these words: 

"If it' be objected that jointnesl is declared even u regards ownership of property 
"in the texts:. yea, the wife', ownership in ,be husband', property i. certainly shown 
"by the text. Therefore the ownership in the husband'. property ia vested in the wife 
,allO." 

• 
Jimutavabana makes it clearer still While criticising the position taken 
up ,by some commentators, he states: 

, "Nor iR there any prod of the proPOilition that the wife's ownership in her husbaud'. 
:property accruing to her from ller marriage ceases on his deAth." 

In spite of the very liberal conoeption of a woman's status in the 
iamily of her husband as co-owner of his property, as fonnulated by 
.the text-wmers, as the foundation of all her rights either as wife ot' 
lVidow, English judges who decided the earlier C(l.8es, misunderstood this 
iundamental basis of her right, either because of their ignorance of tho 
language in whioh Hindu law texts are' to be found or becBuseof the 
fact that; in their own country, rights of women were then. not; fulll 
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recognised. Mr. M. R. Jayak!lol' in his learned presidential  address to' 
the 41st Indian National Social Confertlnce thus speaks of the matter: 
"The Engli8hman was not accu8tomed until the eighties to regard women in hi .. 

own country, al independently capable of acquiring or holding property. English womeu' 
got this ri,ght at a very late stage. With this biaB in his mind, it is not aarpri1inr 
that the English judge at Westminster, in interpreting ancient Indian text. written. 
in 'a language which he did not understand, and of the context of which too he wu. 
personally ignorant, adopted a position inclinin.g more towards limited female rights 
than towards absolute ones. In a celebrated ruling which laid down for all time that' 
inheritance derived by women from a male in their huaband's family can never become-
their absolute property, the Privy Council, being solely dependent upon confusing 
rival quotations Cited on opposite sides, have actually abrogated the Mitakshara rule 
In favour of more ancient and doubtful text vaguely prescribing an ascetic life for 
Hindu widowa. The bin thus acquired by judicial decisions has unconsciously survived:' 
to present day. The English judge in England and in India, owing to his natural! 
caution born of his ignorance of the language and the habits of the people, has fought 
shy of liberal interpretations except when compelled by the cieareat evidence." 

We thus find that women's legitimate rights have been 'greatly curtailed 
in defiance of the 'texts. The Allaha.bad High Court in 1879, in tha 
, case of Jamna VB. MoohuI Sahu, recognised the wife's co-ownership iu 

(~  husband's property in a subordinate sense, but this right was modi-
fied by the Bombay tHigh Court in 1880 in Narma.dabai VB. MahQdeo-
Narayan, Kashinath Narayan and Shamabai by implying that the co-ownet'-
ship does not involve independent "11' equal powerll of disposition or ex-
clusive enjoyment or ownership in the ordinary senso, while the Calcutta 
High Court curtailed this right still further in 1003 in Punna Bibee VB. 
Rltdha Kissen Das, by stating that t.he wife cann.ot be regarded as co'-
owner so as to be able to enfores a claim for' ma.intenance against a 
purchnse-1' for value. This curtailment lIaS' been done in the face of 
clear texts to the contrarv. It is however clear that ~  Hindu law-
givers made wives co-owners of their husband's property and full owners 
of that property after the death of their husbands. 

Until recently, when Hindu sO('.iety was not subjected so much to out-
side influence, though women had been deprived of certuin necessary rights 
enforceable at law, vet the social traditions and the noble ~9 

of Hindu culture sooured to the Hindu widow 8 position of respect andl 
comfort in the family. And those who are acquainted with the condi-
tions obtaining in Hindu family life know that in all families where 
Hindu traditions have not been forgotten but arc still a.live widows are" 
treated with great respect and consideration, and elderly widows even 
exercise a predominant influence in domest.ic and social life. But with 
the gradual abandonment of those ideals which the originators of the 
joint Hindu family had in view in consequenoe of the slow disintegration 
of the joint Hindu family system under the impact of foreign politico.l, 
p.conomie and social influences, Bnd owing to the acceptance in an in-
creasing degree of new ideals of life and conduct, due partly to the in-
troduction of foreign culture and partly to a. new valua.tion of things, the 
entire fabric of iH'indu society is undergoing a change, add the posi-
tion of women and particularly of widows is becoming more and more 
difficult. 'With the disappearance of moral safeguards which existed whiTE! 
old Hindu traditions were honoured and acted upon, and owing to their 
non-possession of ~ 1  enforceable rights to property, the position of 
widows is becoming precarious. Tho only remedy now is to recognise 
the right of a Hindu widow in family property and thUB safegue.rd 
her legitimate position. This is t,he rai.on d'etre of this Ei.1JI. 



TIll!: HINDU WIDOWS' RIGHT 01' INHBRITANOE BILL. 

It must be remembered that women gll over the oountry are now 
awakening to a realisation of their precarious position and are demand· 
jng that the time has arrived when their rights should be reCO@:llised. 
in law. In their Conferences held in different parts of India in ~~ 

years, they have demanded rights of inheritance. The All-India. 
Women's Conference, whioh meets yearly, and which met at POOll8 under' 
the Presidentship of Her Highness the Maharani of Baroda, at Delhi under-
the Presidentship of H. rH. the Begum of Bhopal and last year Slt 
Patnn with the Ra.ni of Mandi as President, and the varioWl provincieJ;' 
constituent conferences of women have been demanding for women rights ot. 
inheritance. The Gujarati Women's Conferenoe held at Ahmedabad:m 
8th December last, the Benares Constituent Conference of W omen ~ 

10th December, the Simla Women's Conference on 10th September ~ 

the MY80re Women's Confereooe, which met on 8th and 9th November,. 
last, the Delhi Branoh of the All-India Women's Conference, which met 
on the 26th November, the Ajmer-Merwara Women's Conference, which, 
met on the 2nd December last and various other Conferences hava' 
demanded this right of inheritance. The Indian National Social COll" 
ference, which is the most important social organisation representing. 
men and women o.f the whole of India, in its 42nd session held at 
Lahore during the Iast Christmas week, over  which I had the honour to·· 
preside, unanimously supported the present Bill and demanded its; 
passage into law. The Rajputana Women's Conference held in Novem-
ber, 1928, alsO demanded the passing; of this Dill. 

It is thus clear that there is .1\ general demand on the part of the· 
women of India that the law should recognise their share in the family 
property, and important public bodies like the Indian National Social Con-
ference have given their support to t,he present Bill. 

Kr. B. Das (Orissa Division: Non-Muhammadan): Do you concede' 
the remarringe of widows? ' 

Ra.1 Sahib.BarbUas Sarda: Yes, widows have a right to remarry. 
But on remarriage she becomes a married wife, and this Bill dE!als with, 
widow's rights. Coming to the provisions of the Bill, I have to say that 
the Bill does not administer any deep cut across the Hindu law of suc-
('assion; nor does it alt&-the line of succession by disinheriting per-
sons who are coparceners under the Mitakshara school or who would be< 
coparceners on the death of an a,ncestor under the Dayabhaga school. 
As I have said before, the Bill aims ut improving the conditions in which. 
a Hindu widow hus to live by giving her a certain well defined right 
of inheriting property from her husband, without in any way materially· 
altering the general law @lOverning the joint Hindu family, and without.. 
('reating new rights in addition to those already existip.g. This Bill in 
no way affects the rights Qf those who possess those rights by birth in 
a Hindu family under the Hindu law. It only affects those who, 
acquire some rights in addition to their birth ~  by the dea.th of a mem-
ber of the family, or those who had no 'rights'in the family property. 
at all Qnd who, by the happening of a certain event, i.e., the death 
of a person ~  no male issue, aoquire certain rights in the pro-
perty of another family. In Qther words, it only affects the rights ot· 
survivors Qnd reversioners, whioh rights ha.ve come into existence owing' 
to recent interpretations of old texts. The Bill thus follows the line· 
of least interferenoe with the basic principles of the Hindu joint family!-
"ystdm. , . 
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Under the Mitakshara law, a male member of 8 joint family acquires 

coparcenary rights by birth. Under the Dayabhaga, the coparcenary rights 
MCrue to· sons not on their birth but on the death 1)£ their father. But 
as A. widow can onlv claim the share which her husband would have 
got under the MitRkshara law, leaving intact the shu,ros of her husband's 
sons A.nd othf'r male memben! of the family, even the widows in familieR 
governed by the Dayubhaga law will be able, under the proposed law, onlJ 
to claim that restricted share without in any way interfering with th.) 
1!hares of her husband's sons or other copArceners. Thus, there is no 
disinheriting sny coparcent;lrs or would be coparceners. And this is made 
(llearer by the contents of the proviso to clause 8, which lays down that if 
the husband leaves no male issue and the widow ndopts a son, she will 
1ihare her husband's property with the adopted son. 

Sir, I have known cnses-and Honourable Members cannot be unaware 
of them-where people who :lIl t.hrough t.he life of a married man, were 
ut loggerheads with him Bnd were his enemies. lnidclaim on his death 
to all his property, depriving his widow of her ownership of it. It is 
true the present law gives n widow a life interest in her husband's 
property if he Wf\.S the sole owner of that property, yet the general 
illiteracy and ignorance prevailing amongst the women in this country, 
the purdah and the seclusion of women from society, and other special 
features of life in this country make it well nigh impossible f0r 
'Widows fully to get even their restricted rights enforced by law. 

I find that the Honourable the Law Member has tabled an amend-
ment asking that the Rill be circulated for eliciting public opinion 
thereon· If Government wish to auopt that course, I would not object 
to it and I would accept the amendment that the Bill be circulated for 
eliciting public opinion if tbe amendment provides that the Bill, after 
,circulation, becomes avaiiable for conaiderntion at the next Session of '.:ihe 
Assembly before the life of this Assembly expires. Sir, I Irtove that the 
Bill be taken into consideration. 

The Honourable Sir BrojeDcira Kitter (Law Member): Sir, I appre-
·ciate the object of the Bill which is to secure to the Hindu widow a share 
in the family propel·ty with full power of disposition. Sir, a Hindu 
widow's rights in the family property are now well settled by judioial 

. decisions. The present attempt is not. to elucidate what is obsclll'e, but 
really a definite step towards the improvement of the widow's position 
in the family. To that extent the Honourable the Mover has my full 

·eympathy. 

lIunlhi lawar Saran (Lucknow Division: Non-Muhammadan Rural) ~ 
May I know if this sympathy is confined to the Honourable the Law 
Member persODaJly or extends to Government as well? lam only think-
ing of the source of this sympathy. 

The BODOvabif) SIr Brojencira MUter:· I will explain the Government 
attitude. If the community whiclI is affected by this measure generally 
favours it, Government will not stand in the wa.y of its passing into. la.w: 
But if the community atlected by the measure is generally opposed to 

·the measure, Government will not assist an unpopular meuure . to gao 
-through. That is the position of the Government. 
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Dr •.. 8uhrawardy (Burdwan and Presidenay ~ ~  Muham-
madan Rural): May I inquire· wbat is the reason of this change ofhearl 
on the part of tho Government so soon after the passage of Rai Sahib 
Harbilns Snrda's Marriage Restrnint BiB, which\'tas 11 highlY' ,unpopular 
measure and is an objectionable enactment? 

The Honourable Sir Brolendra Mitter: That is an in'elevant inter-
. ruption. Rut when I say that I ·sympnthise with the ~  of the Bill, 
which is to improve the position ,)f the widow in a family, there is no 
denying the fact that the measure before the House is :i wide departure 
from the existing Inw .. 

'rake the Mit!1kshara school of Hindu law. On the death of a mem-
ber of a joint Hindu family, his interest in the copArcenary property 
does not pass by succession to his heirs, bllt it passes l:y Rurvivorship to 
the other coparceners. subject to the. rule that where .the deceased co-
parcener leaves mole issues, they represent his lights to a share on parti-
tion. That is the cxisting Inw. The widow under the existing ~ il;l not 
s coparcener, but under this Rm she is being made a coparcener. That 
is 0. fundalmental departure froln tht· existing law. It cuts across the 
principle of survivorship. The widow steps into the shoes of the husband 
by depriving the other coparceners who would have got his share by 
survivorship. That is a departure from the existing la"". Whether that 
~  is desirable or undesirable, I am not discussing at this moment. 
All I am saying is that this is a wide depnrture from the existing law. 
But if the majority of the community affected by this lAW were in favour 
of this riepnrture, then certa-inly the Government would not stand itt the 
way. The opinion of the cdmmunity concerned has not yet been ascer-
tained. The Rill has been introduced here and, probably, I am almost 

~  that, excepting the lawyer Members of this House, no one has 
taken the trouble to examine the implications of the Bill. Such being 
the circumstances, I think it is only fair that the communities affected 
should have the fullest opportunity of examining the provisions of this 
Bill and expressing their views, whether they favour it or oppose it or 
whether they want Rny modification in it. For this reason, I Mn moving 
the amendment which stands in my name: . 
"That the Bill be circulated for the purpose of eliciting opinions thereon." 

I hope this amendment will commend itself to this House as the Honaul'-
-able the Mover has already expressed his willingness to accept it. As regardfl 
the condition which he lays down, that the opinions should be elicited 
In time for the next Scssion of this Assembly. I can give no undertaking. 
'So far as the Government are concerned. every step will be taken to 
get the opinions as quickly AS possible. This is a measure whiGh affects 
the rich and the poor alike. In sunh circumstances, it is impossible to 
'S8Y when opinions from interested quarters--when I say interested qUllr-
'tel's, I mean commlmities which Bre Affected by this measure-when 
these opinioDli would be available. I can give no und.ertaking with re-
gard to that. But subject to that, J F.lublmit that this is Q measure whioh 
(lught to be widely known and ought to be widely canvassed nnd opinion,s 
!()f everybody concernedsbould be kDown to the House before the House 
:takes any definite step. : With these words, I move the 1 ~ 
.which stands in my nume. 
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It&t Saldb Jlarb11u 8arda: I am satisfied with the assurance given. 
by the Honourable Member and I accept his amendment. 

Mr. Deputy PreIIdeDt: The original motion was: 

"That the Bill to secure a share for Hindu widows in their husbands' family pro-
perty he taken into consideration". 

Since which the following amendment has been moved: 

"That the Eill be circulated for the purpose of eliciting opinion. ~  

The question is that  that amendment be made. 

The motion was adopted. 

THE IMPERIAL BANK OF INDIA (AMEND;MEN'r) BILL. 

Mr. B. Daa (Orisf'!lo Diyision: Non-MuhammlUlan): Sir, I beg to move: 

"That the Bill further to amend the Imperial Bank of India Act, 1920, for certain 
pUrp08es, be taken into consideration." 

Sir, the reason why I wanted this amendment to take place, I ha.ve 
mentioned in the Statement of Objects Illld Reasons. I will take baok 
the House to the time when the Ilmperinl Bank of India Act was passed 
in the old Imperifll Legislative Council, and Sir Malcolm Hailey, who 
WflS t.hen the Finflnce Member of the Government of India, described 
the Imperinl Bunk of Iniliu as a llational bunk intended to do great things 
for Iudia. 

(At thiil stAge Mr. President resumed the Chair.) 

The great things which were expected to be done oy the Imperial Ba.nk 
of Indin hflvc been belied <;0 fnr IlS the Indian Banking, Indian Trade 
nnd Commerce nrc concerned. The Honourable Mr. W. M. Hailey (Sir 
Malcollm now) then said: 

"We ourselves have regarded it purely as a mealure to extend banking facilities 
and to render the money resources of India more acce88ible to the tradj! and industry 
of this country; thereby promoting that financial progress which is an indillJlutable 
condition of the social and ('{'onomic advancement of India. It was in tbis belief. Sir, 
that we first !et our hands tn t his measure; it was in this belief that, in spite of 
fIOIIIe opposition and misunderstanding of our motivel, we continued to preis it on the 
Council; and it ill in the belief that the measure will give to us a great national in-
stitution having ample resources for the assiltance of trade, constitutiQg itself an 
example of sound hanking to other banks, an institution which will Assist not only the 
State, hut the puhlic. and all sections of the public-it is in the firm auurance in thia 
beHn that I now ask the Council to paIS the Bill." 

He further said: 

. "I have referred to the honourable career of the Presidency Bankl in the past. 
That chapter of their career il now about to be closed, but if our hopei are realiaell 
there will spring from their aabes, phamix-like, a bank which while not unmindful 
·of the honourable 1 ~  traditions of ~  past, will partake of a wider outlook, and 
a larger, a mOl'e benefiCial Iphere as a national bank for India." 

I ma.y· say at once that the Imperil'll Bank has not been the national 
bank of India. On the contra.ry it has been a. grea.t nat.ional menace to 
Indian banking, trade· and commerce. If the Bank was to be a national 
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bank, why did it help when a European lank failed, I mean the Alliance 
.Bank of Simla. It immediately went to its rescue. At. the same period 
~  Indian banks failed too. The AlmritsllZ National Bank and the 
:8tando.rd Bank of India, the Oudh Bank of Luoknow all these failed 
more or less a.t the same time, but the Imperial Bank of India. did not 
.go to their rescue. The authorities of the Imperial Bank and the Gov-
.ernment of which Sir Basil Blackett was the Finance Member at the 
time took no pains to see that those banks did not fail. 'l'hey did not 
go to the help of those Indian managed and Indian owned banks and 
they did not rescue the shareholders and depositors of those banks. 
Very recently a bank in Calcutta failed, the Bengal National Bank. We 
did not see the authorities of the Imperial Bank coIming to its rescue, 
nor was the Government of India mindful about the interests of the depo-
sitors or investors. Sir, if the Imperial Bank was really intended to be 
Ii. national bank, as it was given out at the time of the amalgamation of 
the three Presidency Banks, it hRs failed in its R.urpose. It has failed 
in the matter of Innianisation of the !>tuff find in the matter of appoint-
.ments of Indian ,Managing Governors. 

Of course I listened with great attention ihis morning to the reply 
which the Honoural:le the Finance Member gave to one or two questions 
.appertaining to this matter on the Boor of this House, And I am sorry 
I have not yet seen nnv list to show how the rapid Indianisation of the 
'!$nperior staff of jihe Imperial Bank has been going on. But this much 
I know that, when the Presidency Banka were amalgamated, they had 
89 European officers, and at present they hflve much more than 250 
European officers. Every year bank clerks 4"0m Englancl are ilmported 
ae Agents; Bnd I have also definite informa.tion that Indians born of high 
families Bnd trained in banking and Mmmercial institutes in India have 
'\leen taken as proba.tioners Bnd they have been allowed to drudge as 
clerks till 10 P.M. at night. while these young clerks who come from 
England, go away at 4 o'clock to play tennis or anything, they like, and 
the Indian probationer rots in the second grade almost as B clerk. That 
is the tradition which the authorities of the Imperial Bank p£ India have 
developed. Sir, about this Indianisation of t.llf) Imperial Bank I will 
quote to the House the opinion of the Bomliay Ohronicle in its issue of 
the 12th February, 1926. It says; 

"The Imperial Bank is the hotbed of racial nepotism; Indianisation of the staff i. 
& mockery if We compare, the appointments made In ita development with the propor· 
·tiOD obtainiDtg before the programme of l()O branchea was instituted." 

At the same time the Forward of Calcutta also wrote on the 12th 
February, 1926; 

"The State hu therefore every right to press for Indianiaation of the Bank; but 
l,be.re ill a more urgent 8 ~  in addition to this. It ~ a matter ?f common knowledlJe. 
'which has allO been pubhc1y expressed on more than one occaSIon that the Imperial 
Bank makes racial discriminatIOns in the matter of credit. ~ 8 the Bank i. 
Indiani.ed more effectively this evil will continue." . 
With this question of credit I will deal later on but it is a. matter 

of pleasant sUl'prise to me that on the same dav' an In«fia.n paper in 
B.0mbay and an Indian paper in Caloutta. expressed exactly the same 
VIew. 

Bir, I have heard on the floor of this Rouse and also outside that the 
-.shareholde1'8 of the ImperiaJ Bank are" all Indians and it is therefore an 
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Indian Bank. It is a8 good an Indian ~  8S the ~  are IIldiaD 
owneli and Indian managed. If the I1mpenal Bank to-dtly. 18· an Indlatl 
l:ank, how is it that it is not a member of any of the Indian ~ 
Chambe1'8 either of Bombay or of Calcutta or of the Federation of the 
Indian ~  Chamber? Why is it that the Imperial Bank is a 
member of the European ChallIlbers of Commerce? Because the manage-
ment is European, and although 9/5 per cent. of the shareholders are 
Indian the :Bank thinks t,hat it must keep its racial discrimination and 
must join only the European Chambers of Commerce whose interests 
are always opposed to the interests of the Indian Chaanbers of COmmerce. 
(Oolonel J. D. Crawford: "Question".) Sometimes it varies, such as 
when we go to the League of Nations or the International Labour Con-
ference, there we find the employers getting united against the workers. 
(Coronel J. D. Craw/ord: "You said 'always opposed'.") When the 
Europeans manage to get hold of a few Indian capitalists as Direetors, we 
sometimes find the contrary. 

Sir, in the lnst September Session I asked 8 few interesting questions 
Which revealed the extraordinary position of the various statptory powers 
which the Secretary of State for India possessed and at times exercised 
to the dett"iment of the interest of the Indian people and the Indian 
tax-payer. It happened that in H112 the contracts of certain Cdrnpany. 
managed railways, like the Bengal Nagpur Bnd the Assam Bengal Rail-
ways, with the Secretnry of Sttlte expired, and the Secretary of State, 
without consulting the Government of lndia, extended the period of those 
Contracts by 30 or 20 years. And not only that; but the Secretary of 
State went beyond his powers and did away with the penal c1aU8es whiCh 
were provided in those agreements. Formerly the Secretary of State or 
the Government of India could tenninate the contract with the Bengal 
N Ilgpur. Railway by giving, six months' notice for ~ 

To-dlly t'hey cannot tenninate the contract with the Bengal Nagpur Rail· 
way till 1950. I do not know who was the Secretary of State. nor do 
I care to know. But this racial discrimination of the Secretary of Stnte, 
t.his interference with tho rights and the wealth of the people of India, 
and these contracts to the European Directors of the' Railwa.ys where 
most of the money belongs to ihe Indian tax-payers make me apprehend 
that we must look into the affairs of the Ilmperial Bank too in eR8e the 
Seoretary of State goes behind tbe back of the Assembly and enters into 
further contracts with the Imperial Bank and without tenninating the 
contract, gives awa.y the wealth of t·he Indian people to the Bank to 
enrich the European management of the Imperial Bank. 

My friend the Honourable the Finance ME'mber gave out this moming 
the essential points of the agreement between the Secretary of State 
and the rmperial Bank of India. But we are apprehensive on this side, 
because if we look into the Imperial Bank (Amendment) Bill, which was 
introduced in this House by Sir Ba.sil Blackett in 1927, along with the 
Reserve Bank Bill, and which this House tH'rew out as it was a menace 
to the econoihic development of India, we will find tha,t that Bill contra. 
dicted the very terms of agreement which my frierid'the Honourable the 
Finance Member read out this morning to the House. Sir Basil Blackett, 
out of 'ohalrity or out of understanding 'of which I have no knowledge, 
w.anted to give to ,the Imperial Bank certain concessions to which they 
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were not entitled. My friend the Finance Member told ue ~ moming 
that, by giving 12 months.' notice on either side the contract can be-
,terminated. I will read Schedule II of the Reserve Bank Bill where 
on page 21 the benefits the Imperial Bank would get are mentioned. 
The Imperial Bank is to be the sole agent of the Reserve Bank in spite 
of its not being B nationa.l bank and being always anti-Indian and anti-
national. It says: 

"The Imperial Bank ahould receive a commislion alculated on the total receipt. 
and disbunements dealt with annually on account of Government b1 the Imperia] Bank 
of India and on behalf of the RMerve Batik of India. Such conunI •• wn shall be 1/6t1I 
of 1 per cent. of the first 250 orore. of such total and l/32nd of 1 per cent. of tJ» 
remainder. 

(3) Subject to the condition that the Imperial Bank of India .hall keep open 
branches not leas in number than those existing at the time of the coming into force of 
the Reserve Bank of Incija Act, the Reserve Bank of India shall aHow varying balanca 
to the Imperial Bank of India at the interest rat .. heleinaft.r apeeified, namely: 

during the first fi ve years .  .  .  .  .  • 

during the next five years. ..'. and 80 on." 

Now, Sir, the Imperial Ba.nk holds all the tax-payers' money .. It has a 
daily balance of about 20 crores and sometimes more. It handles nearly' 
Rs. 450 Crores every year free of interest, money belonging to IOCBI bodies, 
Provincial Governments and the Central Government. At the BBme time 
the Imperial Rank charges a certain rate for its transllctions on behalf of 
the Government of India.. Certainly we cannot allow the !mperial Bank 
to handle all this sum of m'Oney free of interest. The eo-operative banks 
and the agricultural banks in our villages are inactive owing to the high 
rates they borrow nt. Distant villages in Bihar and Orissa pay 151 per 
cent. to co-operative banks. Such are the hanking facilities which the 
Imperial Bank gives. Why should we not have a national bank which will 
provide to the co-operative banks all this surplus money which ~ ~ 

ment have, at 2 or 3 per cent., so that more agricultural and co-operative 
banks may be formed which can advance money to the people in interior 
villages at 6 per cent? 

Sir, the Imperial Bank has done little financing to Indian industries. 
There was an interpellation on the :tIoor of this House in 1924 or 1925 when 
the Imperial Bank produced a statement through the Finanoe Member that 
1St orores of rupees had been advanced to different people in India., of 
which more than half was advanced to European merchants in Indisand 
only less than half wail advanced to the Indian merchants. That is the 
way in which the Imperia.l Bank is financing the Indian industries and 
Indian national concerns. 

Sir, I recognise the difficulties in the way. Since the Honourable the 
Fina.nce Member ha.s taken charge of his portfolio, he has appointed a 
Central Banking Inquiry Committee in order to find out t,he real banking 
interests and banking facilities in India. 'But we are tired of this racial 
discrimination, whether it be in the railways or whether it be in the bank-
ing. Our money is in the hands of European m'anagers who so manage 
things thRt Indian industries !lnd Indian commerce are starved, while men 
who are Indians, who are so to say millionaires in India, do not receive 
banking facilities at times. Small companies promoted in London or 
Manchester with ,£5.000 or £500 receive heavy overdrafts' in India. This 
is a fact. I ask 'the Honourable the FiDflnce 'Member to look into the :figures 
of overdrafts given by the Imperial Bank and Bee how much overdrsft it 
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. "allows to Europeans and European concerns and how much ~  ~ ~ ~  
-a.nd Indian concerns. He will be surprised to see the :actal ~
tion shown by the Imperial Bank in this respect. My ~  ~  ~ 
-Schuster has stated that, until the report of the Banking InqUIry Com· 
mittee ~ published, the present state .of things will continue, and the 
Imperial Bank will not be asked to termInate the contract. I would m'Uch 
prefer that the contract is terminated, but I apP,reciate. the ~  
Pending the publication of the report of the Central ~ ~ Inqull'y Com· 
. mittee I would insist on the Government to pass thIS BIll 80 that the 
'Contracts may not be renewed without the assent of this House. The 
point I submit is that our national banking should be completely Indian. 
"1ll'Ilnaged. My Honourable friend, the Finance Member, must be taking 
part in those deliberations regarding the grant of Dominion Status to India. 
1£ we can manage in the near future our House, "'we can manage our 
. banking too, and if the Europeans who are controlling the Imperial Bank 
exclude every Indian and at every stage the question is put, "Who is that 
Indian who is fit to be the Managing Governor?" If I am permitted to 
4point out, I will point out the gentleman (the Honourable Sir Bhupendra 
Nath Mitra) who is sitting on the left of Sir George Schuster! and who will 
shortly retire from the high office he holds in the Government of India . 
. >1 think he will alone manage ten ID1perial Banks put together. 

With regard to the Indian probationers I have already stated certain 
':things. In the discussions on the floor of this House Sir Basil Blackett 
often gave out. that Indians with proper traiwng in Europe were not 
-found for being taken on the superior staff of the Imperial Bank. But 
"Indian boys graduated in banking from English Universities are bound to 
.receive banking training in British banks. There is an unholy comb ina· 
'lion to oust the Indian from English banking experiences. To avoid this 
handicap, I suggest that five Indians be trained every year in the London 
"branch of the Imperial Bank, so ~ when they return they ~  be taken 
on the staff of the Imperial Bank in India on the same salaries BS the 
English recruits. I remember I had once a talk with Sir Basil Blackett who 
i,old me. that the I;,ondon branch is a mere post office. 1£ that be so, let 
nve IndIans be ~ ~  every year, let them liok the postage stamps 
there Bnd learn the lDtncacles of European banking and when they 
~  let them come not as clerks but B8 superior officers to work in the 
Ingher grades. 

Sir, I wish to SBY one word why I want to limit the number of 
~  officers to the number employed at the time of the ama]gama. 
tlOn. I do not want ~  create fresH grounds for exploitation by young men 
'from EngI.and. India. should ~  and engage her own best trained 
men. SO ~ the Impenal Bank IS gOlDg to be a national·bank or is for th 
.present actIng as our. national bank, it must work in that spirit. Ther: 
-should ~  only 89 offiCIals and the rest should go and they must be re I ed 
by IndIans. P ac 

. I ask the Government of ~  and .the Honourable the Finance Mem. 
I P.III. ber, as I.ong .as ~  .IS ~  the Imperial Bank, to see that 

. s.uch ~ ~  ~ ~  whether as regards employment or as 
~  credIt famhtl.es to ~  mdustrialisfs, is no longer allowed against 

, .the Interests of IndIa. WIth ·these remarks, Sir, with these observations 
'1.. ask the House to take the Bill in.tlo consideration. ' 
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Kr. Vidya S.,ar PaDdya (Madras; Indian Commerce): I rise to 
support the m'otion of my friend, the Honourable Mr. DIlS, that the Bill 
lIe tnken into consideration. But before I speak on the Bill, I wish to 
Imy 1\ few words ns to the time at which the Bill has been taken up. We 
know that members of B very important Party, the SWllrajist or Congress 
Party, have abRcnted themRelves, that is, nearly 45 Mc!mbers of the 
House who were always in standing opposition against the Government are 
absent. At the "present juncture, r mean, just as things stand at present, 
it is possible for Governm'ent with a cleo.r majority to defeat any motion, 
of whatsoever importance it may be, in this Housc. Secondly, the Gov-
ernment should not hllve put this piece of legislative business in the earlier 
Pllrt, of the Session when Members are not yet present in the House in 
proper numbers. Government with their ofticia.1 Members, who ·draw 
stlJllrieR Ilnd nllownnces, Rnd with the lmowledge that their nominated 
Members nre alwaYR nt, t,heil' beck !Iud call, fonn a clenr ~  Even 
when the SWRrnjist Part,y was present, the ASRembly WAS Il farce. To go 
on with busineRs without the strong Opposition Party is a fraud on the 
public, and under these present circumstances to consider that any Bill 
hilS been rejected or nny motion for grant. of money hilS been possed by 
the HOllse iR a mere mockerv. In these circumstances it will not be the 
\'oice of the people thnt grnnts funns for the Government to carry on, 
nor will it be )·jght to My that, if  a Bill is defeated, the non-officinl side 
hIlS been given proper consideration. The Government have got a clear 
majority, and t,hey nre taking full odvllntoge of it And with a vengeance. I 
(10 not think thnt Any Rill or any motion has any cha.nce of being properly 
(~()  as long AS the Government, have got a denr mnjOl·jty. 

Xr. Prealdent: WhORe fHult; is it? 

JIr. Vldya S..,ar Pandya: It. is t.he f,mlt of the Government,. because 
when they know thnt such Il united, solid, and strong Porty of about 45 
Members huve resigne<1, the Government should have first ordered the bye-
(~  to fill up those seats and then challenged the strength of the other 
1lide. As long 118 Government have not done that, they nre guilty of a 
'grosR dereliction of duty in going on ",it,h those mensures und getting them 
fI/lssed in the nnme of this House. 

Mr. President: You Ilre not, bound to move them. 

Kr. Vidya S..,ar Pandya; Sir, we must mise our little voiee of protest 
Jlgninst the Government's dereliction of duty. We are here to register our 
. opposition. We are here to fill up the cup of their sins, Ilnd it is us ollr 
liuty to our constituents that we bring all these matters to the notice of 
the public at lorge, Rnd jf in spite of these things being brought to the 
notiee of the Govemment, the Government stilt insist on carrying on their 
work in this tyrranicaJ way, we can only register our protest against it. 
Howsoever humble it may be, howsoever ineffective it may be, it is our 
,duty to bring it to the notice of the Government and to the public at large. 
We owe it, to our constituents, and if we fail to dp that we will not be 
,doing our part of the duty. 

Now, Sir, I will come to the main point. The Bill, in my opinion, is 
~ most, modest measure that has been suggested. In my opinion the 
lmperial Bank of India Act of 1920 requires several drastic changes. Of 
course this is not the tinre to make them. But BO far 8S this Bill is oon-
eerned. it is ver.v modest, and I, hope that the Honourahle the Finance Mem-
her will accept it on behalf of the Government. I do not know what is his 

F 
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view. The present Bill seeks to hmlt the ~  to be held. by 
Europeans to the number that they were at th? ~  of the ~  
That is one part of the Bill. The second tlllng IS that they. should gIve 
training to Indians in banking work in E.ngland: The. ~  :Bank at 
present does not do any real exchange busmess; It does It 10 a sort of way, 
but it doeR not do as much as any other Exchange Bank. If Indians are 
given proper training in England they will be in a better position to 
handle that kind of business. 
The third part of the. Bill is the appointment of an Indian Managing 

Dir:ector. At present the Bank is very much dominated by the European 
Directors who are  always in a majority and the chief officers of the 
Bank are mostly Europeans. To know to what extent the ~  has been 
managed entirely by Europeans to the exclusion of Indians, we must 
go into the history of the three Presidency Banks which were amalgam'ated 
in 1921 and formed into the Imperial Bank of India. The Bank of 
Bengal was founded in 1806. From 1806 to 1930, that is, for a century 
and a quarter, the Bank of Bengal could not find any ·Indian to be 
either thc Secretary, or Deputy Secretary or the Chief Accountant at the 
Head Office. In the severnl important Branches, EUl'9peans only were 
put 8S Agents; Indians were not at all put as Agents. Similarly, if we 
take the caso of the Bank of Madras, which was started in 1843, no Indian 
had ever been put as Secretary or Deputy Secretary or Cbief Accountant 
at the Head Office or in any of the important Branch offices. Simila.rly 
ngain, take the case of the Bank of Bombay, which was started ooout when 
the Bank of Madras was started. It is said that Europeans are horn 
bankers Imd nobody other than tl European can m'anllge a banking insti-
tution. Bllt in 1866. the Bank (·f Bombay. which W8.8 entirely mnnaged 
by Europeans, failed. It was again re-started, but even there. from the 
time it was started and even after the ~  of the Bank in 1866. 
they also have never had Indians as Secretary, Deputy Secretary, Chief 
Aocountant. or Managers of important Branches. In 1921, when thf' 
three !)residency Banks were amalgamated, there was much opposition to 
the ~  and it was even said that they wanted to wreck the scheme of 
amalgamation unless the Banks undertook to have Indians on the Board 
of GovernOl·Ij. It must. ulso be stated that on the institutions from which 
the Imperial Bflnk was formed. from 1806 to 1917 or H)18 there was never 
an Indian Director on the Bank of Bengal. Similarly from' 1843 to about 
1917 there was not (\ single Indian Director on the Bank of M adrHs. On 
account of public agitation in Madras and Bombay and 8 ~  on 
Recount of the pressure brought by some of the Parsi shareholders of the 
Rank of Bombay, particularly. Mr. Bomanji the nmnlgatnlttion scheme 
would have been wrecked. nnd it ill to the credit of Sir Nareot Worren 
that. he brought about II. better understanding nnd they undertook to take 
up Indinns as Directors of the Bank of Madrns nnd the Bank of Bengal. 
ond . subsequentlv. i.n the ~  scheme, they provided for t,hp 
nppomtment of IndHIDs. Even now Uw appointment of Inilians in the 
TIoard is entirely at the mercy of those other European Directors and the 
Emopean Officers. 

We. hllvc henrd .something ~  .fhe. scheme of apprentioe9; \vhenever 
~  IS a.ny questtonC?£ ~  ~ ~ 8  of the Imperial Bank, 9. list 
111 ~  forward and It ]s ~  Here Bre so many appointments 8Ild 
probationers h&ve been ta.ken 1Oto thelm'peri&l Bank service". I am sorry 
to say that those who have been taken info service so far_have .not been 
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properly treated. A dozen of them have personally told me that they 
would be very .happy to work in, any other bank on half their present 
salary in the Imperial Bank. The way in which they are treated is simply 
disgraceful and so much is stilt talked of Indianisation and of probationers 
being taken.! say, Sir, unless they have got at the head among the 
Managing Governors Indians who are sympathetic, who only will take a 
real interest in seeing that the scheme is made a success, it would not be 
possible to have Indianisstion of the Bank even in another two centuries. 
The treutment which these young meD, are given is not at all good .. Similar 
men who ~  employed in England do not have even half the educational 
qualifications which these young men pOMess. These young men come 
from respeetable families and are well eduoated and it is not as if they want 
to shirk work; they are quite prepared to do any work; but in this case, 
though ~ have got the Factory Act, under which the employer is not 
supposed to keep his labourers beyond partioular hours, there is no such 
thing in the Im'perial Bank. I know many C8ses where these young men 
have to go Ilt about 8 in the morning and stay in the Bank till a.bout 12 at 
"night and lIometimes till 2 in the morning ut some places. The Agents go 
away at about four o'clock for their tennis, and then they come back at 
6 or 7 p.m. and all these young men and office clerks have to wait and to 
dance attendance and then the Bosl or the' Bahadur comes and says .. I 
shall now start work" and goes on working sometim'estill about 9 or so. 
These poor men cannot make any protest against this; if they do anything 
thoy will be sacked, and it will be said that these young men wa.nt to shirk 
work. Under these circumstances, Sir, is it not necessary that we should 
ha.ve some scheme whereby we ean compel the Imperial Bank to take 
proper steps to take IndianR and rn'8ke the Imperial Bank better? You do 
not find in ony other country in the world that the Central Bank hilS got. 
the ~  number of sons of the soil on its Board. But in thc Imperial 
Bank of India. in the local Board at Madras there are only two Indians out 
of seVfm; similarly in Bombay there are only two or three, nnd in Calcuttf\ 
"there are only two--only less than one-third; Ilnd then, Sir, there aro other 
methods by which the Imperial Bank contrives to lceep out Indians from 
the Central Bonr(1. To this J hava drawn the attention of the Honourable 
the Finnncc Member, and he has very kindly I,romiscd thnt it will receive 
his ntt.ention. Under the Act, tho President and the Depul::v President of a 
locnl Roard nre ex-officio members of the Central Board. I Rhall tukc onh-
my own province of Madras. Since the Bank was established in 1921 ~  
hml not been one instance in which an Indian has been put either as 
President or Deputy President of the local Board. Similarly, except one 
or two  instances, in Bengal, Indifms are not made Presidents or Deputy 
Presidents. The result is that four of these posts, which might havo been 
oc.cnpied by I.ndinns in ~ Central ROII-rd, are now held only by European 
Dlrect.oTs of the Rnnk. This matter has been brought to the notice uf 
the Imperinl Rank by means of newspaper articles and by the Southern 
India Chamber of Commerce and other commercial b0dies; but it hilS not 
been mended. Unless we have got a regular Act under which we can 
compel the Imperial Bank to take alI these steps, it will not be possible 
to do all these things by any other method. r wish very much that we 
could persuade the Imperisl Bank to adopt these improvements without 
any legislative action; but we have failed in persuading them to nrake alI 
these reforms, and I do not know of Qny means other than legislative 
mea.sures to compel the Imperial Bank to take the necessary action to 
Indinnise the Bank. . 

I' 2 
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The Imperial Bank now, ~ other exchange...Ranks. in ~ (  is .pructl-

.['ally a foreign bank where Indians are treated as foreIgners In their own 
~  If I were to go on to detail the various things done and ~  
methods adopted by them, it would .take a long tim'e; ~  I ~  gJve 
yOU one or two instances. Take for mstaDce a country ltke India where 
~  7 per cent. of the ~  has got education, .and even of ~  
portion only a few know Enghsh, nnd yet the Impenal Bank of India 
.compels them to go to their office to sign a cheque. Recently they have 
made ·a little alteration, but if anybody hilS to sign a cheque in the verna-
(lular find to drtlw his own money, he must go t" the Bank; the Bank 
~  not make any armngem'ents to verify nnd see whether the signature 
in the vernacular is in order. If you sign in English it is passed, but if  you 
.sign in the vernacular, the Bank SIlYS, "We do not know ~  your verna-
-culaf is". They do not even care to engage 1\ clerk who Will be able to 
compare the signatures; and we have a Banking Inquiry to find out, methods 
.of banking in this country. Every possible obstacle is put in t?e way of 
these men who wish to open accounts. On the other hand, Sir, when I 
was in England, when I went there ahout fifteen years ago, I hud thc 
honour of visiting some of the leading banks there and I found about a 
hundred or so, men in all the leading banks who knew foreign lang-unges 
there. All the Continental bankers and Continental customers, when they 
open an account with any of the five big banks in England, write their 
letters in (~  own ~ ~  an Italian writes to, SIIY. the \V (:stminister 
Bank or Lloyd's Bank in Italian; the man from' Spain writes in Spanish; 
the Frenchman writes in French, and the Russian writes in Russian and 
so on. Their letters are received in all these different languages and they 
Jlre translated into English; the replies given in English are again translated 
into the language of the party addressed, and the result is that every man, 
when he writes a letter to the bank, knows what it is about. He does 
not know English or English idioms. But what happens in India? The 
lmperial Bank of India, like ~  foreign Bank, ha" not got vernacular 
cheque books printed in spite of all this agitation. They compel every man, 
in order to do his banking, to learn English first. I do not see, Sir, why 
It man should learn English in India while a Frenchman, n Spaniard, an 
Italian or a Russian who does not know English can keep ani account with 
'One of the leading English Banks without learning English. I do not 
",ee why Indians in India should he compelled to sign their nllm'es in 
, ~~ ~  or else dance ~ ~  ?n 0!le of the officers of the Bank, sign 
In hiS presence, and put their IDltlals m two places. An Indian has to go 
to ~  Rank. About. 10 or 20 cheques are signed in the presence of the 
(~ ~  or officer and If, by !lny chance, Bny of these cheques is. IORt or mis-
Rpphed, the Bank does not take Bny responsibility in the maHer: he is pui 
to all the trouble and loss. 

N0"Y' ~  .are ~  of ~(  methods ~(  by the Imperial Bank 
'Of ~  m domg bURmess With the public. UnlesR, th(>refore we have 
Indum officers and nn ~  MRnaging Director in the ~  to look 
f\fter the wants of the IndlUn businesfmlen, it will not be pru-Aible to bring 
·about any real reform: I know of many cases in which IndiRn constitu-
tmts have to be practICally at the mercy of the Cashiers of t.he Imperial 
Hank. (An Honourable lffember: "Why?") The reason is this. The 
F,uropean Agent ~  10 charge of the Bank does not care to learn the 
'\;ernacuJar. 80 a cons.tltuent, when he wants to arrnnge for It ]oan, haR to 
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bring with him an interpreter. But. the difficulty is when a. man wants-
to make ully tinuncial arrangements with the Bank, he does not wish ~ 

oth'.!p. should know anything a.bout his financial p(lsition or his arrange-
mcnb" with the Bank. At the same time he wants to have 8 talk with, 
the Agmt, but the Agent does not know the language, and so the consti-
tuent who wunts to make the arrangement with the Rank is in difficulty. 
The ret!llit il) that this mun has to approuch some of ~ underlings, and 
sometimes there is a danger of corruption in such cases ;  .  .  . 

Mr. B. Daa: Whut nbout the ~ Imperiul H.ank fruuds:' 

Mr. ~  Sagar PandYa: Never mind about the frauds; frauds wi\[ 
hltppen in uny institution. But to treat the Indian public in these 
mutters in sudl a shabby way is most deplorable. The Rank takes away 
all the public money; it takes away oIl the rutepayer's money. enjoys all the· 
privileges, nnd yet trents the Indians as foreigners in t.heir own country. 
I t is only unfortunately in India that the people submit to such kind of 
trcatment. No other nation would submit to such treatment. 
Again, ~ are told that we should look to the Imperial Bank as un 

ideal institution. Rut if; that the wa.y in whi()h t.he Imperial Bank should 
conduct its bURiness with the Indian public? Surely, we require a change 
in the constitution of the Imperial Bunk so that the IndinnR may be 
treated properly; Qnd the object of this measure is to see that that object 
is attllinerl. The Bill is a. very f;moll and modest one. There are of course 
mnny directions in which changes could be made. That eun be done fiUer 
th(· Bunking Inquiry Commit.tee has submitted its ~  and the 
Honourable the Finnnce Member in the light of t,b/l.t Report is able to· 
ma]re certllin changes after the experience he gains from his contact with 
the Imperial Bank; but I may warn him that he should not be entirely 
led Ilwa.v by the Report of the Banking Inquiry Committee, because the 
Imperial Bank is such a strong nnd powerful institution that it is very 
diffieult for most persons who have dealings with the Bank to come-
forward and tender evidence against such a strong banking institu-
tion ..... 

Xl. B. Du: Right you are, 
111'. Vldya ..,&1' Pandya: The reason is this. If anybody. in the course-' 

of giving evidence, gives the slightest offence to the Bank, his business 
wHi be ruined ~  I can tell the House my personal experience 
in this mat.ter. When I had to agitate for the inclusion of Indians on the 
Board of the Bank in Madras, there was great trouble. Some of my 
Directors were called upon by the then Secretary of the Madras Bank to 
explnin why I was allowed to agitate. The Imperial Bank Secretary said 
to mv Direct,Qrs: "Whv should Mr. Pandya dabhle in these matters? 
Whv . eRn 't you control him? Why should he interfere in these matterf;? 
See' that he does not attend the next. shareholders' meeting and speak 
there". In fact, the authorities of the Madras Bank wanted an under-
taking from some of my Dir:ectors tha.t I would not takp part in the 
agitation 01' lo\peRk against the Madras Blink .  .  .  , ~ 

JIr. B. D&I: Shame. 

IIr. Vldya Sagar Pandya: So, Sir, unlcRH we have got proper .Indiun 
dfficeffol to look after the interests of Indians, it will not lw POBslble to 
effect ~  reform. Of course, I know thnt all thc ~  (lfi.cers in 
the Government of T ndia. as weH as European commerclltl magnates 
think thnt they lire Heaven·appointed trustE'eR over UR; thut we cannot 
1001, nfter our own interests; Rnd thnt tlwy arc the only nnd best people 
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who CaD properly look after our interests. But,. Sir, n.ll those theones 
~  gone. We have no faith in sllch. grandmother s et,orl('R. (Luughte::) 
\Vhl.lt we want if,; aD effective hand In the manngeml,nt of the Imperial 
Bank. We know where the shoe pinches. We must be flblc to sot right 
all our difficulties. It is no use our ~  friends telling us that we 
nrc vet children /lnd we do not know how to manage our affairI'. If at 
all ~  nrc allowed to manage our affairs, we can cert,ainI,v m:mage t,hem 
better. 
Again, I might .quote ~ instance of ~  P ~  Bank of 'India, Ud., 

which was an entIrely Indian-managed InstltUtIf)U. Unfort una-tel;y, when 
this Bank got into troub!e, the Bank of Bengal declined to give an lldvR!lce 
acrainst Government Paper to people who wa.nted to ta.ke a loan agamst 
their Government Paper with a view to lend money to the ~  
Bank. In faCt the Bengal Bank wanted a clear undertaking from !'tlch 
people that they would not lend such money to the Peoples' Bank ~  
onlv on that undertaking the Bank would agree to advance money agalDst 
Government Paper. And, Sir, when the Industrial Commission was' 
touring round the country, I.a,la Harkishen LaI, when he appeared ~ 
the CommiRsion to give his evidence, made these serious charges ttgfl.inst 
the Bank of Bengal. I was present on the ocoosion. The President 
~  "\Vell, Mr, Harkishen Lal, you ore a. barrister i you realise what 
you are talking about, I suppose". LuIs Harkishen Lal replied: "Yes 
certainly, I do realise what I am talking about. I am spenking with 8 

full sense of responsibility, and I am prepared. to adduce the neces· 
sary evidence and my witnesses are here". Then there .was n little 
whi8pering among the Members of the Commission and they perhaps 
thought it best to drop the matter and did not pursue it further. As 
Jtgainst that, take the case of the Alliance Bank of Simla 

Ill. B. Du: What about the dinner on account of the failure of the 
lleoples' Bank? 

Mr. Vldya Sagar Pandya: They have digested it :(Jng ago. (Laughter.) 
But take the case of the Alliance Rank. The Imperinl Bank did not 
• know fully what was the value of the properties held by the Alliance B'snk. 
All at once 8 annns in the rupee were given to the depositorf!. Of course, 
there were certain politicsi reasons behind this action, Bnd I need not go 
into them now. But beclUlse the Europeanswel'e in a majority on the 
Boards of all the three Local Boaros and the Secretaries were also a.l,l 
Europeans, they. flit once-consulted together and decided to come to the 
rescue of the Alliance Bank. If the Imperial Bank of· IndiA had not 
,come timely to the rescue of the Allilmee Bank, it would have revealed 
a number of bad things in the European management of the Alliance 
Bank, but everything was carefully hidden. With greR,t und indecent 
haste the Imperial Bank advanced t,he money-I do not know yet what 
were the nssets of t,he Allil\.Ilee Bank-to the Alliance Bank without even 
~ (  ('xamining the assets or the financial position of the concern. 
'Vf>. do not know how much property of t,he Alliance Bank hilS been taken 
up by the Imperial Bank themselves, which waR originally given flS 
~  when they rendered the Alliance Bank financial assistance. In 
the case of the Peoples' Bank the depositors were paid at the rakl of 19 
annas in the rupee, whereas with all the mUf>.h-trurnpof.ed European 
~~9  the Alliance Bank has paid onl'y 8 :mnns. I.ook at the 
~  
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'l'herefore, Sir, what 1 am trying to point out is that, unless you have 
~  men who l'iympllthise with us. who take a relll Ellld gOlUine interest 
,1ft the country, unleFis you have men who lire intcrested in developing the 
]O<'al indust,ril's, trade Hnd commerce, YOll canllot' run t.he Central Rank 
proper}): unCI eflieiently. Most of the foreign bunks lite run practically 
by BrlbsherR. Of (',ourRe, I do not want to find fault with them, because 
they ~ here from a ~  of Q,OOO ~  to mnke some money, and 

~  111'6 mtercsted only m the export Hud Import trade, And the Imperia.l 
Bank renders the foreign coucerns finanrilll uFlsistnnec in bringing the 
(~  from the interior. If we want, to effect a real refonn in the Imperial 
RAlIk, I would suggest t.htlt at Jeasthnlf t,he number of Direetors should 
be Jnd.ians and orie l\Iunaging Director; also a majority of officers should 
he Indums. It is only then that. it. will be possible 'to make any headway 
in the mntter of financing our industries, trade and commerce. I shah 
not take up Rny more the time of the House. I support the motion of 
the HonourAble Mr. B. Das to take the Bill into consideration. 

The Assf'mbly then Adjourned for Lunch till Half Pust Two of t.he 
·Cloek. 

'rhe ASRf'mhly re-A!!Sembled after Lunch at, Half PUllt, Two of the 
Oock, !lIT. President in the Chair. 

Mr. Sarabhai lfemchaDd JlaJi (Bombay Cent,raI Division: Non-
Muhammadan Rural): Sir, after the exposures mndl' before this  House 
hy my Honourable friend  Mr. Vidya. Sagar Pandya, speaking on the motion 
,of Mr. Dlls it is impossible for any independent ~  of thi" House 

~ to !mpport the motion of Mr. Dus. As 11 matter of fact the details 
of the Bill moved by Mr. Dlls have heen before the public for many a 
long year. Ever since the Imperial Bank of India came into existence, 
or I would rather say, soon after the Bank rome into existence, the people 
·of India hllve been disillusioned as t,o the mighty results that were 
expected from it. It WAt'! stated wh'en the Cionsolidatlion of !thethree 
Banks WIlS under consideration that this 1 ~  wo1l1d lead to the 
polic\' of initintion of Jndinnisation, which in due course would give us aU 
Indian Agents of the Rank at its various brunches. '1'hllt, Sir, has not 
happened. Not .only that, hut as my Honourable friend pointed 'out,' 
since 1926 or  1927 the policy of furt.her initial Indianisation seems to 
have come t;o an end. It is most regrettable t.hat in matters of this 
dwrllcter, the Government which, when it suits them, raise certain hopes 
in the public mind, soon afterwards, when their ends are served, forget 
All about their promises and leave the Indian side to shift for it.self. This 
is not. the only case, and if I had time. I could enumerate a large num-
ber of cuses where high hopes were raised when Government wRnted to 
,carry a particular item through. But as months and yenr!; )'OIl on, as the 
pressing need of the hour is no longer felt,. a deaf ear lind u blind eye 
are turned towards ~  promises. That is the reason why I have risen. 
to Rupport this Bill. I would like, if I may, to make a suggestion; that· 
is pnrtieularly after what my Honoutable friend Mr. Vidya SugAr Illl.ndya 
hll!l point,ed out, I very much doubt the wisdom of clause 2 (c.), namely: 

"that from the date of the promulgation of t.his Act, at! amended, the total number 
of Europt1an officer. eha}}. not at any period exceed the number empluyed at the time 
oOf the amalgamation I)f the P ~  Blinks." 
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i do not see any reason whv we should encourage the permanence of ~ 

European block in' t.his ~  ~  purticu!ar1y when we, propose· 
to make it national in due course, If It were possIble, I would hke tha.t 
the BiIl should be committed to a Select Committee wherein its variou!; 
c1l1lJstJf; which mnke it u very mild measure at the moment, may be 
strengthened, and other items incorporated with a view that .thi!; Bill 
should help to lndianisc the whole of the ~  of the Imperll:\,) Bank 
os we know it to-day, I want Indilmisutiou not merely with regHrd 
to staff, beclluse that is 1\ l'elatively minor matter: but the important matter 
is thnt there should be IndianislItion of the Directors und Indianisation of 
the management, M,v Honourable friend Mr. Vidya Sugar JJandyn has 
mentioned It mn,jority of Indiau Directors. Sir, our experience in the 
past has beeu that II mere mnjority of Indinn Directors doos not help. 
It must he an effective mnjority of Indian Directors. As is required 
bv thu various clnuses of the Indiun Companies law, I suggest that 
~ etTective Indian majority of Directors (Jan exist unless the numbel.· 
of Indian Directors is 75 per cent, of the total. Moreover, those of Uf; 
who hllve experience of business know that in this country under the 
present operation of the Company law, if the management, ~ of a men· 
tality different from even that of the mlljority of Directors, the view of 
the management holds. It has been our experience in a large number of 
ctlses that where management ig European, with ovon an Indian majority 
of Directors, we have not succeeded in getting the Indian mentality 
ingtilled into that com puny . That is why from the practical point of 
view, I would also insist that, in addition to 75 per cent. of Indian 
Directors, we should have 75 per cent. Indian element in the management. 
of the Bank in order that aU those evils that, have displayed themselvcf.' 
in the past and in the recent history of the Bank should no longer con-
tinue to operate, and in order that a. brighter future  might be held out 
to those merchants whose claims for help have not in the Pllst been pro-
perly considered beeause they were Indians. This is not the time to go 
into details of the many oases in which parties have not been helped by 
the Imperial Bank at one or the other of their branches simply bccaustl 
tpe parties are Indians, Nor do I want to nSITate cases in which large 
credits have been provided to parties because, 8S the outside world feels 
·at least, the parties are Europeans. This kind of discrimination which 
has been going on and under which the public sma:rt much more after 
the passing of the consolidation Act than Defore, should no longer be 
allowed to continue. I say, Sir, that the only way to do it is, not merel," 
to get a lnlljorit,y of Indian Directors on the Bonrd, but nlso to have n 
majority of Indians in the management. That majority, if it is to be 
effective, should he also 75 per ccnt. That much, Sir, with regard to tll(' 
Indianisntion of the Bunk. Now I would jURt like, before T sit. down, to 
say one word about the training. There is Il clause here which Rays 

thllt the London branch shaH provide training fOl' at least five Indian 
graduates ~  reeognised Univet'Sitiesevery yenr. It may be stHted in 
• reply t,o ~  rleman,d that fiR the London branch works merely as a post 
dffuw, It. IS not pOSSIble for that branch to provide any adequate training. 
Eyen granting the !ull strength of that argument, may r suggest that, 
\nth a hranch workmg, even as a post box, in London that branch must, 
have got certain bu(!ine!!8 rolations with other banks in' London and elRe-
where; and if (~ genuine desire were felt ond if genuine efforts were mnde 
to help the training of Indiflns in England under the scheme, it would 
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not be impoRsible for even this post office of a branch to arrange with 
the various banks in IJondon to take up properly recruited Indian candi-
date!'!. Whut.ever may be the fate of this Rill, I hope the suggestions 
thut have been throwIi out from the popular side will be borne in mind 
lind us many of them incurporated into actiun fiR possible whenever oppor-
tunitv ariseI'!, Sir, with these words I support the motion made by 
Mr. ·Das. 

The Honourable Sir George Schuster (Finance Member): Sir, at the 
outset I should like to congra.tuillte my Honourable friend Mr. Das, on his 
succeRS in eventually finding 0. place in the active list for his Bill. 

Xr. B. Das: After five yoars. 
The Honourable Sir George Schuster: He has been a very patient sup-

porter of thiR measure,. and now, as he says, after five years he has found 
place for It debate on the second reading. I should like to say at the outset 
that I Hlll ill complete sympathy and thl\t Government are in complete 
R.vmpath:v with what they understand to be the object of this Bill, namely, 
. that the ImperiRI Bu.nk should take every opportunity of tmining Indians 
and of I\f;soeiahng Indians in the management of the Bank. I am sure my 
Honourable friend will admit that I1S regards that kind of .policy and the 
spirit which I believe he has in mind, I myself have never neglected any 
opportunity to give effect to it in all that I have had to do out here, either 
working with the Public Accounts Committee 01' the Standing Finance 
Committee, or in anv other way; so that I feel sure he will believe me to be 
genuine when I sny' tllllt I am' in complete sympathy with the spirit under-
lying his Bill. 

I do not propose, Sir, to reply in detail to 0. great many of tho general 
~  which have been made about the Bank. I think those state-

ments have been to soy the least exaggerated, as for example when we 
hear t·he Bank described as a "hotbed of racial discrimination", and words 
of \hat kind used. None of those statements has been Hupported in this 
debate by an'y sort of reliable evidence. It is very easy to make general 
statenH'nts of this kind, nnd I for one do not believe that they nre justified. 

I would like to refer to the remarks of my Honourable friend, Mr. Vidya. 
Sagar Pand.ya, when he regretted the composition of the House which was 
here to-duy to hear the discussion of this Bill. I myself also regret one 
pRrticulltr nbHentee und thnt is my Honourable friend Sir Purshotamdas 
'!'hakurdlls. I should have very much liked to hear what he had to sav on 
. the subject. So far as t have' seen the working of the Bank,-and I have 
somet.imes been insisted to attend the meetings of the Central Board in 
Bombay,-he has always been a mORt prominent figure on the stage; and 
from what I have seen in Bombay, if I had been' asked to name an example 
of finy plnee where there was perfect eo-operat,ion between Europeans and 
Indians in the working of practiCtll business, I should have said It was in 
t.he working of the Central Board as I saw it at Bombay. I believe myself 
t.hat ut 1111.\' rat.e for the next few years, that is the way in which success is 
to be achieved in the development of business and in the economic progress 
of India, nnd I had thought that in the Imperial Bank something of that 
kind WflR being done. . 

Sir, although I sympathil;c, as I have said, with the general object of 
this Bill, I regret to say that, spea.king on behl1lf of Government, I must 
oppose the second reading. I do not feel that the terms in which the Bill 
is drafted are appropriate to the object!'! which' th(' Movl'r has in mind; nor 
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{,fln I feel that they would bring about a desirable state of affairs. It is very 
doubtful, in the fi'rst pl$ce, whether ~81 ~  is e: pro.per wily to arrive at 
the objects whieh the ~8 0.£ this Bill deSire. ~  ha,,:e 
effective meanR of expressmg their VieWS as regards the polley through theJr 
own representatives on the Board find I believe that those nre the moans 
which Rhould be mainly relied upon. In the second plnce, I do not believe 
myself that legislation is necessary now to provide for the lndianisntioll of 
t.llC Rtaff of the Bank. Judging from the figureR which have been supplied 
to me, very greut efforts have been made in this direction in the lust few 
'ycars and I am quite unable to understand t.he statement made by my 
Honourable friend, Mr. Hnji, when he said that sirwe 1926-27 nothing had 
been done. 1 had a careful statement of the figures IJreparOO in anticipation 
of a debate on this Bill at the Simla Session, and my figures are made 
up to June, H129. I have not been able to get a complete statement since 
June 1929 because the Bank has not been able to give me the figures after 
eompieting its second inquiry, but I should like to give this House some of 
the figures whiph I had obtained last June. In January 1921, which was 
the dut.e of the nmulgamation of the three Presidency Banks, the totul num-
ber of the superviAing staff of the Bank was 284, of which HI4 were 
Europeans and 00 were Indians. At the end of .June 1929 the number of 
Rupervh;ing staff was 505, of which 283 were Europea.ns nnd 312 Indians. 
While the Europeans have increased in number by only 89, the lndians 
have increased in number by 222, and the percentage of Indinns on the 
supe.rvising staff hus increased from 82 per cent. to 52 per cent. 

Now, Sir, 1 must make some reference to the figures given by my Hon-
(JUmble friend Mr. B. Das. He stated,--'>r at least I understood him to 
I'lly,-thnt in 1921 there were 89 Europenns, and that the number had now 
increased to over .200, and thut there had been no similar increase in the 
Indian proportion of the staff. 

Kr. B. nu: I should like the Honourahle Member to compare the 
increase of Indians and Europeans on the salary hasis. My point is that 
the 283 Europeans occupied aU the higher posts while the Indians occupied 
<mly subordinate positions in the Bank. 

The. Honourable Sir George SchUlter: I have not got part.iculars of the 
14ularies, but of (lOurse if you are trying to bring about Q change in thc staff, 
,vou have' got to start chiefly from the bottom. You caJlJlot suddenly reo, 
pll:\Ce all your !people at the top. Nevertheless let us examine the items of 
increllse, of In<linns in the supervising staff. As regards staff officers, the 
hi"ghest class, in Januarv Hl21 tlwre were three and in June 1929 43' flO t.hat 
is II very big increase. "As regards second grade assistants, in J ~  1921 
~  were . none ~  in June 1929 there were 158. As regards 'proba-
1lonar.v aSSIstants, In January 1921 the number was nil and in June 1m, 
44. 'Yhcn you come right down to the bottom, that ill to sub.accountants, 
probatlOnary sub· accountants and other supervising staff, thnt is the lowest 
of HIe appointments, there were 87 in Janua.ry 1921 and 72 in June 1929. 
80 that, t,he whole of the increllse in the Indian staff hus really come in the 
higher grades or rather in the grades above the lowest. I think I am cor-
rect in having understood my Honourable friend tiS having said that, 
wherens ~  were only 8~ Europeans in January 1921, they had increased 
h;v ~  ~  200 since then. That of ('ourSe is entirely inC'olTect. 
'Ihe lmpreRSlon given by these figures is quite wrong. 
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1Ir. B. Du: I onl y incl uded the officers of the executive rank. I did not 
indude the other staff such as the accountants and others. 

Th .. Honourable Sir Georae Schuster: I am at a loss t,o understand exactly 
what :figures my ~  friend was referring to. But I am giving you 
t,he figureR covering the complete staff of the Bunk, and I think they are 
Rufficiently convincing. I repeat them again. Whereas, since January 
1921, there have been only 89 Europeans ndded to the staff, there have been 
added 222 Indians, and more than ha1£ the staff now are InditUls. Pos-
~  that is. not B sufficiently rapid advance to suit the wishes of every 
one of the Honourable Members opposite. But I do think it indicates a 
very df'finite and serious attempt to advance along t,he direction which all 
those who support t,his Bill have at heart. It must always be remember-
ed that, when the Bank was inaugurated, there were not a great nwnber 
·of Indians here qunlified 1,0 fill the higher posts, and that banking more 
than any other business almost is a business which requires special know-
ledge and long experience. 

Then, Sir, coming to the details of the Bill, the clause which it is pro-
posed to insert as c!ause (0) of sub-section (2) of section 10 of the ImperiB'l 
Bank of India Act, would involve the immediate dismissal of 89 European 
officers. Now, however, anxious this Assembly may be to advance in the 
·direction which we have been discussing, I feel sure that they would be very 
careful t.o guard against doing injustice to any ciaSR or community and 
it, must be remembered that whatever compensation might be paid to those 
officerR that would be dismissed, it would be impossible to compensate 
them properly for the lOBS of their careers. It, t.herefore, it iBdesired to 
do anything to . limit the number of Europeans employed in the Bank, it 
would be dangerous, and one would be running the risk of doing the great-
t'8t injustice, if at the initial stage it were Itttempted to proceed further 
than to say that, from Q particular date, there should be no further 
increase in the European staff. Tbat would be a far more businesslike 
proposal, I venture to submit, than that which is contained in tbe provi-
sions of this Bill. It would be impossible to say, of coune, what would 
be the cost of providing compensation for these officers that would have to 
be dismissed, and it is quite obvious that the Government could not expeot 
the IOt5S involved in that action to fall upon the shareholders of the Bank. 
After nil we must remember in this, ease that .the Bank is Q privnte insti-
t,ution started by its shareholders, and the Government cannot justifiably 
pass legislation which would bring a heavy loss upon the company merely 
to give effect to 0. policy of this nature. The last point I would make about 
the dismissal of these 89 officers which this Bill would· affect, is that it 
would of course. completely upset the administration. of the Bank. You 
nannot suddenly remove 89 of the staff without dislocating the business 
-entirely. 

Then, Sir, the clause which is to be inserted as clause (d) of sub-section 
(2) Jlrovides for the trllining of Indian graduates from reeognised Univer-
sities at the London branch of the Imperial Bank. I firmly believe myself 
that the clause is unnecessary, and that the provisions which are now being 
made for training in India meet the needs of the case far better tha.n any 
arrangement for training probationers in the London branch of the Bank. 
All·the business of t.he Bank is done in India, and the business which the 
,Young men wllnt to learn iF! Indian business. They would learn nothing 
useful at t.he London branch of the Bank, which haA ulready been referred 
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to in this debate m; It specicEI of "Post Office". Having said that, as far 
us concerns t.he Imperial Bunk, I do not at all say that it would not be 

~ or would not be rtesirable for Government to consider other means 
for trllininl' young Inrtiuns in other honking institutions in London. That, 
is a line of udvaIlcc which I should be glad to explore. I speak with some 
hesitation on it because I am not quite familiar with what has been done 
in the past. I know that Sir Osborne Smith, the Managing Governor of 
the lllll/lcriat Bank, hns marte efforts in the past to get training in London 
for certain Indians, Ilnd I believe there have been cert,ain difficulties about 
it and thut the results. have not been entirely siltisfa.ctory. Subject to 
these words of caution, I SIlY that that is a. line of advance which I myself 
would be very glad to explore. 

'1'hen, lastly, there is the pmvision thllt nil future agreements with 
the  Hank should be subject tl) the uppnval of the Legislative Asselll-
bl,\' lind should ho of (\ temporRry nature. I am not quite sure Wh;lt 
is indicated by those words, "of >l temporury nature"; but it will be 
dear to the House from the answer which I gave this morning that at 
present :.I1J our arrangements with the Imperial Bunk are of a tent-
porary nature. I mode, it elc·aT t,hllt thE\ position us {rom the 27th 
of Janunry, of this ysar, would be that we should be continuing our 
I'elations with the Hank under an agreement terminable at any time 
at one year's notice. That is the legal pOIIition. I also made it cleftI' 
that the Government wouni feel rt ~  difficulty in renewing an ngrm'-
ment \\-ith the Bunk on 1\ permanent basis just at the present moment 
when so much is under discllflsion and so many important matters ar(l 
reully in the air. We do hope to get fiome light on these questions 
out of the work whieh is being done by the Banking Inquiry Committe". 
and we Illso hope We ,vill be able to tnke 1\ clearer view of the futur.,· 
when the constitutional position is reviewed after the Report of the 
~  Commission. For these reasonR I mvself would hesitate to 
commit' the Government to uny long ugreement ~  the Imperilll Bank 
at the present stll[C, and I think it will be very difficult successfully to 
attempt to review the whole of the position and the whole of the rela.. 
tions between the Government and the Imperial Bank just now. But 

SP.M. 
when I have said 80 much as that, I do not want to imply 
anything which would create in the public mind, Or in th" 

minds of the shareholders of the Imperial Bank. the impression thnt 
Government contemplate any sudden chnnge whieh would do injusticf' 
to existing interests. There must be 1\ certain amount of security III 
doing business; otherwise ~  will 1I0t be done. But I will ~  

this, that the Government will not commit themselves further. and 
will not enter into serious or long commitments involving any change 
in the present sitw'\tion, without giving some opportunity to this Assem-
bly to know whllt is proposed. That is ~  assurance. and T 
r,hink thHt is far better than to attempt to legislate in the way proposed 
by this Bill thl\t no ehan,ge in the arrangements flS between the Govern-
Dlent and the Bunk should be made without the approval of the Legjq. 
lative ARsembly. Tliat would be lL most embarrassing' provision. The 
matters of detail arising os between the Bank find the Government 
might, require handling from day to day by the Executive Government, 
nn(l I think it would be quite unsuitnble t.o provide thAt no changN! 
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of that nature should be made except, with thecoDsent of the Legis. 
Ir.tive Assembly. ' 

.Sir, I think I have said enough to justify the Government taking the 
fwt,on they propose to tnke lit· present in opposing this Bill, and ill 
~ ~  I would only repeat again thAt, as far 118 the spirit of the 
B.ln ~ ~ I nnd the ~  are in ~ ,sympl\.thy 
wIth It, and I shall Itt all times be ready to listen to helpful au"· 
:gestions for giving effect to the delOires of Honoorable Members ~  
81t,e. I wou,ld end with one final word. ~  tha,t is that Ildvance along 
these lines is not ~  a matter of legislation. 'fh£' Gov.ernmen't 
cannot by 1\ stroke of the pen suddenly create a. body of efficient bllnkers in 
~  t* whole of India will have trust. These must ""row up 
naturaUy from below, Rnd no effort of the Government which is not 
met, nnd which is not balanced by. a natural growth in the society of 
f ndia will have the slightest <,hance of 8chieving the result" which YOll 
cleaiDe. ' . 

Kr .•. O. Keikar (Bombay Centra) Division: Non·Muhnmllladllll 
Hurnl): Sir, I just wllnt to make a few remarks in support of the 
motion of my friend Mr. Das. In the llrst place. I agrf'I:' with the 
'Finance Member in congratUlating ~  friend Mr. Das upon hllving lit 
last realised the object of his desire, namely, to raise in this House 
the question about Indiunisation in the Imperilf) Runk of Indil\. 
He has patiently waited for five years and his patience hilS ut last b(lcn 
rewllorded. It is only n mntter of regret, however, that thnt pntienco 
lills been rewarded when the House is so thin. I note with satisfac-
tion whnt t,he Finnnce Member has said with regard to the sympathy 
which he entertains for the nspirations of Indiuns in getting l'rn· 
p)oyment in the Bank nnd rising' to higher positions in the Bank. I 
IIlso note with Ratisfltction whnt he has said about Government them-

~  eontemplating that the agreement between the B:mk Rnd the 
Government cannot be permanent lind would be renewed from time to 
time nt short periods. But even nfter hearin" the Finance Member's 
·"peech, I do think that we mURt Rupport Mr. Das's Bill.' and for this 
renson, that the Finance Member's eriticism hAS been ~  destructive. 
He hns pointed out that the Bill would not do liS ~ prncticnl measure. 
But he does not give a definite nssurance ooout the chief plea or point 
tha.t has been raised in this Bill. namelv, the Indianisnfion of the eel'· 
viceR in the Bank. I enn quite ~  that the present wod· 
ing of the BiJI may perhaps be not exactly the kind of wording that 

~  be desired. It may be capable of immense improvement, ana 
I believe thRt, if there 111ui been f'nrn.f'Rt discuBsion between tlH\ 
'Treasury Rench and Mr. Dlls on this mutt,er before· this Bill W.)I! 

-taken up, perhaps the wording might have been more suitably fmmell. 
In the absence of that, at least an IIssurance on the floor of th:" HOllilc 
by the Honourable the Finance Member woulcl have gone H great WilY, Hnd 
I would attnch great irnport'lnce to it even if it was only an :h;' 
surance, because he is Uw chief yilluncier of the Imperinl Bank. It· 
'if! a well kllown faet thllt, though the Imperial Bnnk is i\ 
shareholders' bank in a way. still its chief reSOurce ('omes from Gov. 
~  funds. Rnd I nm ~  certain thnt. if the Finance 
Member were to take up a definite stand, put his foot down, n.nd 
say t,his and this thing ought to be done, then I am qUIte sure that 
the Imperial Bank would do it. Rut I am sorry that he has not given 



186 LEGISLATIVE ASSEMBLY. [21sT JAN. 1980. 

[MI'. N. C. Kelkar.] 
that sort of Ilssurllnce even, and simply criticises the Bill ina destruc· 
tive manner. 

The Honourable Sir George Schuster: Ma.y I ask what sort of assur-
ance is required? My point was 1ilill.t, from the figures which I gave, the 
Imperial Bank was advancing very fast in the direction of the Indianisn-
t.ion of its staff, and that the mensure;; that hllve· been already 
ndopted were proving effeotive in attaining the objoot which my Honour-
able friend Mr. Das has in moving this Bill. If I had not been able 
to find evidence !)f that advance, 1 might have taken a different atti-
tude, but in the circumstances my point is that no n"SU1'&D.ce is rl'-
quired so long as the Bank continues in itse:x:isting practice. 

Ill. :N. O. lteUmr: The assuranoe I want is not ill the light of the 
interpretation of the figures of Indlanisation on which the Finane,) 
Member .relies, Ilnd in which he believes, hut spooia.Uy in t4e light of 
t·be demand made in this Bill, and that assurSMe agnin iahalf-heal't-
ed. He pra.ctieally gives credit to the Imperial BIWk for doing what 
is right, bllt we on this side of the House say frankly that we do not 
take the same view as he does about the "ngu,res of Indlanis8tion that he 
hRS quoted. Therefore what I would have liked to have from him 
is an assurance, not in relation to the figures that he has quoted, but 
with regard to the demand that has been made in this Bill. 

Now it is said that the treatment of the question of the agreement 
through a Hill, through statute, would not he very satisfactory. Per-
haps there is something ill that, but if the ChartE'r of the Bank is given 
"by statute, I do not see why therE. should not be any reference in 
the statute itself ns to the. ngreemf.llt between the Bank and the 00\·-
ernment. At present there may be an agreement, but it is lmtirely 
approved by ChvClrument alone, And the Legislative Assembly, HS !'I\1ch, 
has abROlutely no voice in determinmg' the terms of the agt'eement, and 
&S the Assembly is the ~  cw.todian of the people's money" and [\S 
t.he Imperial Bank is chiefly ~  by the people's money, this As-
selIlbly hilS certainly nright to claim It voice indetermininl!1 t1w tenns 
of the agreement also. Now, if it wer'3 a. question of exchange banks 
or ordinary shareholders banks, we would not have been right in coming 
to this House with a demand of this kind,bllt the Imperial Bank 
Rtands on 0. separato basis altogethl'r. As I have said, the Impe1i:tl 
Bank would not be so powerful or profitable to the shareholders were 
it not supported by the people's mOoney. 

What the Imperial Bunk ordinarily does in the nllture of training not 
.only Indiun students but also training the public at large in tile 
methodR and hahits of financing-that question was sufficiently discussed 
when Mr. tHaji some time ago moved for It Banking Inquiry. In ~  

course of that debate it wns pointed out by many speal{ers, including 
.. myself, thut the Imperial Bank does not care a little with regard to the 
training t.o be, given to the people in the methods snd habits of 
banking. It is an absolutely ~  body, RS its name shows; it is 
imperial and ~  and ~  have simply to attend at the office· ,£ 
the Imperial Bank for SOD;1e time and Hgain at the "ffice: 0f. some 
private bank .far some time to aee. the difference between the treat-
ment given to the ~  the two banks, 
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'I'htl principal ~  rniscri by the Hill is mUllifestly Indianislltioll. 
That hat-l been dlloicussed already to some ~  The other question 
is ItS to the ~  . attitude Ilnd tcrideneies of the Imperial Bank; thHt 
also hll!! been du.cusBed and I do not wlint to go into the merits or 
demerits, the doings IUld the misdoing!! of the Bank; that has been suffi-
cient.ly discussed. But what is dil'ootly nimed nt in the Hill is Indiani-
f<IltioD. Perhaps clause 2 might bave been worded differently. I my-

~  think that the wording, "that {Tom the date of the promulgnHon of 
tIns Act us amended the total number of European officers shall not at 
any . period exceed the number employed at the time of amalgamution of 
the Presidency Banks", in c1aftse 2 is somewhat drRstic. I personRlIy 
would not make it so drastic. and I st'e there is some point in· what the 
Finance Member has said with regard to abrupt changes to be made In 
tho personnel of the Bank. 'Things of course could be done gradually, 
but there is no assurance that, twen b'Tsdually, they will be made. 

Then there is this demand that ~ London brunch shall provide train-
ing for nt least five Indian graduutes from recognised Universities 
e\-cry yellr. Hore also I am just, inelined to agree more with the 
J:<'inance Member than with the Mover of the Bill, and I think that ~ 

principal training that has to be secured for Indian candidates and pro-
blltioners has to be secured in Indian finunce /lnd that will be done more 
properly in the Indian Bank itself than at the hend office in London. 
But what Mr. Das probably bad in TlIInd was that there WRS such R. thing 
as. high finance, and ~ in that high finance cannot, be obtained 
in India but only in London; and T do say that, even Indians deserve 
to bo given that training inhi!!h finance which is to be obtflined at th(' 
J,ondon office. rather thaD in the Indian offices. . 

Now, Sir, with regard to this demand that India.ns should be on t.he 
dil'cctOl'llte or the management. of the Imperial Bank, I do not think there 
is nn,vthing wrong in making that demand. In fact, I may point to the 
()xulmple of t.he Reserve Blink Bill which has now been dropped. If you 
look at that Bill, you will find ~  Indian directors were expressly sought 
to ue secured by st·atute. Clause 8 (b) of th'lt Bill distinctly says' '''1wo 
directori! HhalJ ~ Indiuns nominatf·d by the Governor General-in Coun 
eil". That i;; a atatut,ory provision ill the Ilatllc or Indians. I d'o not. see 
why it >lhould be supPGse'd to I.e \\Tong to secure Indians as such by statute 
on ~ ground thHt ill ib not, pl'lHlticnble io ilecurc Indians at once. I may 
mention in ~ that the Reserve nnnk was supposed t(l be n. much 
bigget· bank in effect thun the Imperiol Bank itsl'lf; lmcl if on the direeto-
I'ntt) of tho ReserVe Bank you could contemplate ha ving IndiADS ns stich, 
I do not lIlee lilly renson why there should not be a dcmanrl for' Indian 
directors flS such .'on t,he Imperifll Bank. Then agflin in that Bill Indians 
were supposed to becOiming in indin:c.:t.ly nlso. Clause (1J) specifically 
mentioned Indillufl to be nominat.ed bv the Governor General in CouDci), 
but there were to be, in addition, di;edors to 1:0 chosen or  selected by 
Indian ChamberR (If Commerce: mnnifestly the expectlltion was tho.t the 
selected persons would be Indians. Then again Q, director wns to be 
elected by the provincial co-operative banks. It wile openly expected 
that that director would also be an Indian and very naturally. There 
Waf! fllso A. proposa1 orfginRlly, which WQS stoutly opposed by Government. 
but on whioh the ~ never yielded its position, that thre.e directors 
should be appointed by the Indian Legislatures. I take it that at least 
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two of them would have hen Indinns; and if I remember llright, the 
entire effort on the part of this side of the House at that time was to 
Aecure, not quite a lnrge majority of Indian director!:!, but II "ery consi-
derllble n'umber of Indian directors to be appointed on the BOllrd of the 
neserve Bank. If that be the case, I tluppose, if the Bill hnd not been 
dropped under peculiar conditions and if we could have l'endll'd the end 
of thnt Bill, I think the required number of Inclilln directors on the Re-
serve Bank would have been secured. If that is the cast:' with regiU'd 
to the Reserve Bunk, which was a much more important nnd a bigger 
bunk than the Imperial Bank, why should any difficulty be made about 
Indian directors to be provided for by statute for the Imperial Bunk? In the 
cilse of the He Serve Bank manifestlv there waR an endeavour W be mnde 
to have Indian directors on the Bcmk by statute. Where is then the 
objection to make Il similar attempt with regnrd to the Imperial Bank? 

'l'here is only one more remark I wish to mllke nnd thllt is with regard 
to the ngrcennent. On that mutter I ]lIlve n'll'€ady said thllt what the 
]<'inuncc Member hilS &lIid dot'H conVf>v n sort cf nssurance that whllt J\;h-. 
Das wants to be secured by the last sub-clause o[ cll1\lse ~ is going to be 
secured more 01' less; but the principal point is r'ot. yet l'1l1de clear RS t) 
whether the Legislative Assembly will huve lilly voice in settling the 
<Igrcenwnt as between the Tmpf'l'iaJ Bank lind the Government.. Ho fl\!' 
there is no Uescrve Blink on the horizon, HIId ryen in the courSe of ~ 

l{etlerve Bank Bill debate, it WIlS conh;mplllted thllt the Imperinl Bank 
might work us the agent of thp HeHerve Hank; lind even thE'll tbe qucRtion 
WIlS raised and a number of amendments "'ere tabled to the ( (~  thAt 
the Ilgreement with the Imperial Hank should terminate nft.er a eertnin 
period hnd thllt future agreements should be subjected to t,he npprova) of 
this HOllse. The SUIDe demand is made ~ (  Of course. as 1 said, the 
I"inunce Member hilS given a 80rt of RS!!Urnnce thRt the Legislative 
Assembly will· be kept informed us to what the agreelrnent is; but that is 
<luite different from giving the Legislative Assembly un actual yoice in the 
Ulatter of the settlement of the agreement. With these remltrks I support 
Mr. Das's Bill. 

*Pandit Madan Kohan M&laviya (Allahabad and Jhansi Divisions: 
Non-MuhtlDlDlIldllu Rural): Sir, we ore gIlId to have hnd the assurance 
of ~ Honourable the Finance Member that his R.vmpathies are with t.he 
object of this Bill i and I am also glnd for the infonnation that he has 
given with regard to t,he progress that has been made in the Indillnis8tion 
with reference to this Imperial Bank. To the extent it htu! gone, it is n. 
matter for satisfllction Ilnd thankfulness. I recognise that the Bill ns it 
stands requires further consideration ILnd I therefore sugg(·st thRt, if the 
Honourable the Finllnce Mernlwr agreeR, the Bill might be ('ir('ulated for 
()pinion. 

The lOuin points that have come out in the discussion. particularly 
from the Honourable the Finance Member's remlU'ks. are the impracti-
cuhility or rather the injustice, which is involved in the suggestion that 
the totlll number of European officers shul! not in any period exceed the 
number employed at the time of the amalgamation of the Presidency 
• Banks. I do not think that the House would desire that 89 officers or any 

*Speeeh not revised by the Honourable Memher. 
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number like that should be dismissed. What the Honourable the:FiDance 
Member suggested was a better course, namely, that it might be asreed 
that, ~  ~ certain date to be fixed, there shalt te no further increase iD 
the number of European officers. That is Ii suggestion which is vef'Y, 
~  of oonsidlerR>tioo. If we iIlad timo, possibly we might agree to la, down Q proposition in' 6 form dich might be accleptlJble to, tile JIoWlia 
~  There is no doubttha.t, whil\! the iHYe8se in the .. um"" of 

Jnd'i.3Il8 employed has been oonsiderabla so fM" &S numbers go, we ha've 
it> take into account the elmoluments and the offioos which they hOWl, ... 
it is high time that there was 110 GI8/inite policy adopted 01 iDOl'8aaiag .. 
number of Indians in the higher &ppointmeots ifl the service of the BMk. 
I therefOre thiflk that this is a ll'I'.'Ilter whicl1 might very weli be ckMIaidewed 
if' th Bill were circulated and we had the opinioll8 0f _bose who haTe been 
workitlg iastii!UIIlions and Qeali!lg' wilh them. 

Witll regw to the second pomt about giviDg t.aimng to lJuiiaD 
~  ill LOJlldOD, I Il@l"ee with the liIonoura.We'he FiaaueMember 
_, .y friend Mr. Ke!k8l1' that p1'OVieiOll shou,ttl! lae ImElda in liDdia .. 
gi1lmg 4S good 8 training as can "OHibly be given in IDdill. to &uitaM. J.Qi-. 
~  to gutWify themselves 8S M8ID.opt'8 or AssistlDLt Me rna iii. 
VIleee Baaks. H "he Rill is mcul&ted fOll eliciting pu.lie .... , \\lIB 
llbifht ieo ~ to' ge* more defuU*e C!lpiai&ll9 sad more ea.ereile ~ 

• improve tll" tmimng whioh is at pr6lent giveo. It migilt .. lao tMIl 
be considered whether, in addition to the training wlaiob, Ja8;r l;e. peamd..t 
for hue, there fihould not be a number of scholarships. say ~  or more 
or whatever the numbers might bill awarded to students who ha.ve taken 
dei,ees m. economic& to proceed' to other countries besides ~  to 
take the neC888W'y traiwng. That is a matter whic1i requires consi(i'em-
tion, because when the result of" th8 :Banking Inquiry is ltuown, ~  

chatliesmiiht take place in tlie constitotioZl of the Government, it is 
eb.vious that ill tho near future a. great delll of banking ~  mlllft 
00 a. certainty. We cv.nnot contemplate India going pn WitIl the prell6llti 
syste,m of banking. There must be a very great expansion of hnling .iJ1 
Iadia, and you will require very well trained men i and men cannot be 
trained' In a day. Therefore, Sir, I suggest tliat this question also deserve. 
consideration which could bo givcn to it if the Em were circulated tar 
opinions. 

'PJmdIy, Sir" with regard: to the .nggestiOll tBlIO'Wn out by IIhe' liirs ... 
able ~  Finance Member that tlraining ~  be, 8'iven IlOt 10 Dla • 
in the LoBdbn Bl'aoch of the Imperial BMslt as in otiwl' ill1ltJitutio_. I 
think that supports what 1 harve &lntsdy aaid. 'J;'hem al'6 yOllDg lII'ell' wiIo 
have taken the M. A. degree in economics in several universities. Seve-
ral universities givo degrees now in commerce. They leBm a. good' deal 
of hfl.Jlimng theoretiooUy,blJlt if we !looM ~  tot· ~ .. ~  

to receive a certain numbel' of Indians liS Ilpprent,ices, tlilay wow.! be aUe 
to qua.lify themselves in time to be appointed os MAnagers and Assiste.nt 
,Managers. 

Th6ll we come to tlhe appointment of ElM ladina· at lout b)'l ~ 

by the Governor Generlll in Council on t,he Central Board. I do not kno. 
what tho practice at prescnt is, but I do not t'ftiftJt: there ~  !>e' any 
diffioulty ia aooeptUlB fl statutory ,ulC.wi&ian to.t.Ut ale4il. We -. been 
_Iwing tag. bag on 1\ general desir.e to Ind:ianise Depl.lcl.loaeMi. 'Wew ... 
"w ~ pl'0'YWona., WMl'&\lel' w. wta put tMm ill,. in orM tQ &. 

• 



LEGlliILATIVE ASSBMBi.Y, [21sT JAN. 1980. 
I 

[Pandit Madan Mohan MaJaviya.] . 

~  that Indianisation shaH be canied on in !l. definite way. I there· 
-fore think that this is wso a matter which is well worthy of consideration. 
. Lastly I come to olause 3, which says that ' , all future agreements with 
-the Imperial Bank of India shali be subject to the approval of the Legis-
.lative AssemHy and shall be of a. temporary naturo", The Honourable 
the Finance Member has said that no new arrangement will be made with 
.the DmperiaJ. Bank of India without the Assembly being informed. Well, 
that no ·doubt is very clear. But I think the House on this side wishes to 
.have an assurance that, when the period of the present agreement with 
;i;he Bank is extended, the House should have an opportunity to .review 
:the action of the Bank in different directions, to point out any deficiencies 
there might be, and to draw attention to those deficienoies. I think an 
assurance is needed from Government on that score, that t.he extension 
:of the period of agreement with the Bank will not take place without the 
"House being given an opportunity to have a sa.y in the matter. All these 
~  are such that they. deserve to be coJ1sidered fUl;ther. At this-stage 
:ib would be wrong, in, my opinion, to ask us to pass the Bill, and.it would 
,be equally wrong to oppose the Bill. 1 therefore venture to put forward 
tile suggestion that, if the Honourable the FinllJlce Member agrees, with 
;"theleBve of the Chair, I wish to move that the Bill be circulated for opin· 
don. I hope, Sir, I han your approval, and I do move that the Bill be 
; cfroulated for opinion. 

"Kaulvl :Muhammad Yakub (Rohilkund and Kumaon Divisions: Muha.m.. 
~  RUral): Sir, the discussion on the Bill this morning has shown that 
~  sides of the House, I mean the Government and the non-offi:cia! Mem-
.'bei's, are in sympathy with the rea! object of the Bill. What is l'$guired 
:js a modification in the language of the Bill. We find that certain clauses' 

~ properly drafted. But, Sir, in order to achieve that object, my 
learned friend Pundit Madan Mohan Malnviya has suggested that the Bill 
.should be circulated for eliciting pUblic opinion. With due deference to the 
'lionourable Pandit, I am unable to agree with him in the suggestion he has 
,made. A motion to circulate the Bill for eliciting public opinion at this 
stage, when the Assembly is going to be dissolved in Ilo few months, would 
mean killing the Bill altogether. Therefore, Sir, i would propose that, in· 
stead of the Bill being circulated for eliciting public opinion, it· may be 
·referred to a. Select Committee, and after the Select Committee has met, 8ay 
in the oourse of s week or ten days, the Bill will again be brought in the 
.House for discussion, and Iilien it may be· pa8sed. I hope, Sir, .that the 
view which I have expressed will be accepted by the House. 

~  Jlr.· Presldent: Has the lIonourable Member moved? 

.aulvi Kuhammad Yakub: I move, Sir, t.hat the Bill be refelTed to II. 
: Select Committee. : , 

Pandit lIadan Kohan Kalavtya: May I have your permission to with-
draw my motion? I agree with the motion moved by my friend Maulvi 
~  Yakub, and if that is o.ccppted, I shall be very ploaeed. 

~ .. :1Ir. President: Both will stand. 

'. The Honourable Str George SchUlter: Sir, I nnd myself.insotned;ffioulty 
~ ~  ~  these motions a.t the same time, I Bhould like to make 

lo:.(Jne pomt· parfectly clear. 'The HO'nool'a.ble the Deputy President bes 

'. 
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• 
made a statement that both sides a.re in agreement 8S regards the objeot of 
the Bill ...• 

Ki.ulv1 Kuhammad Yakub: I said that ~  sides of the· HouSEl' a.'ioe in 
~  with the object. of the Bill. I thought from the speech made by 

the Honourable the Finance Member that he was in full sympathy with 
the object of the Bill. . 

The Honourable Sir Georg. Schuster: I was going 00 say that that in 
a Hense is perfectly true, but I wanL ver'y definitely to sLate that, while 
I am in agreement with the objects which the Honourable the Deputy 
President has at heart, and. I believe my friend Mr.' Das has' at heart, I 
am not in agreement that those objects cnn be achieved by legislation; and 
certo,inly not by legislati'On of this kind. I think that this Bill is a badly 
, aimed sho!' a.t that particular target, which will nevel' hit it, howen: far 
it travels. Tha.t,Sir, is my difficulty in dealing with the Buggestion which 
came from the Honourable the Leader of the Opposition, that the Bill 
should be circulated for opinion. There again I am entirely in agreement 
with the o&ject that it is desirable to get the opinion of the country) on 
this subject, but I vent,nre to suggest that, he would be doing a disservice 
to the cause which he has at heart if he pursunded us to a.llow this parti-
cular Bill to be circulq.ted, because I think that this BiU is m;sdirected 
and does not really get down to the root of the matter a.t all. Therefore, 
anxiouR as I should be to meet the Honollr8ble and leamedPandit on this 
question, I feel that I. should have to 'oppose even his mooe1'8te' sugges-
tion, and taking that line, I must a.ll the more strongly. oppose the :sug-
gestion which has ,come from the Honourable the Deputy President of the 
House. 'But, Sir, although I have taken that line, I should 'be very 
pleased to discuss with the Honourable the Leader of the OpPoeitIo. ' any 
othflr . method for arriving at the object which he has at heart. I do not 
think that any useful purpOF!C would be served by allowing this parbicula.r 
Bill to be circulated for opinion. Therefore, Sir, r mustopp0ge both the 
motions which have been moved. 

...,.,' 
1Ir. Prealdeat: The question is: 

"'i'iu,t I,he Bill fftrther to amend the Imperial Bank of India Act,' lllOO, ~  
purposes, he referrod to a Select, Committee." . . " 

The ARsembly divided: 

AYES-22. 

Ana},. Mr. M, S. 
Ayyaogar, Mr. K. V, ~  

Das, Mr. B. 
FaTOokhi, Mr. Abdul Latif Sabel!. 

GDlab Singil, Sardar, . 

Haji, Mr. Sarabhai Nemchand. 
Iswar Saran, Munshl. .. 

Kalkv, Mr, N. C .. ,. 
Knnzrn, Pandit Hirday Nath. 

Lalohand Navalrai, Mr" 
~  Pandit MAd"n Molian. 

Mody, Mr. H. P. 

I 

I 

I 
I ' 

Moonje, Dr. B. S. . 

Mukhtar Singh, Mr. 

Murtuza Sahab Bahadur., lIaDIvi 
. Sayyid. 

Neogy, Mr.' K. O. 

Pandya. Mr. Vidya Sagar, 

Rahimtnl1a.. Mr. Faw Ibrahim', 

Rang Behari Lat. Lala. 
Sarda, Rai Sahib ~ 8  

Singh. Raja ~  PraSad. 
Yaknb. Milllivi 'llnhammlld, .  " 
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.• "dul 4JJi,1, Khlloll Bahadur Mian. 
A.b411l ~)  Nawab Sir Sahibzada. 

~1  

Anwar-ul·Azim, Mr. 
~  Mr. Rajnarayan 

~  Mr. E. F. 

~~ ~ ~  ~  G. W. 
~  'J]he Boevd. J. C. 

CcMMlIoll, ~  J. 

eo ..... ve, Mr. W. A. 
tllrawlord, Colonel J. D. 
&erar, The Honourable Sir 3_88. 

Crosthwaite, Mr. H. 8. 
Ferrers, Mr. V. M. 

~  ~ J. C. -

~  A. H. 

~  ¥t. C. W. 
IiMaiH,on, Mr. ~  L. B. 

Bira 8iDP Brllol', &rdar Bailadur, 
~ ~  

Bow.ell, Mr. E. B. 
IawMiw Singh, filardal' B.aacl¥f 
,ea.Mr-

un..." .. ~  

Thb J»QW,Q» was negatived. 

111'. Prelident: The question is: 

Mitra, The Honourable !:lir Bhupeodra 
N.tih. 

Mitter, The Honourable 8irBJ ..... 

'Monteath, Mr. J. 
Mukherjeo, Rai Bahadur S.'C. 

Nuyoe, Sir Frank. 

Pai, Mr. A. Upendra. 

Pal'lOns,Mr. A.  A. L. 
Rain,y, 'I'he' Honourable 'Sir o.orp. 
Rajah, RaoBahadur M. C. 
Row, .Mr. K. Sanjiva 

Roy, Mr. K. O. 

Sahi, Mr. Ram PI'ashad NarIlYRII. 

Barns, Mr. H. A. 

8al'ma, Mr. R. S. ; 
Bcho.ster, The Hon01lllBble Sir GeOfp. 

Shah Nawaz, 'MiaD MolwnlHd. 
Slater, Mr. S. H. 
Suhrawardy, Dr. A. 

Sykes, Mr. E. F. 

Tin Tut, Mr. 

Yamin Khan, Mr. Muohauunad. 

¥oani>Mr.Il. M. 
Zu.aqa.r Ali Khan, Bir.· 

('T .... the tUll ihlrther La ~ the lmper4t.! na,uk. of India 4ct ~ f  . 
purposes, be circulated for the purpose of elioiti", "pilai.oll,f thereon.:' ,or .cert.am 

The Assembly divided: 

Aney, Mr. M. S. 

. A'yyangar, )Jr. K. V. Rangaswami. 
Das, Mr. B. 
Farookhi, Mr. 4bd¥1 r..,tif SabIb. 

Gulab S., Blrrliar. 
H.ji, ·MF. ifr.Mhal NeQIIChaDd. 
Iswar Baran,· }lupahi: 

Kelkar, ¥r. lIT:. 0:. 
~  Paoclit 'lijrda, Iiath. 

Lalqhllf!4. ~  )Jr. 

Malaviya. Pandit Madan Mohan. 

AYES-21. 

Mody, Mr. U. P . 
Moonje, Dr. B. S. 

~  Singh, Mr. 

Murtuza Saheb Bahadur ¥aulvi 
. Bayyid. ' 

Neogy. Mr .. K. C. 
Pandya. Mr. Vidya Sa"e,r. 

Rahhutulla. Mr. ~  IbrahIm. 

Rang Behari La,l, Lala. . 

Bard... Rai .SlIhib J[ar1!UaB. 
Yakub, Maulvi ~ 
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NOE8-46. 

Abdul Aai.z Khan DlIohadur Mia.D. 
Abdul ~ 1  Na.wab Sir Sahibzada. 
Alexander, Yr. W. 
Anwal'·\ll.Azim, Mr. 
BaMl'ji, Mr. ~  

BawII.. Kr. E. )j. 
Ollambel'll, Mr. G. W. 
Ohatterjeo, The Revd. J. C. 
Coatman, 'Mr. 3'. 
Gospw, Mr. W. A. 
Crawford, Colonel J. D. 
C1'8l'801', The Honourable Sir James. 
Crosthwaite, Mr. H. S. 
1"errers, Mr. V. M. 
Prench, 'Mr. J. C. 
Ghunavi, 'Mr. J\. H. 
Gwynne, Vr. O. W. 
Hamilton, Mr. X. L. B. 
~ 'Singh Brar, Sardar BahadUl', 
Honorary Captain. 

Howell, Mr. E. B. 
Jawahar Singh, Sardar Bahadur 
8aPdar. 

Lindsay, 8ir Darcy. 

'fhc rnot4on was negativcd. 

IIr. IINIitieat: The queiltion is: 

Mitra, "i'he HOllow'able Sir Bhupe.w.ra 
Nath. 

Mitter, 'l'he Honouralile Bir Brojendra. 
Monteath, Mr. J. 
Moore, lIiIr. Arthur. 
Mukherjoe, Rai Bilohadur S. O. 
Noyoc, Sir Frank. 
Pai, Mr. A. Upendra.. 
Panrons, Mr. A. 1\. L. 
Ramy, Thl' Honoura}4.e Sir Georr-
Rajah, Rao Bahadllr M. C. 
Row, Mr. K. S&1Ijiva. 
Roy, Mr. K. C. 
Bahi. Mr. Ram 'PrashatlNarayan. 
Barns, Mr. H. A. 
Barma, Mr. R. S. 
SchuRt.er, Tfie Honourablfl Sir George. 
Shah Nawaz, Mian Mohammad. 
Singh, Raja ~ 8  Prasad. 
RIster. Mr. S. H. 
Svkea, Mr. E. F. 
Tiil Tut, Mr. 
Yamin Khan. Mr. Muhammad. 
Young. Mr. G. M. 
Zulfillar Ali Khan, Air. 

"That. the 'Bill further to .. mend th(> Im.lI(,ri·,] Bank of India Act., 1920, for certain 
P'ft1'08I!t!, be tsken into cOlTllideration." 

The motion WllS nllgl\tived. 

THE ARYA MARJilAGE VALIDA1'ION BII .. L. 

Mr. MUriIPJ"M Siqh (Mcwut DiviRioll: ~  Bural): Sir, 
I beg to ftlO1'e: 

"That ~ Bill finally to recognise and place ~  doubt the validation of inter· 
marrillgp of Arya SamBjists hI' referred tn H Seleet Committee consisting of Dr. B. S . 
• oonje. Mr. Vidyll. Sagar l'andyu., SIll'dHr nulah Singh, PBndit ThBkurdas Bhargava, 
Qai .s.1tih HarLilu Barda, Mr. F""al Ihrahim Rahimtulla, Mr. N. C. Kelkar, The 
HlIIIlouraLle the Law Member, the Honourahle the Home MemLer. lind the mover, and 
that the nnmber of Membflrs whoae presen('e Ahsll hf\ np('esslu'Y to constitute " meeting 
of the Committee shalI be fi\'('." 

Sir, I am inclebted to the HOlloumble thl' Lnw M(lTnber for enunciating 
to-dH'y the pl'ineiple upon which Government have doeidod to !let in the 
case of legiilla.tion of thiH kind. Hp hltR tol(1 11K t,hl\t, if the measure in· 
boducecl hilA, the HUpport of tlw commnnit.v whiC':h is affected by the mea-
~  Government will not. OPPORC the Hill. If this principle applies in the 
case of t,hi!'l Bill, whieh I hao the honour to introchwe, then I have !'limply 
to 8Qtililfy Government t.hat my Bill is npprov(ld by the cOl1lmunit.v to 
whioh it> npplieR. In order to RfitiRf,v Government on this !'Icore let, me· 
point out. fl· few relcvant· fnC't" in thiR eonncdion. At, HIP t.imo of the celo· 
bration of the ccntcJlllry of the Ar.\ll RIIITlaj nn MlIttrn. in 1925, all the 
AryQ Aamajist,s who gntlum·o togo! her o('cioecl upon tho need of t.his 
measurE>, Then the rnat,t,er waB t,Men up in right. ('arnest by the All· India 
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Aryan,Lesgutl. They drafted a Bill and got it circula.ted td all the provincial 
Arya Pra.tinidhi Subhas and through them to all the local Arya Samajes. 'rhe 
presel1t Bill is thus the outcome of the approval of all the Arya I::)amajes 
in the country through their provincial Arya !)ratinidhi So.bhe.s and' then 
through the Sarvadeshak S8bh&. 1 have taken the liberty of the introduc-
tion of this BilI a.t the behest of the all-India Aryan League, and this must 
be quite enough to satisfy Government on this point. The Bill has been 
beiore the publip, from the last Simla I:)ession, when it was introduced in the 
Assembly. Sinoe then 1 have received a number of resolutions, letters 
and telegrams which strongly support the Bill ..... Is it not enough then for 
Government to conclude that the Bill is really supported by the commu-
niby which is affected by it? Where is the necessity then of delaying the 
measure lWy more, and why not pass it as soon as possible? If I had 
heen an expert in the matter of drafting, like my friends Mr. B. Dasand 
Hai Sahib Hurbilus Surda, I would have made II. motion for the taking into 
considerat.ion of this Bill "t once. But I thought there was a. ~  

of improving the language to a considerable extent in the Select 'Com-
mittee. It may be said that there is no hll.l'lll in getting. it . circulated so 
that public opinion may also be consulted in the matter. I am not at all 
afraid of publie opinion. rather I welcome it, but my difii'cmlty is thILt, if 
the Bill is not referred to the Select Committec this Session, there is no 
likelihood of its being passed during the life of this Assembly. It is after 
continuous attempts for the last two yea.rs that the Bill has reached this 
stage, and Bny further delay will be a great loss to the ArYB Samaj com-
munity. I appea.l to Government not to ta.ke advantage of their majority 
over this non-controversial measure Rnd give their whole-hearted support 
to this Bill. 

So much for the Government. I may he asked by the Honourable 
Members where is the necessity for Much R measure? 'rhey may very 
well say that the Speoial Marriage Act of 1872 ha.s been amended a.nd is 
made applicable to all the Hindus, and so there is no necessity of such a 
measure. I may be permitted to say in reply that the Special Mamage 
Act does not meet the need of the occasion. 'rhe Special Marriage 'Act 
has been conceived in the spirit that marriage is n. contract Ilnd not n. 
:sacrament, while the Arya Sllmaj believes marriage to bo a sacrament and 
not a contract. Besides this there arc IL number of other difficulties out of 
which I may be permitted to quote a. few disabilities of the married couples 
under the Special Marriage Act. Firstly, it affects the severance of the _ 
husband from the joint Hindu fnmily of which he is a member. Every 
Hindu knows what it means and how it affects the Bocilll life of a Hindu 
if one iFl forced to sever his connections from the joint Hindu family. 
Secondly, the married couple forfeits t.he right to manage the Hindu family 
trust and charitable property. Thirdly, succesRion to the property of the 
couple is governed by the Indiau SuccesFlion Act, and not by the Hindu law. 
And fourthly, the couple lOses the right of adoption. These are Borne of the 
disabilities of the Special Marriage Act, and every Member who is con-
versant! with the culture a.nd civilization of the Hindus will at, once come 
to the c'onclusion that such II. measure ~ quite necessary. ' 

BflSidos these, it, is not a case of those Hindus who do not believe in, 
the Cf\!;lt<' sJstem and wRnt to avoid the shackles of the present system" 
but this ,iR fl.. ~~  of t,hose Hindus who do not believein ,the ~  systetI\" 
based upon bIrth. I do not ~  to create 9,Jly controvel'Bies on this point. 
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I simply beg to point out that every member of the Arya Samaj religiously 
believes in the doctrine that the caste system is a new innovation of the 
timl;lS and that everyl:ody is entitled to belong to a higher Varna according 
to his qualifications, action and natural propensities. He further believes 
that marriage should take place according to the similarities of these three 
qualificationR. Whether they are right or wrong in this belief is not a 
point for us to decide at this juncture; but when it is a fact that they 
religiously believe in this doctrine, I may ask, why do you force them 
to marry their ohildren against their own convictions? I may tell the 
House thllt j,here is a large number among the members of the Arya 
Samnj who have ncted up to tbeir convictions and married their children 
without <1n.ring for the oonsequences. I may quote the instance of the 
revered late Swami Srnddhanl1nd who married both his sons and daugthers 
in a higher caste. Since then B number of inter-caste marriages have 
j Itkon place in the country and they are now agitating for it. From the 
figures of the last year Rlone, no less than 1,682 marriages among different 
castOR have taken place. This will at once convince the HOUle Bnd the 
Honourable Members about the necessity for such a measure. If the 
matter is delayed, there is B likelihood of unnecessary litigation in the 
country amongst the issues of such marriages which have alread'y taken 
place. 

With these words I move my motion. 

Mr. O. W. CJwyDIle (Home Department: Nominated Official),: Sir, 
I ·beg to mOVe the motion which stands in my name: 

"That the Eill be oirculated for the purpose of elioiting opinion. thereon." 

It is very necessary in the case of II. Bill of this character, for the re&llODS 
stated this morning ~  the Honourable the Law Member in reply. 

4 P. 11:. iog to the motion of Rai Sahib HarbiJHB Sal'da., that the Assembly 
Mould be in possession of the views of the communities affected. In this 
particular instance, it is not only the Arya Samajist COmmunity whioh is 
affected but the Hindu community generally. They are vitally concerned 
with some of the proposals embodied in the Bill. (:An. Honourable 
Member: "Question. ") I hope to show thnt. The Bill was formally 
mtroduced in September last, but ~ hat! been no discussiOl1 by the 
'Ieveral communities affected, so far as I know. on the principles under-
Jying the BilL· Those principJes mayor may not be acoeptable. On that 
point it is not for me to speak, nor am I competent to do so. But it is 
. very desirable that the House should have  more indication of the views 
entertained by those communities  and that the public aBected should have 
o.n adequate opportunity of making their views known and oBering com-
.ments and criticisms and expressing their views generally as to whether 
the provisions of the Bill are acceptable, and if they are, whether the Bill 
in this form should be accepted. As! said before, the Bill aRects other 
than the AryB Samajists, 8S is clear from the clauses of the Bill itself. 
Clause 1, sub-clause (.9), clause 2 and olause 8 all embody prinoipleB 
'which seom to require ventilation before any decision can be ~ at 
'in regard' to them,' . Without raising at the moment Or at any time for 
my own part, Bny controversial issue, or disoussing in any w9y the merits 
:01 the Bill, I would point out ~  (9) of clause 1, by applying 
,the provisions Of the Bill'with retrospective eIlectto marriages 'Wbich baye 
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I Mr. C. W. Uwynlle. 
t ~  pln('1' ht'fol'(, till' Hill (,OllH'S into f()I'('l', IttTl'els clofld:v tol\() interelltA 
of oOI!'r '·OIllHlllllit.il's. Th" ('l:lust' stili·!'>': 

"II "hall I.pply tu the whol" of Br;t;sh Ilitlia anti .hal] I1pply tu all (:"0"8 that may 
"O1lll' up for tI,.(·;.;o" after ~ 1""""1)\ 01 II,,· Ad ~  the lUlU'riage in question hRA 
taken I'],we IlPfon' 01' after ~ pasHing Ill' this i\d." 

( '11\\Jj.;('. ~ goeH very (~ in It,s 

t,lle 1}l'ivilllll:l'H of gllllrdillllKliil'. 
KIllIlllji8t, it 8ttyS: 

dl'flllit,ion elll)(,'eillll,v in itfl extension of 
I t is 11K follows: Defining IloIIl Arya 

"(II) is a. Illelnl,er of 1.1", family (Jf, "I' " )'(,llIli"" tleppndeut U", 01' R pel'1«Hl ulldar 
tho !;uar,iia"Hhip of, lilly 1'('1''<>11 ~  i","'<1 ill clause (ai·" 

Sub-clausl' (c) of tltt' SHIII(' e!lIIHh' Hlatt's:ls follows: 

",md i"c1uueH ti,,, mellll>"I'" of Lh" ~  of, rl'lntiveo depelldl'nlJ on, and purllOns 
uuder the guardiallshil' of, slIch " pel'soll." 

('bww :\ ('Iosel,\' "ffects It Yl'!'," illlPo!'tant, ~P (  of Hindu SOCilll organi-
sation. It if; tiS follnWf;: 

"No ~  of all AI'YII Slllllaji"t ~  ~ illvalid loy ]'('aSOIl of the couple ha.v.iug 
belollged to ~  cUHtes or "ubeas(e" of lIilldlls 01' to diffl'I'Pllt ) ~ ()1 8  !tlly law 
Or usage 01' cU8toms to ~ ('ontrn)'y Ilotwithst.alldiug." 

Thus ~ 11 of the thrl'll' daUf;(!H of whieh the Bill ceDsists cont.wa.s a 
l'!'inc'ipll' or proposal oU whieh there might lH' a divcrHiiJy of vie-w, and 
for (~ r{'ltsnns the prud(,nL ('(HIrst' Ilnd t.!tp wiRe eOUI'He ill t.hnt the 
Hill should be (,ireulat.ed for the l'urpos(, of l'iieit,ing opinion. I therdore 
hOl'e that the HOl1oul'llhl(' 1\1('l1ll1el' will :I('('.{Ipt that. suggl'Htion, and t,hat 
tl((, HOIIR" will agl'ee to the llIot ion thnt t.hf' Bill hp eirculakd foJ' tho 

~(  of ('Ii('iting opinion. 

Mr. Muhammad Yamin Xhan (Ullited l'rovinees: Nominated Non-
Offi{';III): Hir, r llHve nlwfl,,YH Iwld t lw vil'w thnt t.hiH 1'.I\Hf.c> ",vHtem in lndill 
haf< 1)("'11 t.h .. gre'lIt,!,>;! diHgrncl' to j·hiH {'ountry. 

Pandit Madan )(,ohan M&laviy.a: Not at all. 

Ik. Kuh&mmad Yamin Khan: If Illy. Honourllblll friend:, thtl M'Owr 
fjlf the Bill, iH limiting hiH Hill only to t.he ArYl! HllmujiHtl:!, thllt eov.en 
reC('iVeFl Illy wh"le-lll'uI'i.ud sUPi'Ul'l. I wiflh he hud brought in u. BiH to 
IlJlply to a. wid!"'!' ( (~ th:U1 t,) til!' limited cird(· for which he is now 
moving thif\ Bill, and I () (~ [hilt, ill Uf{' near futuJ'll, there wiU be lIo 

Bill pl!el:lentod ],pfon' thiK Hous(' with the full concunellce of all hhe Himiu 
MtlIlIben;, wiJich would rmuov(' similar ~ existing among them 
~  the pre>;<'lIt tiTtl{' ill I'('gllrd (0 lll:lrriugel-l. If (,his Bill comes into force, 
I kllo\v (,hilt it will at. kaRt lllitigatp the (~  under which tIm 
deprl'st'ed e1IlS!WR are aL P ~ (  Huff"!'ing, lind t,hi:; Bill Rt'ekH to do away 
with one djHfliJility undel' whidl tlll''y are now fluiIering. Sir, unoor the 
lliiltclu' III \1' a man of a lower eltl>;H (~  Irl/U'l'y tl lady of /I, highel" <1.1889, 
Imd if Iw ddl'fI so, (hid. malTing!' iH null Imci. void, although 11 mnn of Q 
higher l'll<ll,t-) ("Ill lJIarry a lad,v of fL lower enRtH, t.hough in the latter case 
he tllkes t.he cl\ste of tlw Indv, and t.he children who art> born to them 
would belong t,o the lower ~  What my lfunou.rable friend should 
W:t is to t.ry t» bring nite (,.hildt'on of such m1&rrilli{os to th9 caste of trru.. 
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fathllr. Of course this will create a little difference of OplnlOn in the 
eount.ry. Because, supposing a Jat marries aABrahmin lady, the children 
will have to take either the mother's caste or the father's ~  ;If they 
take the fathor's caste, then probably there will ariBe certain difficulties 
ih the mBtter of inberitance. If the case is vice versa, then there wiU 
be still greater difficulties in the matter of inheritance. There are some 
",thar difficulties also in the matter whieh require careful consideration 
by the law courts also because that win bring a great change in the 
existing la.w. 

With this object I think t4e amendment moved by my Honourable 
friend Mr. Gwynne is very reasonable. Before this is done, we have fully 
(tud properly to consider what the Hindu community as 0. whole thinb 
about this Bill and what the Arya Samajists, who belong to different 
CAstes at present, Ilnd who stilI regard themselves as belonging to the 
different castos, think about the Bill, and what ~ effect of this Bill 
will be in tl:teir cllse. Of course the Bill will receive my whole-hearted 
support if'tho Aryft Samajists begin to say that they belong to no caste, 
that they are-neither Brahmans nor Vaishyas nor Khntris nor Snudras. 
~  tliut time the prelient Bill will be quite feasible, Dut until that time 
eomes, nnd until they agree to this, there must be certain other provisions 
whicli onght to be embodied in the Bill which has been moved by my 
friend. r think' that, in view of these difficuUies, circulation to elicit 
public opinion is very necessary, so that the views of Arya Samajists 
may be ftScertniried, Rnd the inherent difficulties which will come up fn 
the wny of inheritance may be done away with and the Bill may be 
drafted in such a way that no such ambiguity may remain when the 
law is administered.· With these few remarks, Sir, I support the amend-
melJt moved by Mr. ~  

The Assembly then adjourned till Eleven of the Clock on Wednesday, 
,he 22nd-January, 1930> 
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